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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641011936 A
(19) INDIA
(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : POSTERIOR CHAMBHRTRAOCULAR LENS WITH SWIVEL HAPTICS FOR CAPSULOTOMY
FIXATION

(51) International classification :A61F2/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ganesh Sri
(32) Priority Date :NA Addres of Applicant :Nethradhama Hospitals Pvt Ltd.
(33) Name of priority country :NA #256/14, Kanakapura Main Road, 7th Block, Jayanagar,
(86) International Application No ‘NA Bangalore 560070, Karnataka State, India Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Ganesh Sri
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT POSTERIOR CHAMBER INTRAOCULARENS WITH SWIVEL HAPTICS FOR CAPSULOTOMY FIXATION
The present disclosure relates to a posterior chamber intraocular lens with swivel haptics for capsulotomy fixation Tihan eye
posterior chamber intraocular lens includes a circular optic and abteaghir of swivel haptics. The circular optic is configured
be positioned within a capsular bag of the eye. The circular optic includes plurality of positioning holes on a periplatigath
one pair of swivel haptics is positioned on the circalatic. The at least one pair of swivel haptics is configured to be rotated a
from the circular optic and fixed above an anterior capsule of the eye. FIG. 4
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201641011940 A
(19) INDIA
(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : AN AUTOMATED WHISKERING MACHINE

(51) International classification :A41D|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Arvind Ltd
(32) Priority Date :NA Address of Applicant :M/s. Arvind Ltd, Survey # 26/2 & 27
(33) Name of priority country :NA [Kenchenahalli Village, Kengeri Hobli, Mysore Road, Bangalo
(86) International Application No :NA [560 059. Karnataka, tlia. Karnataka India
Filing Date :NA |(72)Name of Inventor :
(87) International Publication No :NA 1)Shrinivas J. Naik
(61) Patent of Addition to Application Number ‘NA 2)Revanashiddappa Yereshimi.
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an automated whiskering machine. In one embodiment, the machine includes a garment carriage ¢
including a garment carriage and a revolving mechanism, a tool carriage assemblage including a tool carriage and a sliding
mechanism. The garment carriage assemblage and the tool carriage assemblage are operatively coupled to perform desire
whiskering.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641011966 A
(19) INDIA
(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : EXTRACTINBACK VOLUME FOR SPEAKERS IN THIN UNIBODY DEVICES

(51) International classification :HO4R1/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INTEL CORPORATION
(32) Priority Date :NA Address of Aplicant :2200 Mission College Boulevard Sal
(33) Name of priority country :NA Clara, California 95054 (US) U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)REMA SHANMUGAM, RAJEEV
(87) International Publication No NA 2)KURMA RAJU, PRAKASH
(61) Patent of Addition to Application Number ‘NA 3)K, GOPINATH

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Related fields include portable device assemblies, andrtitplar, techniques to extract back volume for speakers in thin unibo
devices. A system consistent with the present disclosure comprises a unibody structure to support internal components of
electronics device. The unibody structure has a thickofdsss than 7 mm. The chamber region is to facilitate a back volume o
least 0.77 cubic centimeters. The system further included a speaker that is fitted within a speaker cavity.
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.201641011968 A
(19) INDIA
(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : REFRIGERATOR

(51) International classification :F25D25/0(| (71)Name of Applicant :
(31) Priority Da@cument No ‘NA 1)LG ELECTRONICS INC.
(32) Priority Date :NA Address of Applicant :128, Yeoulaero, Yeongdeungggu,
(33) Name of priority country :NA Seoul 07336 Republic of Korea Republic of Korea
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Junsoo Park
(87) International Publication No " NA 2)Jiyeong Ku
(61) Patent of Addition to Application Number ‘NA 3)Jiyoon Lee
Filing Date ‘NA 4)Jiyoung Yoon
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE DISCLOSURE A refrigerator includes a movable body that is located in a case that defines a storage
compartmentThe refrigerator further includes a #hbat is connected to the movable body via a connection mefmber.
refrigerator further includes a guard that is configured to surround an edge of the shelf, that is larger than thetbheifidndes ¢
protrusion member that protrudes toward rii@vable bodyThe movable body includes a guide rail that is configured to guide t
protrusion member during sliding. Fig. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/04/2016

(21) Application N0.201641011969 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : STABLE LIQUID PHARMACEUTICAL FORMULATIONS OF BENDAMUSTINE

:A61K31/4184|(71)Name of Applicant :
(51) International classification A61P35/00; 1)LEIUTIS PHARMACEUTICALS PVT, LTD.
A61P35/02 Address of Applicant :PLOT NO 23,V S R COMPLEX, TI
(31) Priority Document No ‘NA 1ST PHASE, BALANAGAR, HYDERABAD- 500 037 Andhra
(32) Priority Date ‘NA Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KOCHERLAKOTA CHANDRASHEKHAR
Filing Date ‘NA 2)BANDA NAGARAJU
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to stable liquid pharmaceutical formulation of Bendamustine or a pharmaceutically aclteptabl

thereof; whereirthe formulation is devoid of propylene glycol.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641011976 A
(19) INDIA
(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/12017

(54) Title of the invention : SYSTEM AND METHOD FOR PERFORMING OFFLINE TRANSACTION

. . :G06C|(71)Name of Applicant:

(51) International classification 20/00 | 1)DR.ASHOK NILAJAGI
(31) Priority Document No :NA Address of Applicant :S/O HALAPPA, POST BYAKUD
(32) Priority Date :NA |TALUK, RAIBAG DISTRICT, BELAGAVI - 591 317, Karnatal
(33) Name of priority country ‘NA [India
(86) Internationapplication No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)DR.ASHOK NILAJAGI
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

An electronic system and method for performinguseoffline electronic transactions are disclosed. The system comprises a rt
terminal adapted to receive identification data uniquely identifying a user, verify the users identity and in respoifisatioryer
communicate with a central server facilitating a secure transaction, the central server configured for communicating with th
terminal via a first communication channel, and a user device registered at the central server, and configured to coWlitiutiie
central server via a send communication channel, the second communication channel being different from the first commur
channel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641011977 A
(19) INDIA
(22) Dateof filing of Application :05/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : SYSTEM AND METHOD FOR TRANSMITTING AND RECEIVINGMEAILS

(51) International classification ‘GO6F15/1€| (71)Name of Applicant :
HO04L12/58 | 1)MR.NARAYANA REDDY

(31) Priority Document No :NA Address of Applicant :#59, SUNKANUR VILLAGE,
(32) Priority Date ‘NA SINDHANUR TQ, UDBAL POST, RAICHUR DIST 584 138,
(33) Name of priority country ‘NA Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)MR.NARAYANA REDDY
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisonal to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

System and method for transmitting and receiving emails by a user device 110 are disclosed wherein the email addresa co
numerical identification that is associated with the identification of the user devioe o$¢r rather than the user account name.
system comprises a control unit, storage unit and a communication unit to provide a service of email distribution through a
communication network to which the user devices are connected.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/04/2016

(21) Application N0.201641011988 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : OIL SEALING ASSEMBLY FOR AN INARNAL COMBUSTION ENGINE

:FO2F|(71)Name of Applicant :
. . 11/00| 1)TVS MOTOR COMPANY LIMITED
(51) International classification FO2B|  Address of Aphtant :JAYALAKSHMI ESTATES, NO.29
79/00 | (OLD NO.8), HADDOWS ROAD, CHENNAF 600 006. Tamil
(31) Priority Document No :NA [Nadu India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)SUMITH JOSEPH
(86) International Application No ‘NA 2)THELAPURATH SUKUMARAN VIPIN
Filing Date ‘NA 3)MOHAN DEORAO UMATE
(87) Intenational Publication No " NA 4)KUDDUVA SUBRAMANI SATHIYANARAYANAN
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present subject matter discloses an oil sealing assembly (320)rtaraal combustion engine assembly (120). The internal
combustion engine assembly (120) comprises a roller bearing assembly (216) disposed on its crankcase RH side (304)ran
a crankshaft RH side (308). A lubrication path (222) is configured to permit ingress of lubrication oil to the rollerdssamnigly
(216). The oil sealing assembly (320) comprises an oil sesdsstmbly (214) disposed adjoining said roller beassgmbly (216)
and having an outer diameter (318) coupled to said crankcase RH (304), and an inner diameter (3@ dgutiagainst said
crankshaft RH side (308). A controlled clearance (322) is formed juxtaposing said oil saatsoibly (214) beeen said crankca:
RH (304) and said crankshaft RH side (308). The oil sealing assembly (320) permits the use of roller bearing asserhbby (21
providing better load bearing capacity and improved NVH aspects. <<To be published with Fig 3b.>>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012076 A
(19) INDIA
(22) Date of filing of Application :06/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD AND A SYST# FOR PREPARING DATA FOR A PLURALITY OF RAILWAY DEVICE

(51) International classification :G06F11/01| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)ALSTOM TRANSPORT TECHNOLOGIE S
(32) Priority Date :NA Address of Applicant :48 rue Albert Dhalenne 93400 SAI!
(33) Name of priority country :NA OUEN, France France
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MUKHERJEE, Amitava
(87) International Publication No " NA 2)PRABHU, Chaitanya
(61) Patent of Addition to Application Number ‘NA 3)KADAMBILA, Vijayakrishna
Filing Date ‘NA 4)KAMATAGI, Rajendra S
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention lages to a method for preparing data for a plurality of railway devices, comprising receiving a version
of a railway device via a network (102) from a user station (200); determining a preparation rule for preparing théhdatailfoay
device @pending on the version number of the railway device; selecting at least one appropriate database (101) from a plu
databases for creating the data for the railway device depending on the preparation rule; loading a plurality of dataqmoeion
least one selected database (101); combining the plurality of data portions to create the data for the railway dewigeheerify
correctness of the created data; and providing the created data to the user station (200).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012113 A
(19) INDIA
(22) Date of filing of Application :06/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD AND SYSTEM FOR PROVIDING ENDD-END INTEGRATIONS USING INTEGRATOF
EXTENSIBLE MARKUP LANGUAGE

(51) International classification :H04B1/0(| (71)Name of Applicant :

(31) Priority Document No :NA 1)NARAYANASWAMY, SREEDHAR A SRINIVASULU

(32) Priority Date :NA Address of Applicant :1/1, KASTLE GRACE, APARTMEN

(33) Name of priority country ‘NA NO G-01, ESHWARA LAYOUT, 15TH CROSS, 4TH MAIN

(86) International Application No :NA INDIRANAGAR 2ND STAGE, BANGALORES60038,
Filing Date ‘NA KARNATAKA, INDIA Karnataka India

(87) International Publication No *NA (72)Name of Inventor :

(61) Patent of Addition to Application Number ‘NA 1)NARAYANASWAMY, SREEDHARA SRINIVASULU
Filing Date ‘NA

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention provides an integrator as a service (IaaS) in an extensible markup language (XML) format for uhifyén
business processes, products and solutions to deliver comprehensive value to customers. Thevgnéisernpiavides software as
service (SaaS) based integration engine, pluggable modules for information technology management services, decisiasead
on business rules and process templates, business analytics and reporting. The presentprwddgs an integrator extensible
markup language. The integrator extensible markup language is used for integration of applications, products, solutions, ar
processes. The present invention enables the integrator extensible markup language tofochateon regarding entb-end
integrations for a target ereployment and infrastructure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012114 A
(19) INDIA
(22) Date of filing of Appliction :06/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD AND SYSTEM FOR GENERATING CONTENT FROM SEARCH RESULTS RENDEF
BY A SEARCH ENGINE

(51) International classification :GO6F17/0(| (71)Name of Applicant :

(31) Priority Document No ‘NA 1)NARAYANASWAMY, SREEDHARA SRINIVASULU

(32) Priority Date :NA Address of Applicant :1/1, KASTLE GRACE, APARTMEN

(33) Name of priority country ‘NA NO G-01, ESHWARA LAYOUT, 15TH CROSS, 4TH MAIN

(86) International Application No ‘NA INDIRANAGAR 2ND STAGE, BANGALORE-560038,
Filing Date ‘NA KARNATAKA, INDIA Karnataka India

(87) International Publication No " NA (72)Name of Inventor :

(61) Patent of Addition to Application Number ‘NA 1)NARAYANASWAMY, SREEDHARA SRINIVASULU
Filing Date ‘NA

(62) Divisonal to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention provides an optimized generator for generating content from search results rendered by arsedrch en
web browser opened on an operating system, if a user is searching for a parameter on the search engine, the prespravities
options in the search engine to create localized or internationalization portable document format (PD#)rilelacument, an
excel spreadsheet (XLS), or a power point presentation (PPT), instantly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012126 A
(19) INDIA
(22) Date of filing of Applicatio :06/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : REMOTE COMPRESSOR POWER SAVING

. . :FO4B|(71)Name of Applicant :

(51) International classification 49/00| 1)PAVITHRA S
(31) Priority Document No :NA Address of Applicant :A4, VENKATESH NAGAR, NEAR
(32) Priority Date :NA |PIKSHANDAR KOVIL, MANNACHANNALLUR TALUK,
(33) Name of priority country :NA [TRICHY - 621 216, Tamil Nadu India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)PAVITHRA S
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Remote compressor powenng system reduces the energy loss in a compressor by reducing the load. The said system col
solenoid valves 1, pressure regulators 2 remote control relay unit 3, and remote control signal unit 4. The presertétpethion
operator to chage the working pressure of the compressor using remote control. The said system is advantageous as this d
equipment will get smooth increase or decrease of the pressure for its optimum performance. The said system signatstoe -
to deliveronly the required pressure of the downstream equipments. The present invention facilitates the operator to chang
compressor pressure setting from the prime mover.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012164 A
(19) INDIA
(22) Date of filing of Application :06/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : VECTORS FOR CLONING AND EXPRESSION OF PROTEINS, METHODS AND APPLICATIC
THEREOF

(71)Name of Applicant :
1)ZUMUTOR BIOLOGICS, INC.

Address of Applicant :Outsight Legal, One Market Street,
Suite 3600, &n Francisco, California 94105, United States of
America. U.S.A.

(72)Name of Inventor :
1)SOHANG CHATTERJEE
2)KAVITHA IYER RODRIGUES
3)MALOY GHOSH
4)SUNIT MAITY
5)YOGENDRA MANJUNATH BANGALORE MUNIRAJU
6)SATHYABALAN MURUGESAN
7)PAVITHR A MUKUNDA
8)BHARGAV PRASAD
9)VEERESHA KAMANAGOWDA
10)SANGHAMITRA BHATTACHARJEE
11)PRAVIN KUMAR DAKSHINAMURTHY
12)VIVEK HALAN
13)ANURADHA HORA
14)BAIRAVABALAKUMAR NATARAJAN
15)KARTHIKA NAIR
16)ASWINI THANIGAIVEL
17)AMOL MALIWAL AVE
18)BHARATH RAVINDRA SHENOY
19)SAHANA BHIMA RAO
20)SUBHRA PRAKASH CHAKRABARTY
21)ASHVINI KUMAR DUBEY
22)AMIR KHAN
23)ANKURINA SHARMA
24)RASHMI SHARMA

(51) Interrational classification :C12N15/0(
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addibn to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

VECTORS FOR CLONING AND EXPRESSION OF PROTEINS, METHODS ANDPARCATIONS THEREOR The present
disclosure relates to vectors for cloning and expressing genetic material including but not limiting to antibody gentherquzit
and methods of generating said vectors. Said vectors express the antibody genesim fhiffeats such as Fab or scFv as a part
intertransfer system, intratransfer system or direct cloning and expression in individual display systems. In partpeldispiag
technology is used to clone and screen potential antibody genes in pthaggati is followed by the transfer of said genes to ye:
vector for further screening and identification of lead molecules against antigens. The present vectors have numergas adve
including uniquely designed inserts/expression cassettes resultfiicient and smooth transfer of clonal population from phag:
yeast vectors resulting in efficient library preparation and identification of lead molecules.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012220 A
(19) INDIA
(22) Date of filing of Application :07/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : NOVEL 3T HEAD ACTUATION MECHANISM WITH LOW ACTUATION VOLTAGE FOR
BISTABLE SWITCHING MECHANISM

(52) International classification HO1H| (71)Name of Applicant .
59/00 | 1)SRI SIVA SUBRAMANIYA NADAR (SSN) COLLEGE

(31) Priority Document No :NA |OF ENGINEERING
(32) Priority Date ‘NA Address of Applicant :RAJIV BNDHI SALAI (OMR),
(33) Name of priority country ‘NA [KALAVAKKAM -603 110. Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)B. S. SREEJA
(87) International Publication No :NA 2)JOSHITHA.C
(61) Patenbf Addition to Application Number ‘NA 3)S. RADHA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses low voltage elettiesmal actuators for bistable MEMS switches whichscones energy only
during the state transitions. The present invention employs buckling mechanism to attain the bistability and uses-mb#gude 3
actuation mechanism for reducing the actuation voltage of the etbetmmal actuators. Further the pnesimvention combines the
centrally clamped parallel curved beams with eletiiermal actuators with novel B head actuation mechanism for designing th
low-voltage bistable MEMS switches.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012222 A
(19) INDIA
(22) Date of filing of Application :07/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : THE LENID ENGINE

(51) International classification :FO2B1/00;F02B53/0|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MR.R.M.VICKY
(32) Priority Date :NA Address of Applicant :AARUPADAI VEEDU INSTITUTE
(33) Name of priority country ‘NA OF TECHNOLOGY, PAIYANOORKANCHIPURAM (DT),
(86) International Application No ‘NA PIN: 603 104, Tamil Nad India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MR.R.M.VICKY
(61) Patent of Addition to Application ‘NA 2)MR.H.NITHYANANTHAM
Number :NA 3)MR.P.DEEPAKIRAN
Filing Date ) 4)MR.M.SARAVANAKUMAR
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

In the modern technology the engines arc getting faster and smarter to give a more performance. In order toohatienan e
between the engines a new design has designed. It is a new design engine called LENID. This engine is designed to give ¢
performance. It is not a fuel efficiency engine but it produce maximum torque and high speed. This is a four stegkée@tigine.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/04/2016

(21) Application N0.201641012731 A

(43) Publication Date : 13/10/2017

(54) Title of the inventia : A COMPOSITION COMPRISING A FLAVANONE, AND METABOLITE THEREOF AND USES

THEREOF
(51) International classification :A61K31/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ITC LIMITED
(32) Priority Date :NA Address of Applicant :ITC LIFE SCIENCES &
(33) Name of priority country ‘NA TECHNOLOGY CENTRE #3. 1ST MAIN, PEENYA
(86) International Applicatin No ‘NA INDUSTRIAL AREA, PHASE 1, BANGALORE 560 058,
Filing Date ‘NA INDIA Karnataka India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)KUDTARKAR, Kavita Gopalkrishna
Filing Date ‘NA 2)KS, Nandakumar
(62) Divisional to Application Number ‘NA 3)RADHAKR ISHNAN, Yashwanth
Filing Date ‘NA 4)CHANDRASEKHARAN, Lakshmanan Chittur
(57) Abstract :

The present disclosure relates to a composition comprising naringin and naringenin for inhibiting intracellular chalesterol,
maintain general health and wellbeing by glisg against excessive cholesterol in cells.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012732 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2@

(54) Title of the invention : A COMPOSITION COMPRISING AFGHAN HING OIL, AND YLANG YLANG OIL AND USES
THEREOF

(51) International classification :A61K8/0C (711))|l\+%mﬁl\c/ﬁ$é)8hcant :
(31) Priority Document No :NA . )
(32) Priority Date ‘NA Address of Applicant :ITC LIFE SCIENCES &
33) Nameyof riority countr :NA TECHNOLOGY CENTRE #3. 1st Main, Peenya Industrial Ar
(86) Internatio%al Ay Iicatioz No :NA Phase 1, Bangalore 560 058, India Karnataka India
Filing Date PP :NA (72)Name of Inventor :
(87) International Publication No *NA B‘IJ(Q\IJ;YH As|_at|\:l)lle(e i
(61) Patent of Addition to Application Number :NA » DEep
Filing Date ‘NA 3)SINHA, Ranjana
(62) Divisional to Application Number ‘NA 4)RAMADEVI, Payyavula
Filing Date ‘NA 5)KALSI, Gurpreet _
6)CHANDRASEKHARAN, Lakshmanan Chittur
(57) Abstract :

The present disclosure relates to combination of Afghan hing oil, and ylang ylang oil, which in particular v/v ratiohigitgehe
growth of micreorganisms. The combination can be used for preparing skin care formulations for inhibiting the growth of pa
micro-organisms or treatment of skin infection using herbal ingredients.

No. of Pages : 2 No. of Claims: 8

The Patent OfficeaurnalNo. 412017 Datedl3/102017 35674



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/04/2016

(21) Application N0.201641012738 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD AND APPARATUS FOR CHECKING WHAT TYPE OF BIEAGE TO SEND TO USER!

(51) International classification :HO04L12/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MYTHILI SRINIVASA RAGAVAN
(32) Priority Date :NA Address of Applicant :155/6rinivasa Nagar 1st Street,
(33) Name of priority country :NA Innamaniyachi, Kovilpatti 628502, Tamil Nadu Tamil Nadu In
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MYTHILI SRINIVASA RAGAVAN
(87) International Puidation No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT This invention discloses a novel method for determining if a push notificatioa islsufficient to notify a recipient o
message or whether it is required to send an SMS (short messaging service) to him. The invention enables the usdio&fioist
alone as a preferred mode of notification where possible, thereby saving tndhe sender.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012743 A
(19) INDIA
(22) Date of filing of Application :12/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the inverion : DYNAMIC SELECTION AND MONITORING OF WIRELESS COMMUNICATION INTERFACES
FOR CELLULAR WIRELESS ACCESS DATA OFFLOAD IN A WIRELESS ACCESS NETWORK

(51) International classification :HO4W|(71)Name of Applicant :
28/00 | 1)SOOKTHA CONSULTING PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :57/53/1,2, S V ARCADE,
(32) Priority Date :NA |BILEKAHALLI MAIN ROAD, OFF BANNERGHATTA
(33) Name of priority country :NA |ROAD, BANGALORE 560 076, Karnataka India
(86) International Application No :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)BALAJI RANGASWAMY
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Numbe ‘NA

Filing Date ‘NA
(57) Abstract :

A method and a wireless access interface selection and monitoring system (WAISMS) for dynamically selecting and monitc
wireless communication interfaces (WCIs) associated with wireless access points (WARBEiass access network for offloadir
data from a cellular wireless communication (CWC) interface in a CWC network to the selected WCls are provided. The W
generates and dynamically updates network latency information (NLI) by measuring latenosflataawireless network interface
and the WCls based on network node information received from the WAPs. The WAISMS receives and processes a reque
cellular wireless access data offload system (CWADOS), selects a first WCI (FWCI) and a seddiS¥W&GQ based on
predetermined interface selection criteria and interface selection information, generates and transmits a notificaseleci€the
FWCI and SWCI to the CWADOS for offloading data packets, iteratively monitors the WCls, and dynaopdallgs the NLI for
selecting subsequent WCIs,
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012766 A
(19) INDIA
(22) Date of filing of Application :12/04/2016 (43) Publication Date : 13/12017

(54) Title of the invention : DESIGN AND FABRICATION OF SOLAR TROUGH COLLECTOR

(51) International classification :F24J32/01 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARATH UNIVERSITY
(32) Priority Date :NA Address of Applicant :173, Agharam Road, Selaiyur, Che
(33) Name of priority country :NA 600 073 Tamil Nadu India
(86) International Apptation No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)S.Thirumavalavan
(87) International Publication No NA 2)V.Srinivasan
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention discloses a novel design and a method d€#ion of solar trough collector. A concentrator collector which is in t
form of a tube is located at focus point of the reflector. Water is passed through the tube and gets converted to steam.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012793 A
(19) INDIA
(22) Date of filing of Application :12/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : INVENTION OF NEW POSITION INDICATOR PT NO-F}-290-001-Y03 FOR JAGUR
AIRCRAFT

(51) International classification :GOGF| (71)Name of Applicant :
12/00| 1)HINDUSTAN AERONAUTICS LIMITED

(31) Priority Document No :NA Address of Applicant :AIRCRAFT DIVIEDN,
(32) Priority Date :NA |VIMANAPURA POST, BANGALORE- 560 017, Karnataka
(33) Name of priority country :NA |India
(86) International Application No ‘NA 2)IQ INFOTECH LTD.

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No :NA 1)D V P RAO
(61) Patent of Addition to Application Number ‘NA 2)B.SIVAKUMAR

Filing Date :NA 3)MUKESH KUMAWAT
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This invention relates to the invention of new position indicator for usintpgoar Aircraft. This item is showing the position of fi
& slats and undercarriage extended / retracted status to pilot. This legacy item had become oblesolete as this itephiési oyt st
OEM /stockists. Non availability of item and its spares maifécted the serviceability of the jaguar fleet. Hence the developme
the new flap and slat position indicator was taken up by HAL through M/s IQ INFOTECH LTD,Bangalore. The LRU is newly
designed with LED array indication for the position of flaps slats. The undercarriage will be represented by three Green arro
indication. The LRU has inbuilt self test facility for assuring the serviceability of indication circuits.The new conndjation has
the concurrance of Air Head Qtrs, IAF. The LRWhadergone extensive qualification tests including EMI/EMC testing as per
gualification test schedule issued by the concerning certification authority and found satisfactory. At last, the mbsétonvas
cleared for use on the aircraft by trextification authority.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012407 A
(19) INDIA
(22) Date of filing of Application :08/04/2016 (43) Publication Date : 13/10/2017

(54) Title of theinvention : SMART SURVEILLANCE SECURITY SYSTEM

. . :GO8E|(71)Name of Applicant :

(51) International classification 13/00 | 1)R.RANJITH
(31) Priority Document No :NA Address of Applican:363/3, SRINIVASA NAGAR, 4th
(32) Priority Date :NA [STREET, LAKSHIMIPURAM POST, KOVILPATTI,
(33) Name of priority country :NA |TUTICORIN DISTRICT- 628 502. Tamil Nadu India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)R.RANJITH
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Smart surveillance security system is the concept about secure the widelaaegdike airports and defence border areas and a
secure the places which need high surveillance, it is also better during night time surveillance. By the arrangemigmiabf the s
transmitting detector and identifier it analyse the interruption statdsiote down access of authorized person details specifical
placing the Sensor and Detector units at which the place to be secure it shows the invasion path of intruders.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012427 A
(19) INDIA
(22) Date of filing of Application :08/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : A SYNERGISTIC HERBAL SKIN CARE FORMULATION AND A PROCESS THEREOF

. . :A61K|(71)Name of Applicant :

(51) Internationkclassification 36/00 | 1)PRAKRUTI REMEDIES PRIVATE LIMITED
(31) Priority Document No :NA Address of Applicant :PLOT NO 21, KIADB INDUSTRIAL
(32) Priority Date :NA |AREA, SHIRWAD,KARWAR - 581 306, Karnataka India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)DR.JITHENDRA SHETTY

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Additiona Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure provides a synergistic herbal skin care formulation for skin tightening. Additionally, it alse prprodess
to prepare theame. The synergistic combination comprising majuphala, camphor, potash alum, beauplex and aloe vera juic
optionally along with pharmaceutical acceptable additives is used for vaginal skin tightening. The proposed brand reame fol
product is New MoonA.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012434 A
(19) INDIA
(22) Date of filing of Application :08/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : AUTOMATIGNVELDED SLAG CLEANING MACHINE

(71)Name of Applicant :

B23K| ™R SUBRAMANI

(51) International classification

26/00 .
. : Address of Applicant :4/105, KOMBAIPATTI,
g;g ﬁ:g::g Bgﬁ;‘me”t No jm KARPARAPPATTI (P.0), SALEM(D.T) 637 504, Tamil Nadu

India

(33) Name of priority country ‘NA
(86) International Application No ‘NA | 2SHANMUGAM.T

Filing Date ‘NA 3)MAYIL SAMY.I
(87) Internatimal Publication No :NA (7;))§Igalé<ﬁf’\::1-\l;|e.§tor _
(61) Patent of Addition to Application Number ‘NA .

Filing Date ‘NA 1)R.SUBRAMANI
(62) Divisional to Application Number :NA 2)SHANMUGAM.T

Filing Date ‘NA 3)MAYIL SAMY.I

4)SASIKANTH.R

(57) Abstract :

In early days, we havese hammer and brushes are used to remove the welding slag from the welded work piece. Chipping
can damage the weld face leaving tiny marks where the weld can fail. The chipping hammer is great for general purpose w
when combined with a wirerush, results are generally good. In this method, the slag did not clearly removed. This problem
rectified by using automatic welded slag cleaning machine with help of jet of abrasive stone and sand mixture paditiegigr |
the slag. In autmatic welded slag cleaning machine the welded work piece is loaded continuously for removing welded slag
welding area. The work pieces are feeded through the machine by the help of conveyer arrangement. The fig. 1 showsfttie
automaticwelded slag cleaning machine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012559 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : PHARMACEUTICAL FORMULATIONS COMPRISING SILODOSIN

. . :A61K|(71)Name of Applicant :

(51) International classification 31/00 | 1)AUROBINDO PHARMA LTD
(31) Priority Document No :NA Address of Applicant :THE WATER MARK BUILDING,
(32) Priority Date :NA |PLOT NO.11, SURVEY NO. 9, KONDAPUR, HITECH CITY,
(33) Name of priority country :NA [HYDERABAD - 500 084, Telangana India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)SREEKANTH MANIKONDA
(87) International Publication No *NA 2)ANIL REDDY MOTKAL
(61) Patent of Addition to Application Number ‘NA 3)VIJAY KUMAR YANGANNAGARI

Filing Date ‘NA 4)MEENAKSHISUNDERAM SIVAKUMARAN
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

PHARMACEUTICAL FORMULATIONS COMPRISING SILODOSIN The present invention relates to a pharmaceutical
composition comprising i) silodosin or a prodrug or a pharmaceutically acceptable salt thereof as thegaetiient, i) one or mor
diluents, iii) one or more surfactants, iv) Hydrogenated vegetable oil, and optionally one or more other pharmace djpalbeac
excipients and process of preparation thereof. The present invention relates to a stableasggelform comprising nongranular
pharmaceutical composition of silodosin and process of preparation thereof The present invention relates to a pharmaceuti
composition comprising i) silodosin or a prodrug or a pharmaceutically acceptable salt élseteofictive ingredient, ii) one or mc
diluents, iii) one or more surfactants, iv) Hydrogenated vegetable oil, and optionally one or more other pharmace jpalbfeac:
excipients, for the treatment of benign prostatic hyperplasia, dysuria assediatpdostate hypertrophy, bladder celvix sclerosis
chronic prostatitis, neurogenic bladder and the like.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012571 A
(19) INDIA
(22) Date of filng of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : ISOLATION AND STRUCTURAL CHARACTERIZATION OF BIOACTIVE COMPOUND FROM
ETHANOLIC EXTRACT OF CAYRATIA TRIFOLIA (L.), BEING A CONSTITUENT FOR THE TREATMENT OF CERIAN
CANCER

. e :GO1F|(71)Name of Applicant :

(51) International classification 33/00| 1)KARPAGAM UNIVERSITY
(31) Priority Document No ‘NA Address of Applicant :POLLACHI MAIN ROAD,
(32) Priority Date :NA [EACHANARI POST, COIMBATORE- 641 021, Tamil Nadu
(33) Name of priority country :NA |India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)DR.V.K.GOPALAKRISHNAN
(87) International PublicationdN :NA 2)DR.P.CHELLA PERUMAL
(61) Patent of Addition to Application Number ‘NA 3)MS.S.SOWMYA

Filing Date ‘NA 4)MS.P.ANUSOORIYA
(62) Divisional to Application Number ‘NA 5)MS.D.MALARVIZHI

Filing Date ‘NA 6)KARPAGAM UNIVERSITY
(57) Abstract :

A process for isolatioand structural characterization of bioactive compound from ethanolic extract of Cayratia trifolia (L.), be
constituent for the treatment of ovarian cancer, comprising the steps, in combination, of subjecting samples of tfeetstid extr
Column chranatography and Thin layer column chromatography for the separation of active constituents; Fourier transform
(FTIR) spectroscopy for analysis of the phytoconstituents functional groups for identifying the functional groups; tilemtfithe
structure of the active constituents by Nuclear Magnetic Resonance (NMR) spectroscopy; the overall analysis indicaturg af
the active constituent of the said extract with a molecular formula = C28H52, molecular weight equal to 388.71 gms / mol
compound name: (6E,10R)6,24trimethylpentacos&,6,10triene.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012572 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publiation Date : 13/10/2017

(54) Title of the invention : ISOLATION AND STRUCTURAL CHARACTERIZATION OF BIOACTIVE COMPOUND FROM
ETHYLACETATE EXTRACT OF ALPINIA PURPURATA BEING A CONSTITUENT FOR THE TREATMENT OF PROSTA
CANCER

‘GOIN (71)Name of Applicant :

(51) International classdation '21/00 1)KARPAGAM UNIVERSITY
(31) Priority Document No ‘NA Address of Applicant :POLLACHI MAIN ROAD,
(32) Prioritz Date :NA EACHANARI POST, COIMBATORE- 641 021, Tamil Ndu
(33) Name of priority country ‘NA I(ggl)ilame of Inventor -
(86) International Application No ‘NA )

Filing Date ‘NA 1)DR.V.K.GOPALAKRISHNAN
(87) International Publication No :NA g;gsgéﬂgfﬂoﬁé\éﬁMAL
(61) Patent of Addition to Appliceon Number ‘NA N

Filing Date ‘NA 4)DR.C.ARULRAJ
(62) Divisional to Application Number ‘NA gmg.g.\l\/ﬂlgbiRVIZHl

Filing Date NA | 7\ KARPAGAM UNIVERSITY
(57) Abstract :

The process for isolation and structural charédéion of bioactive compound from ethyl acetate leaf extract of Alpinia purpure
being a constituent for the treatment of prostate cancer, according to this invention, comprises the steps, Column @pingraatt
Thin layer column chromatography fdret separation of active constituents; Fourier transforms infrared (FTIR) spectroscopy f
analysis of the phytoconstituents functional groups; identification of the structure of the active constituents by Ngadetc Ma
Resonance (NMR) spectroscopy: 'Hdal3CNMR spectroscopy for resolving and identifying the nature of chemical sites in th
sample; Mass spectroscopy also for the detection of molecular weight and the overall analysis indicating a structatewef the
constituent of the said extract wighmolecular formula = C35H7002, Molecular weight: 522.93 grams/mole and the Compout
name: Pentatriacontanoic acid
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Dateof filing of Application :11/04/2016

(21) Application N0.201641012573 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : MOSQUITO REPELLENT FROM RESURRECTION PLANTS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Nutoer
Filing Date

:AO1N
65/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)KARPAGAM UNIVERSITY

Address of Applicant :POLLACHI MAIN ROAD,

EACHANARI-POST, COIMBATORE 641 021, Tamil Nadu
India
(72)Name of Inventor :

1)DR.M.NALINI PADMANABHAN

2)DR.A.SANGILIMUTHU

3)MR.V.EDWIN HILLARY

4)MS.M.ARUNA

5)MS.J. ANEESHA

(57) Abstract :

Among the four different formulations, which have been prepared and tested for its efficacy as mosquito repellent dirdrartor
produce smoke on different days iifferent localities revealed that formulation 1V possessing only neem, A. indica and the
resurrection plant, Leucas aspera along with other basal constituents exhibited 100% repellent effect against mosduéoes w
present in tested surroundings comguhto the other three formulations which showed only 25 to 28%. Hence, this formulation
produced in a large scale at low price even in cottage industries and can be made available to people belonging ito sticievg|

thus facilitating eraidation of vectotborne diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012574 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : GENERIC INTELLIGENT DNA/MRNA PATTERN SEARCHING AND GLOBAL ALIGNMENT IN
PROTEINS

. e :GO6F|(71)Name of Applicant :

(51) International classification 17/00| 1)KARPAGAM UNIVERSITY
(31) Priority Document No :NA Address of Applicant :POLLACHI MAIN ROAD,
(32) Priority Date :NA |EACHANARI POST, COIMBATORE- 641 021, Tamil Nadu
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)DR.B.MUKUNTHAN
(87) International Publication No :NA | 2)KARPAGAM UNIVERSITY
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A novel and generic meedd with acquired intelligence from supervised fuzzy adaptive neural network to perform an improvis
guery pattern search in target DNA (DeeRipo nucleic acid) or mRNA (MessengRibonucleic Acid) data base and to perform

global alignment of given pratesequences is provided. The training and inference capability of this methodology results witl
learning equations using a single user selection parameter which assists to understand or recognize every singladraining
nucleotide and ammacids with minimum number of process repetitions. This methodology requires only very least number
comparisons (which is the key operation in classification) when compared with the conventional methods presently wsed in
searching and globalighment. This results in a rapid and improvised searching process with increased number of matches
sequence alignment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012577 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : NOVEL FLEXIBLE POLYMER BASED MULTLAYERED SENSOR FOR PRESSURE,
DISPLACEMENT AND BIOMEDICAL SENSING APPLICATIONS

(51) International classdation :HO1L21/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R.V. College of Engineering
(32) Priority Date :NA Address of Applicant :Mysore Road, R. V. Vidyaniketan P
(33) Name of priority country ‘NA Bangalore 560059, Kaataka, India. Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)Roopa J
(87) International Publication No *NA 2)Dr. K S Geetha
(61) Patent of Addition to Applicetn Number :NA 3)Dr. B S Satyanarayana
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT According to the present disclosure, tbaductivity of the PDMS films were varied by incorporating metalkidting
nickel, tin, copper, CNT in varying weight ratio. This enabled us to develop polymers with varying conductivity and ateqiié
behavior. The same was used to develop a novel multilayered electrode for sensor applications. The systerofcalngigt@
layers. Poly DiMethyl Siloxane (PDMS) layer of thickness arranging from 20 to 30 mm was grown using spin coating. Then
layers of metal namely titanium and gold with thickness varying from 50 to 100 nms were deposited using Physidgpdajian
systems on the PDMS layer. Then the optimized conducting PDMS layer with appropriate metal dopants was grown over tl
layer. On the initial substrate side, two layers of tetrahedral amorphous carbon (10 to 25 nm) by an ion beam as&igtechteta
thicker about 1micron Diamond like Carbon (DLC) were grown using a Plasma CVD process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012842 A
(19) INDIA
(22) Date of filing of Application :12/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : A LOCKING DEVICE FOR A TWO WHEELER

(51) International classification :B62H5/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Robert Bosch Engineering and Business Solutions Privat
(32) Priority Date ‘NA Limited
(33) Name of prioritycountry :NA Address of Applicant :123, Industrial Layout, Hosur Road,
(86) International Application No ‘NA Koramangala, Bangalore 560095, Karnataka, INDIA Karnate
Filing Date ‘NA India
(87) International Publication No :NA 2)Robert Bosch GmbH
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Chinnasamy Poraikkilan Shankar Prabhakaran
(62) Divisional to Application Number ‘NA 2)Manoj Kumar Bilimagga Ramachandra
Filing Date ‘NA
(57) Abstract :

A locking device (1000) for a two wheeler is disclosed. The locking device (1000) comprises a controller (101) to détermine
plurality of primary conditions and at least one secondary condition are met; .The controller (101) actuates an acjuatoh ¢has
a locking member (104) receives the moving member (103) to lock a handle in one of a plurality of lockingspuesséahon the
determined primary conditions and at least one secondary condition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012862 A
(19) INDIA
(22) Date of filing of Application :12/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : A PROCESS OF ASCERTAINING RELIABILITY AND DETERMINING SAFE SER¥ICIFE OF
HIGH RISK MEDICAL IMPLANTS LIKE ARTIFICIAL HEART VALVES USING AN ACCELERATED DURABILITY
TESTING APPARATUS

(51) International classification :GO1R31/0/[(71)Name of Applicant :

(31) Priority Document No ‘NA 1)M/s SREE CHITRA TIRUNAL INSTITUTE FOR

(32) Priority Date ‘NA MEDICAL SCIENCES AND TECHNOLOGY

(33) Name of priority country ‘NA Address of Applicant :(AN INSTITUTE OF NATIONAL

(86) International Application No ‘NA IMPORTANCE UNDER GOVT. OF INDIA), BIO MEDICAL
Filing Date ‘NA TECHNOLOGY WING POOJAPPURA,

(87) International Publication No :NA TRIRUVANANTHAPURAM-695012 KERALA Kerala India

(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SUBHASH NEYYATTINKARA NEELAKANDAN

(62) Divisional to Application Number ‘NA 2)MURALEEDHARAN CHIRATHODY VAYALAPPIL
Filing Date ‘NA

(57) Abstract :

A physical process to determine and demonstrate the reliability of high risk implants by designing, settaliglatioh of
accelerated durability testing system. Specifically, the invention relates to the safe service life estimation of ttisdihieyt
valves or similar components using accelerated durability test system. The process comprisingdahtesteqpga first set of test
valves for 400 million cycles at a cycling rate of 700 cycles per minutes, removing the valves from the acrylic test chamber
periodically, cleaning the said valves by ultrasonic cleaning and degreasing the said valves dneddhmeasuring the weight los
due to wear, wherein the process is repeated for every 40 million cycles till 400 million cycles and at the end obétstlaeeval
removed from the test chamber and weighed when a second set of similar test vabstedu & cycling rate of 175 cycles per
minute, wherein the accelerated factor is determined by performing accelerated tests at minimum two higher stres®@vels ¢
cycles/minute and 175 cycles/minute to obtain a model from high stress level ammelatd to be used to estimate the wear at
normal use conditions when the safe service life of each valve is determined based on the model developed from the test ¢
generated by the said apparatus. Fig. 6.

.
iflmm
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012887 A
(19) INDIA
(22) Date of filing of Application :12/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : AN APPARATUS FOR HOME CONVEYANCE VOICE ACTIVATED SYSTEM

(51) International classification :HO4M1/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mr.Ronak Bharat Shah
(32) Priority Date :NA Address of Applicant :002, AdarshSeelin Villa, North Park
(33) Name of priority country :NA Road, High Grounds, Bangalor&60001 Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Mr.Ronak Bharat Shah
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present ivention relates to an apparatus for home conveyance with voice activated system. Particularly the apparatus «
a voice activated service using a mobile App at any place of the home. The apparatus comprises central power unieywibice
control service along with a speaker, which can be accessible from any place at home. The speaker may have the fagitity tc
voice from a mobile phone using a mobile App and also the speaker may be attached with a mic for getting voice inpataflis
further comprises of buiin spike buster, the speaker with Bluetooth andRiacility, a USB port with universal charger, a pallt
tray, and a USB electric lighter.
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(12) PATENT APPLICATION PUBLICATON (21) Application N0.201641012912 A
(19) INDIA
(22) Date of filing of Application :12/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : COMPUTER VISION ENABLED SYSTEM AND METHOD AIDING PHOTOVOLTAIC
INSTALLATIONS AND MAINTENA NCE

(51) International classification :HO1L31/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Tata Power Solar Systems Ltd.
(32) Priority Date :NA Address of Applicant :78, Electronics Cihase | Hosur
(33) Name of priority country ‘NA Road, Bangalore Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Suraj Mohan
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A method and a system to aid the designing of a photovoltaic solar system using an integrated tool. The method intephgesftl
navigating a moite device, enabled with a computer vision, over a rooftop or an open space, receiving the augmented realit
data of the target zone on the mobile device, creating a 3D model of a virtual solar power plant on the mobile devitigrahsi
creded 3D model to an integrated application that is configured to calculate appropriate PV module array layout, instaHatip;
energy generation detail and other installation requirements. <>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012578 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication @te : 13/10/2017

(54) Title of the invention : METHOD AND SYSTEM FOR DEVELOPING A SENSOR TO DETECT HYDROGEN GAS AT
AMBIENT CONDITIONS

(51) International classification :GO1M|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R.V. College of Engineering
(32) Priority Date :NA Address of Applicant :Mysore Road, R. V. Vidyaniketan P
(33) Name of pgority country :NA |Bengaluru 560059, Karnataka, India. Karnataka India
(86) International Application No :NA  [(72)Name of Inventor :
Filing Date ‘NA 1)Ujwal Shreenag Meda
(87) International Publication No " NA 2)Akshay Kulkarni
(61) Patent of Addition to Application Number :NA 3)Abhinav Bajaj
Filing Date ‘NA 4)Aditya Kulal
(62) Divisional to Application Number ‘NA 5)Karthik SS
Filing Date ‘NA
(57) Abstract :

ABSTRACT A device for detecting hydrogen gas comprising a stack of thin films comprising zinc oxide along with alumirter
on surface of a substrate, at least two leadgpled to surface of the substrate and a resistance measuring unit connecting the
wherein the thin films oxidize hydrogen gas exposed to them thereby releasing electrons at ambient conditions resbhkingerir
resistance throughout the surfaof the substrate. In an embodiment, a method of fabricating a hydrogen gas sensor compris
dissolving zinc nitrate in ethanol, adding acetyl acetone to form a precursor solution, adding aluminum nitrate ascatdepant t
precursor solution, depositirthe dopant mixed precursor solution onto a substrate as thin films, drying and crystallizing the t
films, coupling at least a pair of leads with a resistance measuring unit to the substrate, wherein the resistancsoofviigesanitt
exposure ohydrogen gas.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012582 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the inverion : CONTROL SYSTEM WITH MACHINE LEARNING TIMESERIES MODELING

(51) International classification :GO6N7/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Accenture Global Soldions Limited
(32) Priority Date :NA Address of Applicant :3 Grand Canal Plaza, Grand Canal
(33) Name of priority country :NA Street Upper, Dublin 4, Ireland Ireland
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Sanjay SHARMA
(87) International Publication No *NA 2)Nilesh Kumar GUPTA
(61) Patent of Addition to Application Number ‘NA 3)Samik ADHIKARY

Filing Date ‘NA 4)Pinaki Asish GHOSH
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

An unsupevised machine learning model can make prediction on time seried/daitznce of timevarying parameters for
independent variables of the model may be restricted for continuous consecutive time intervals to minimize ovdréitthuglel
may be used in eontrol system to control other devices or systdfriedictions for the control system are for a higher granular
time interval than the current mode, the tir@ying parameters of the model are modified for the higher granularity time inten
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012606 A
(19) INDIA
(22) Dateof filing of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : A MONOCOQUE STRUCTURE

. . :B62D|(71)Name of Applicant :

(51) International classification 23/00| 1)TVS MOTOR COMPANY LIMITED
(31) Priority Document No :NA Address of Applicant :JAYALAKSHMI ESTATES, NO.29,
(32) Priority Date :NA [(OLD NO.8) HADDOWS ROAD, CHENNAF 600 006, Tamil
(33) Name of pridty country :NA |Nadu India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)NARAHARISETTI RAMAKRISHNA
(87) International Publication No NA 2)LOHIT VIS HWANATH PATIL
(61) Patent of Addition to Application Number ‘NA 3)BALAGURU SRIDHAR

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present subject matter provides a monocoque structure (201) fomdnested vehicle (100). A right side railing (205A), and
left side railing (205B) are disposed substantially at vehicle vadtt{s) (RSLS). One or more bridge member(s) (405A, 405B) a
connected to the right side railing (205A) and the left side railing (205B). A steering support assembly (400) capatdblgf rot
supporting a steering shaft (170) includes at least oneebnigignber (405A, 405B) and at least one support member (410). At I
one bridge member (405A, 405B) is adapted to support said steering support assembly (400), and the at least one support
(410) is extending in vehicle width direction (RS) and onnected to the right side railing (205A) and the right side railing (20!
The at least one support member (310, 410) annularly encloses at least a portion of the steering shaft (170). <TodwituBlig
3 (a)>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012607 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : STARTING SYSTEM FOR A SINGLE SPEED ENGINE

. . :FO2N|(71)Name of Applicant :

(51) International classification 99/00| 1)TVS MOTOR COMPANY LIMITED
(31) Priority Document No :NA Address of Applicant :JAYALAKSHMI ESTATES, NO.29,
(32) Priority Date :NA |(OLD NO.8) HADDOWS ROAD, CHENNAF 600 006, Tamil
(33) Name of priority country :NA |Nadu India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)KANDREGULA SRINIVASA RAO
(87) International Publication No NA | 2)KRISHNAPRASATH DHARMARAJ
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention describes a uni directional power flow apparatus (38) which decoupiesratiate set of gears after
cranking of a single speed engine to reduce power loss, noise and vibrations. In the present invention, a crankshaft (23) is
mechanically coupled to an inner race (45) of thedirdctional power flow apparatus (38) andedectric starter idler gear (27) is
mechanically coupled to an outer race (46) of said uni directional power flow apparatus (38). In addition to this,astatemtidle
gear (27) is mechanically coupled to said kstérter shaft (37) and an electmotor (25). < To be published with Fig. 3 >
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012935 A
(19) INDIA
(22) Date of filing of Application :13/04/2016 (43) Publication Date : 13/12017

(54) Title of the invention : CONTROLLED LOW STRENGTH MATERIAL COMPOSITION FOR CONSTRUCTION AND
MAINTENANCE OF PAVEMENTS

(51) International classification :E01C7/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R.V. College of Engineering
(32) Priority Date :NA Address of Applicant :Mysore Road, R. V. Vidyaniketan P
(33) Name of pridty country ‘NA Bangalore 560059, Karnataka, India. Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)T. Raghavendra
(87) International Publication No " NA 2)Dr. B. C. Udayasiankar
(61) Patent of Addition to Application Number :NA 3)Y. H. Siddanagouda
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT In one aspect, a controlled lstrength material (CLSM) for pavement maintenance comprises, a cement, a grot
granulated blast furnace slag (GGBS), a quarry dust and water. The cement ando@@B&Hinder composition of CLSM. The
quarry dust forms a fine aggregate in the CLSM. A first quantity of water added to the mixture forming the CLSM a flowable
substance with a first flowability. The quarry dust forms at least 37% and GGBS forms ab#ast CLSM composition. In an
embodiment, the water forms at least 25% of CLSM composition. The CLSM composition forms a circular shape of diamét
150mm, when spread on a flat surface. In an embodiment, the CLSM of 5400 gms comprise atjeasbi08ment, 1900gms of
GGBS, 2000gms of quarry dust and 1400gms of water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012936 A
(19) INDIA
(22) Date of filing of Application :13/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : SOLABIOGAS HYBRID REFRIGERATION SYSTEM

(51) International classification :F25C|(71)Name d Applicant :
(31) Priority Document No ‘NA 1)R.V. College of Engineering
(32) Priority Date :NA Address of Applicant :Mysore RoadR. V. Vidyaniketan
(33) Name of priority country :NA |Post, Bangalore 560059, Karnataka, India. Karnataka India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)K N Subramanya
(87) International Publication No NA | 2)R S Kulkarni
(61) Patent of Addition to Application Number ‘NA 3)Rashmi U
Filing Date ‘NA 4)Suhas DS
(62) Divisional to Application Number ‘NA 5)Vinay K S
Filing Date ‘NA 6)Ravi Kiran S
(57) Abstract :

ABSTRACT A hybrid refrigeration system comprising an intercooler coupling a first refrigerator and a second refrigerator, €
generator comprising conductive coils filled with a first refrigerant, act@eomprising at least two inlets coupled to the genere
and first outlet of the intercooler, a first condenser conjoining an outlet of the ejector, inlet of the generator tainteadirthe
intercooler completing the first refrigerator, a congs@ provided with a second refrigerant coupled to a second inlet of the
intercooler, an expansion valve coupled to a second outlet of the intercooler and an evaporation chamber integrat@dtwithin
evaporator conjoining the expansion valve and tmepressor accomplishing the second refrigerator, wherein the intercooler a
heat exchanger between the first refrigerator and the second refrigerator causing a refrigeration effect through tf@nevapora
chamber. The intercooler comprises a secavagh@rator and a second condenser within an intercooler chamber.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012938 A
(19) INDIA
(22) Date of filing of Application :13/04/2016 (43) Publicaibn Date : 13/10/2017

(54) Title of the invention : A HOUSEHOLD VERTICAL SOAP MOULD COMPRISING OF DETACHABLE INTERLOCKINC
BLOCKS

(51) International classification :B65D15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)CK MANIKANTAN
(32) Priority Date :NA Address of Applicant :CHONATTUKUNNATH HOUSE,
(33) Name of pority country ‘NA KAYILIAD P.O, VIA SHORNUR, PALAKKAD DISTRICT,
(86) International Application No ‘NA PIN 679 122. Kerala India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)CK MANIKANTAN
(61) Patent of Addition to Application Number ~ :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A houselold vertical soap mould comprising of detachable interlocking blocks comprising of plurality vertical detachable inte
moulds, interlocked to upper block of mould vertically by any fastening means, bottom of the lower block being closediolsyra
means, wherein soap could be cut and removed precisely by removing one block of mould at once and swiping the cutting
touching the topmost surface of the upper block; the soap mixture could filled in to the mould at once and therefoenihg har
process will be uniform; leveling mixture inside the mould is not at all required; A cutting tool fixed on the base ap tslol
stand, for cutting soap comprising of a tight narrow string made of metal, tightened on the two edges of a U shapid frame
elongated handle.

No. of Pages : No. of Claims : !

The Patent OfficeaurnalNo. 412017 Datedl3/102017 35698



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012962 A
(19) INDIA
(22) Date of filing of Application :13/04/2016 (43) Publication Date : 13/10/2017

(54) Title ofthe invention : SYSTEM AND METHOD FOR EFFECTIVE CREATION, PROCESSING AND SEAMLESS
TRANSMISSION OF DIGITAL BUSINESS CARDS BETWEEN USERS

(51) International classification :HO4W|(71)Name of Applicant :
92/04 | 1)MEET INTRO TECHNOLOGIES PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :PLOT NO.891, FLAT NO.202, MCF
(32) Priority Date :NA |COMPLEX, AYYAPPA SOCIETY, MADHAPUR,
(33) Nameof priority country :NA |HYDERABAD - 500 081 Telangana India
(86) International Application No :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)MURAL | KRISHNASWAMY
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention discloses a digital business card management system wherein a plurality of digital bdsir
can be created, edited, shared, updated and downloaded by a plurality of users througjsexrwdo. When the information in the
digital business card is changed, it automatically gets stored in the cloud server so as to enable the users to ataiesslibsingx
cards. Figure 1
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(12) PATENT APRICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/04/2016

(21) Application N0.201641012610 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : METHODS AND APPARATUS FOR ANALYZING CYTOLOGICAL SPECIMENS

:GO1N15/14|(71)Name of Applicant :
. e GO06K9/00; | 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
(51) Inernational classification G06K9/20; Address of Applicant :fie Dean, Industrial Consultancy &
G06K9/32 |Sponsored Research [ICSR] Indian Institute of Technology
(31) Priority Document No ‘NA Madras IIT P.O, Chennai600 036, India Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1) R. Srikanth
(86) International Application No ‘NA 2)Sridharakumar Narasimhan
Filing Date ‘NA 3)Basavaraj.M. Gurappa
(87) International PublicatioNo :NA 4)Rajan Dewar
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An improved method and apparatus for analysing cytological specimens. An image processing unit having auto focus oper
configured in association with a microscopic device. The image processing unit in association withdbeopiic device captures
the image of the cytological sample for storing into a database. A processing device having a data analysis tool figtisethana
image samples and ensures the quality of samples for further analysis and processing. Tlegpdevessfurther detects the acti
region in the sample in order to thereby establish a Region Of Interest ®Cf)rther segment the cell image into itssgective
segments. A classifier further identifies abnormal cells in the samples with sfakséenegative error rates and provides a compi
and portable device for effective analysis of cytological specimens.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012614 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : STEERING CYLINDER MOUNTING ARRANGEMENT FOR FRONT AXLE OF TRACTORS.

(51) International classification :B62D25/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MAHINDRA & MAHINDRA LIMITED
(32) Priority Date :NA Address of Applicant :MAHINDRA RESEARCH VALLEY,
(33) Name of priority country :NA MAHINDRA WORLD CITY, P.O. ANJUR, CHENGALPATTU
(86) International Application No :NA - 603 204, DISTT. KANCHEEPURAM, TMIL NADU, INDIA.
Filing Date ‘NA Tamil Nadu India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)P. SELVAKUMAR
Filing Date ‘NA 2)PRITAM VIJAY SARANG
(62) Divisional to Application Number ‘NA 3)PRAVEEN KUMAR
Filing Date ‘NA
(57) Abstract :

A light-weight steering cylinder mounting arrangement for a pesteering axle comprising: a baype axle; a paiof wheels
mounted on respective wheel discs; a steering cylinder assembly; and a hydraulic cylinder mounting bracket for mouedingg
cylinder on the steering axle; wherein the steering cylinder mounting bracket is configured of at leasieoiehpigrolled structura
steel, preferably a metal plate inp@ofile of single piece or multiple pieces with a reinforcement plate is welded on either side
thereof. The steering mounting bracket being welded with the central sleeve and the cenfriidsieering axle and having flan
directed outwards and at least one rib welded on the corners on either side of the C profile and which is disposedebitdvwgen
and the Gprofile. A plurality of nuts welded on the longitudinal inner side of@hgrofile for fastening of steering cylinder mounti
supports. Figure 88b.
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-
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201641012617 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD AND SYSTEM THAT EXTENDS A PRIVATE DATA CENTER TO ENCOMPASS
INFRASTRUCTURE ALLOCATED FROM A REMOTE CLOUBCOMPUTING FACILITY

(51) International classification :HO04L29/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)VMWARE, INC.
(32) Priority Date :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C/
(33) Name of priority country ‘NA 94304, United States of America U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)PRATEEK BARAPATRE
(87) International Publication No *NA 2)YOGESH BENDRE
(61) Patent of Addition to Application Number :NA 3)SAGAR JOSHI
Filing Date ‘NA 4)PREETHI CHANDUR
(62) Divisional to Application Number ‘NA 5)SHYAM SUNDAR RAO MANKALA
Filing Date ‘NA
(57) Abstract :

METHOD AND SYSTEM THAT EXTENDS A PRIVATE DATA CENTER TO ENCOMPASS INFRASTRUCTURE
ALLOCATED FROM A REMOTE CLOUBCOMPUTING FACILITY ABSTRACT The current document is directed to metho
and systems that extend cleodhnagementacility management from a private datants to infrastructure provided by a remote
cloud-computing facility. A remote clouthanagementacility agent is installed within the remote cleadmputing facility to
mediate exchange of control and information messages between tharmdoadement fality within the private data center and
virtual machines executing within the remote clanaanputing facility. The clousnanagementacility agent is connected to the
cloudmanagement facility through a secure tunnel or connection. The-glandgement fady running within the private data
center is augmented to include ledidcovery functionality and virtuahachinemovement functionality, controlled by policies ant
parameters specified through an administraindmanagement interface to automatigatiove executing virtual machines back .
forth between the private data center and remote atoutputing facility according to poliegpecified goals, considerations, and
constraints. [Figure 10] 52
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012724 A
(19) INDIA
(22) Date of filing of Application :11/04/2016 (43) Publicaibn Date : 13/10/2017

(54) Title of the invention : ANGER AND STRESS RELEASE METHOD

(51) International classification :A61M |(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Bdlamkonda Sharath Chandra Chowdary
(32) Priority Date :NA Address of Applicant :Flat Number: 605, RR Residency, !
(33) Name of priority country :NA [Meridian School, 100 Feet Road, Ayyappa Society, Hitech C
(86) International Applicatin No :NA  |Madhapur, Hyderabad 500081, Telangana, India Telangana
Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No " NA 1)Bellamkonda Sharath Chandra Chowdary
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In accordance with the present invention, a stressed individual is presented with an opportunity to relieve his stgesshgnd an
refocusing his energies. The method requires the stressed persan torbem where he is allowed to break various things and
objects using hammers, cricket or baseball bats etc. The things which are broken by the individual can range from swedlefio
to big screen televisions and other goods and objects whicldaidual may want to break to release his anger and stress.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012972 A
(19) INDIA
(22) Date of filing of Application :13/04/2016 (43) Publication @te : 13/10/2017

(54) Title of the invention : A SUSPENSION SYSTEM FOR A THREE WHEELED VEHICLE

(51) International classification :B60G21/00,B62K5/0((71)Name of Applicant :
(31) Priority Document No :NA 1)TVS MOTOR COMPANY LIMITED
(32) Priority Date :NA Address of Applicant :JAYALAKSHMI ESTATES, NO.29
(33) Name of priority country ‘NA (OLD NO.8), HADDOWS ROAD, CHENNAF 600 006 Tamil
(86) International Application No ‘NA Nadu India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)GOLLAPALLI SURYA GANGADHARA RAVIKANTH
(61) Patent of Addition to Application ‘NA 2)DUMPALA GANGI REDDY
Number :NA 3)GOKUL MEENAKSHI SUNDARAM

Filing Date ’ 4)MOSALI NAGARJUNREDDY
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

The present subject matter discloses a suspension system for a three wheeled vehicle (100) comprising a right reay aviteal
left rear wheel (103) each swingably connedted frame assembly (200) through a trailing arm suspension structure (300). Tt
trailing arm suspension structure (300) comprises a pair of trailing arms (400) attached to the frame assembly (208jcaendo
portion (400a), and a rear suspensiodBj2o cushion the swinging movement of the rear wheel. A roll stability bar (301) is fixe
attached only between each of said pair of trailing arms (400) at the forward end portion (400a), and said roll st&R0lity Hearin
acentral porton (30Fa) oriented in a single plane. The present su
fix the roll stability bar (301) and thus providing effective torsional damping of the vehicle and unnecessary bendarg loads
avoided. <<To b@ublished with Fig 3a.>>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641013009 A
(19) INDIA
(22) Date of filing of Application :13/04/2016 (43) Publication Date : 13/10/2017

(54) Title ofthe invention : CONFIGURING NETWORK CONNECTIONS FOR COMPUTING DEVICES

(51) International classification :GO6F9/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)AIRWATCH LLC
(32) Priority Date :NA Address of Applicant :1155 Perimeter Center West, Suite
(33) Name of priority country :NA Atlanta, Georgia 30338, United States of America U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)SUMAN ALUVALA
(87) International Publication No *NA 2)MAHESH KAVATAGE
(61) Patent of Addition to Application Number ‘NA 3)PAVAN RAJKUMAR RANGAIN
Filing Date ‘NA 4)NIRANJAN PARAMASHIVAIAH
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstact :

Examples relate to the configuration of network connections for computing devices. In some examples, a computing device
determines that a network is inaccessible through a first network connection provided by a network access node. The com
device determines that the network is accessible through a first computing device that provides a second connection té.the
The computing device generates gateway configuration data for a second computing device based on an address for the fi
compuing device. The computing device transmits the gateway configuration data to the second computing device to caust
second computing device to use the first computing device as a gateway.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641013012 A
(19) INDIA
(22) Date of filing of Application :13/04/2016 (43) Publication Date :3/10/2017

(54) Title of the invention : EXHAUST GAS RECIRCULATION VALVE

(51) International classification :FO2M25/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Bosch Limited
(32) Priority Date :NA Address of Applicant :Post Box No 3000, Hosur Road,
(33) Name of priority country :NA Adugodi, Bangalore 560030, Karnataka, INDIA Karnataka Ir
(86) International Application No ‘NA 2)Robert Bosch GmbH
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Greiner Matthias
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An exhaust gas recirculation valve 10 isclébed. The exhaust gas recirculation valve 10 comprises a valve shim 12 and a ve
piston 14 positioned within the valve shim 12. The valve piston 14 comprises a shaft 16, the shaft 16 coupled to @0astdato
adapted to be actuated by the actuafbrA valve plate 18 is formed with the shaft 16, the valve plate 18 adapted to translate \
the valve shim 12 when the shaft 16 is actuated by the actuator 20. Figure 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744007361 A
(19) INDIA
(22) Date of filing of Application :02/03/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : WATER DISPENSER

(51) International classification :B67D3/00 | (71)Name of Applicant :

o :10-2016 1)LG ELECTRONICS INC.
(31) Priority Documenho 0044248 Address of Applicant :128, Yeoulaero, Yeongdeungggu,
(32) Priority Date :11/04/201( Seoul Republic of Korea

‘Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)Jewook JEON

(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Nuwmar ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE DISCLOSURE A water dispenser includes a filter unit filtering raw water supplied from a raw water st
unit to produce purified water, a cold water tank assembly cooling purified water tecproold water, a refrigerating cycle devict
maintaining cooling water filled in a cooling water accommodation unit at a low temperature, a cooling water flow chatyned s
raw water or purified water to the cooling water accommodation unit, a flevseaisor measuring a flow rate of raw water or pui
water supplied to the cooling water accommodation unit, a stirrer configured to be rotatable to stir cooling watethi@ledating
water accommodation unit, and a controller determining wheth@ing water has been filled up to a reference water level on tr
basis of a rotation speed of the stirrer per unit time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012256 A
(19) INDIA
(22) Date of filing of Application :07/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : AN AUTOMATIC CONTROL SYSTEM FOR POWER CONSERVATION AND MULTI USAGE
THEREOF

. e :HO4C|(71)Name of Applicant :

(51) International classification 9/02 | 1)ARCOMM TECH SOLUTIONS PVT. LTD
(31) PriorityDocument No :NA Address of Applicant :ARUN RAAZA, CHIEF EXECUTIVE
(32) Priority Date :NA |OFFICER, ARCOMM TECH SOLUTIONS PVT. LTD, 26C,
(33) Name of priority country :NA |SRI BALAJI TOWERS, INDUSTRIAL ESTATE, MOGAPPAIR
(86) International Application No :NA [WEST, CHENNAI- 600 037. Tamil Nadu India

Filing Date ‘NA 2)SBIOA EDUCATIONAL TRUST, CENTRAL OFFICE
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)ARUN RAAZA

Filing Date ‘NA 2)AV. JOSEPH
(62) Divisional to Application Number ‘NA 3)M.V. MAHALAKSHMI

Filing Date ‘NA
(57) Abstract :

An automatic control system for powasnservation and multi usage thereof The invention disclosed in this disclosure relates
fabrication automatic power . management system and a method to perform thereof. The preferred embodiment of the inve
comprises of Micro Control Unit, Relay s¢m, sensors for detecting the external factors, Remote access unit. The said Micr¢
Unit is programmed with different logics based strategies on the application, wherein the application is denoted herein as a
conditioner, or heater or lighting§he command from the programmed MCU (10) controls the application whereby using rela
system to turns the system ON and OFF. The sensors in the setup detects the temperature for designing the cut offalrtimg
situation and intrusions count forinimising the working load of the application. Further an alternate switching concept intellic
switches the power supply different application using programmed MCU (10). This system shall control multiple application
simultaneously. As another emhigeént the invention comprises of remote access setup wherein the whole setup shall be ma
and energy consumption data are transmitted remotely to the user whereby GSM mode. As an alternative embodiment the
invention, the energy managementteys shall be used in street lights, traffic signal unit, any suitable workplace, home, indus
educational institution and others.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/04/2016

(21) Application N0.201641012262 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : PROCESS FOR PREPARATION OF AMORPHOUS FROM OF IDELALISIB

. I :A61K
(51) International classification 31/51¢
(31) Priority Documat No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)LAURUS LABS PRIVATE LTD
Address of Applicant :D9, IKP KNOWLEDGE PARK,
GENOME VALLEY, TURKAPALLY, SHAMEERPET
MANDAL, RANGA REDDY DISTRICT, HYDERABAD - 500

(33) Name of priority country ‘NA :
(86) International Application No ‘NA 078, Telangfana Indla.

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA Bg‘éﬁﬂ?ﬁéx Ig/lAEgABIIJADDEPU
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA 3)RAJESH EDUPUGANTI
(62) Divisional to Application Number ‘NA 4)SANJAY KUMAR DEHURY

Filing Date ‘NA 5)RAM THAIMATTAM

6)VENKATA SUNIL KUMAR INDUKURI

(57) Abstract :

ABSTRACT The present invention geadly relates to processes for preparation of amorphous form of Idelalisib and pharmac

composition comprising the same.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641012270 A
(19) INDIA
(22) Date of filing of Application :07/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : WATER SOLUBLE FORMULATION (LIQUID) OF CURCUMINOIDS AND PROCESS THEREO

(51) International classification /AG1K| (71)Name of Applicant :
9/00 1)MEDCLEAR HEALTHCARE PRIVATE LIMITED

(31) Priority Da@cument No :NA Address of Applicant :12, ANAND APARTMENTS, H.NO:
(32) Priority Date :NA |7-1-54/2/A/12, DHARAM KARAN ROAD, AMEERPET,
(33) Name of priority country :NA [HYDERABAD - 500 Q6. Telangana India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)AJAY SUNIL KIRAN KUMAR POTTI
(87) International Publication No *NA 2)KRISHNA VENI VADLAMUDI
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a water soluble viscous formulation comprisitigeof;
ingredient comprising of an unprocessed, crystalline herbal extract of curcuminoid, whereby the amount of active ingredien
incorporated ranges between 0.5 % to 10% weight by volume of the total composition; a surfactant comprising of a surfactz
wherebythe amount of surfactant incorporated ranges between 0.01% to 10% weight by volume of the total composition; a
comprising of hydrophilic vehicle, whereby the amount of the hydrophilic vehicle incorporated ranges between 10% to 4094
volumeof the total composition; and a hydrophilic polymer comprising of a water soluble polymer, whereby the hydrophilic |
ranges between 1% to 40% weight by volume of the total composition.
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.201744011000 A
(19) INDIA
(22) Date of filing of Application :28/03/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SYSTEMS AND METHODS FOR ASSIGNING A FIRE SYSTEM SAFETY SCORE AND FOR
PREDICTIVE ANALYSIS VIA DATA MINING

(51) International classification :G08B (71)Name of Applicant -
25/00 1)HONEYWELL INTERNATIONAL INC.

(31) Priority Document No :15/092,25: Address of Applicant :101 Columbia Road, POB 2245,
(32) Priority Date :06/04/201(|Morristown, N.J. 07962245, USA U.S.A.
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)GULAGULI, Shashikant

Filing Date ‘NA 2)VENKATESH, Balamurugan
(87) International Publication No :NA 3)BALAKRISHNAN, Mahadevan Somasundram
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

Systems and methodsrfassigning or computing a fire system safety score via dataTnInlrTgnTJfbTprictivanalysis
viadataTnininaTprovided; Some methods can include identifying one or more pieces of data information from an ambient ¢
monitoring system installed in a regijaquantifying the one or more pieces of the data information, and identifying a safety scc
the region based on the quantified one or more pieces of the data information.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/04/2017

(21) Application N0.201744011926 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : SUPPORTING STRUCTURE FOR CONTACTS OF HNBBLTAGE DISCONNECTORS

(51) International @ssification :HO1B 17/00 (71)Name of Applicant :
(31) Priority Document No :1020160000345%| 1)GENERAL ELECTRIC TECHNOLOGY GMBH
(32) Priority Date :05/04/2016 Address of Applicant :Brown Boveri Strasse5400 Baden,
(33) Name of priority country Jltaly Switzerland Switzerland
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)GIRLANDO, Vincenzo
(87) International Publication No NA 2)NOSILATI, Marco
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to a supporting structure (10) for contacts ofvoiggge disconnectors, characterized in that it corapréd
least one vertical central composite insulator (11) that is stayed by means of at least two inclined insulators (12p1@hiehds
coupled at a first end (16, 17) to said at least one central composite insulator (11) and at the secome@ogd8jt19) to a base
body (20) for said at least one vertical central composite insulator (11). FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744012107 A
(19) INDIA
(22) Date of filirg of Application :04/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SEMICONDUCTOR DEVICE AND LIQUID DISCHARGE HEAD SUBSTRATE

(51) International classification :B41J2/14 |(71)Name of Applicant :
. :2016 1)CANON KABUSHIKI KAISHA

(31) Priority Document No 077579 Address of Applicant :3@, Shimomaruko ®home, Ohtu,
(32) Prority Date :07/04/201(| Tokyo, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Kohei Matsumoto

Filing Date ‘NA 2)Kazunari Fujii
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisonal to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A semiconductor device is provided. The device comprises: a first transistor that includes a first primary terminal paisesgnd
terminal and a first control terminal; a second transistor that includes a third primary teenfimath primary terminal and a seco
control terminal; and a resistive element. The first and third primary terminal are connected to a first voltage lirmantheriseary
terminal and one terminal of the resistive element are connected to a seltagd line. The first and second control terminal, the
fourth primary terminal and the other terminal of the resistive element are connected to a node. A potential changd prittnarty
terminal is transmitted to the first control terminal by capae coupling between the third primary terminal and the node, turnin
the first transistor. FIG.1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing & Application :05/04/2017

(21) Application N0.201744012190 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : DEVICE AND METHOD OF HANDLING MOBILITY MANAGEMENT

:HO4W28/028¢
(51) International classification H04W8/02;
HO04W76/068
(31) Priority Document No :62/319805
(32) Priority Date :08/04/2016
(33) Name of priority country ‘U.S.A
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA

(61) Patent of Addition to Application Number :NA

(71)Name of Applicant :
1)HTC Corporation
Address of Applicant :No. 23, Xinghua Road, Taoyuan
District, Taoyuan City 330, Taiwan, R.O.C. China
(72)Name of Inventor :
1)WU, Chih-Hsiang

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A communication device for handling mobility management comprises a storage unit for storing instructions and a procegsi
coupled to the storage unit. The processing circuit is configured to execute thdiorsdrstored in the storage unit. The instructic
comprise attaching to a first network and not having an active Packet Data Network (PDN) connection with the first networ}
selecting a second network after attaching to the first network; initiatingeai gtrocedure to the second network, if the second
network does not support an attach without the PDN connection establishment; and initiating a tracking area update €08
to the second network, if the second network supports the attach vited®@DN connection establishment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744012201 A
(19) INDIA
(22) Date of filing of Application :05/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PROCESS FOR THE TREATMENT OF A GASOLINE

. . :C10G (71)Name of Applicant :

(51) International classification 45/00 1)IEP Energies nouvelles
(31) Priority Document No :16/53105 Address of Applicant :1 et 4, avenue de BBrau, F92852
(32) Priority Date :08/04/201/|RueiFMalmaison Cedex, France. France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Appliation No ‘NA 1)LOPEZ GARCIA, Clementina

Filing Date ‘NA 2)LEFLAIVE, Philibert
(87) International Publication No :NA 3)PUCCI, Annick
(61) Patent of Addition to Application Number :NA 4)NOCCA, JeanlLuc

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The present invention concerns a process for the treatment of a gasoline containingcsufztining compounds, olefins and
diolefins, comprising the following steps: a) fractionating the gasoline in a manner such as to recover at |leasineuoksitet
gasoline cut, MCN, comprising hydrocarbons and wherein the temperature difference (T) between the 5% and 95% by wei:
distillation points is less than 60°®) desulphurizing the intermediate gasoline cut MCN alone and in the presence of a
hydrodesulphurization catalyst and hydrogen in a manner such as to produce a partially desulphurized intermediate gasdiy
and c) fractionating, in a splitter, the at least partially desulphurized intermediate gasoline cut MCN which has notagcadalga
treatment subsequent to step b), in a manner such as to recover an intermediate gasoline with low sulphur and mematstan:
from the column head and a cut of hydrocarbons containing sufjeimaining compounds including mercaptans fromctilamn
bottom. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20174401223%
(19) INDIA
(22) Date of filing of Application :05/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SYSTEMS AND METHODS FOR TRACKING UNAUTHORIZED INTRUDERS USING DRONE:
INTEGRATED WITH A SECURITY SYSTEM

. e :G08B (71)Name of Applicant :

(51) Internationkclassification 13/00 1)HONEYWELL INTERNATIONAL INC.
(31) Priority Document No :62/318,40 Address of Applicant :101 Columbia Road, P.O. B@45,
(32) Priority Date :05/04/201(|Morristown, N.J. 07962245, USA U.S.A.
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)ASWATH, Ravikumar Vemagal

Filing Date ‘NA 2)PRASAD, Shankar
(87) International Publication No :NA 3)KALKERE, Giridhara
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

Systems and methods for tracking unauthorized intruders using a drone integratecewittita system are provided. The drone ¢
carry a transceiver device and an image capturing device, the transceiver device can receive an alarm signal frorsyateacuri
monitoring a region such that the alarm signal indicates an unauthorized ingrlabated in the region, the drone can move to ai
initial location of the unauthorized intruder, the image capturing device can capture an initial image of the unauttradeedtithe
initial location, and the drone can track the unauthorized iatrud
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744012387 A
(19) INDIA
(22) Date of filing of Application :06/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHO FOR AUTOMATICALLY VERIFYING A TARGET COMPUTER FILE WITH RESPECT
TO A REFERENCE COMPUTER FILE

(51) International classification :GO6F (71)Name of Applicant :
21/00 1)SCHNEIDER ELECTRIC INDUSTRIES SAS

(31) Priority Document No ;1653165 Address of Applicant :35, rue Joseph MonieZ500 Rueil
(32) Priority Date :11/04/201( Malmaison, France France
(33) Name of priority country :Frarce (72)Name of Inventor :
(86) International Application No ‘NA 1)MOULIN, Michel

Filing Date ‘NA 2)KOCOGLU, Osman
(87) International Publication No :NA 3)DELETANG, Tho
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

Method for automatically verifying a target computer file with respect to a reference computer file, this method congpisiag ¢
acquiring (100) a reference computer file and a computer file to be tested; b) of acquiring (103) at least onearatdent) of
defining (104), as a function of the at least one random variable acquired: a first area to be tested delimiting athentefarence
file, and a second area to be tested delimiting a portion of the target file, the second artesttxkexhibiting one and the same
as the first area to be tested and being situated, inside the target file, at the same relative position with respegintoftties
target file as the first test area with respect to the origin of theereferfile; d) of calculating (106) a first digital imprint, by applyi
a hash function solely to that portion of the reference file which is contained inside the first area to be testedu&toigcél08) a
second digital imprint, by applying themsa hash function solely to that portion of the target file which is contained inside the ¢
area to be tested; f) of automatically comparing (110) the first and second digital imprints, the target file being téieded ¢8) if
the first and secahdigital imprints are equal and being termed-nerified (112) if the first and second digital imprints are differ:
Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744012493 A
(19) INDIA
(22) Date of filing of Application :07/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SPLICING DEVICE FOR WEB MATERIALS, UNWINDER COMPRISING SAID SPLICING
DEVICE, AND OPERATING METHOD

(51) International classificatio :B65H 19/00 (71)Name of Applicant :
(31) Priority Document No :1020160000368¢| 1)GUANGDONG FOSBER INTELLIGENT EQUIPMENT
(32) Priority Date :11/04/2016 CO., LTD.
(33) Name of priority country JItaly Address of Applicant :No.2, Qiangshi Rh&hishan Town,
(86) International Application No ‘NA Nanhai District, Foshan City, 528225, Guangdong Province,
Filing Date ‘NA China China
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent oAddition to Application Numbe:NA 1)ADAMI, Mauro
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The splicing device (7) for splicing a trailing edge of a first web material (N1) to a leading edgeofid web material

(N2) comprises members (41, 43) defining a feed path of the web material (N1, N2). The device also comprises a first cuttil
(59) and a second cutting member (61), cooperating with the first cutting member. One of the two emttiveya(59,61) is provid
with a movement transverse to the feed path of the web material, to move the cutting member (61) from an operating positi
which it is in front of the other cutting member (59), to an idle position, withdrawn with respgbetfled path of the web materia

(Fig.1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744012616 A
(19) INDIA
(22) Date of filing of Application :07/04/2017 (43) Publication Date : 13/10/201

(54) Title of the invention : USER ACCESS TO WIRELESS LOW ENERGY DEVICE

. . :G06Q (71)Name of Apgicant :

(51) International classification 30/00 1)HONEYWELL INTERNATIONAL INC.
(31) Priority Document No :15/096,01! Address of Applicant :115 Tabor Road, Mail Stop: 4D3,
(32) Priority Date :11/04/201(|Morris Plains, New Jersey 07950, USA U.S.A.
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) Interrational Application No ‘NA 1)MAHASENAN, Arun V.

Filing Date ‘NA 2)KOLAVENNU, Soumitri N.
(87) International Publication No *NA 3)VOLAM, Praveen Kumar
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

ABSTRACT A method of communicating with multiple other devices by a low energy device, the method including broadca
advertisements from the low energy device to connect, the advertisements being broadcasted at a slow rate, reaiviagthe ¢
low energy device, responsive to receiving the event, broadcasting advertisements at a high rate for a selected peeréo of tir
connecting and disconnecting with the multiple other devices to exchange information related to the evahiedselagted period
of time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744012715 A
(19) INDIA
(22) Date of filing of Application :10/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : DYNAMOELECTRIC MACHINE FAULT MONITORING SYSTEM, COMPUTER PROGRAM
PRODUCT AND RELATED METHODS

(51) International classification :HO2P 9/0C|(71)Name of Applicant :
(31) Priority Document No :62/320,66:| 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :11/04/201. Address of Applicant :1 River Road, Schenectady, New Y
(33) Name of pority country ‘U.S.A 12345, United States of America U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)DESABHATLA, Sreedhar
(87) International Publication No *NA 2)GRANT, James Jonathan
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Various embodiments include a system (100) having: at least one computing device (126) configured to monitor a dynamo
machine (1) having a rotor including an exciter (13) electrically coupled with a field winding (7), by pedaections including:
obtaining measured data (60) indicating a resistance of the field winding (7) at a plurality of rotor angular positidhe vdide is
rotating at a speed below chandred revolutions per minute; comparing the measured data@@jting the resistance of the fiel
winding (7) at the plurality of rotor angular positions with a threshold resistance range (70); and indicating a potemithésfield
winding (7) in response to determining the measured data (60) indidaimgsistance deviates from the threshold resistance ra
(70).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744012716 A
(19) INDIA
(22) Date of filing of Application :10/04/2017 (43) Publicéion Date : 13/10/2017

(54) Title of the invention : SYSTEM AND METHOD FOR IN SITU BALANCING OF A ROTATING COMPONENT OF A G/
TURBINE ENGINE

(51) International classification :FO1D 5/00|(71)Name of Applicant :
(31) Priority Document No :15/096,52| 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :12/04/201. Address of Applicant :1 River Road, Schenectady, New Y
(33) Name of priority country ‘U.S.A. 12345, United States of America U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)DIWINSKY, David Scott
(87) International Publication No " NA 2)ROBERTS, Herbert Chidsey
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional toApplication Number ‘NA

Filing Date ‘NA
(57) Abstract :

SYSTEM AND METHOD FOR IN SITU BALANCING OF A ROTATING COMPONENT OF A GAS TURBINE ENGINE
Methods for performing in situ balancing of an internal rotating component of a gas turbine engine are prbgidesthdd can
include inserting a repair tool through an access port of the gas turbine engine with the repair tool including a fifioeed pothir
the gas turbine engine and a material supply end positioned outside the gas turbine engine. d bé ttie eapair tool is positioner
adjacent to a surface of the internal rotating component of the gas turbine engine. A new material is supplied frornathsa podye
end of the repair tool to the tip end of the repair tool; and is expelling froriptaed of the repair tool in a direction of the surface
the rotating component such that the new material is added onto a portion of the rotating part. FIG 4
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.201744012734 A
(19) INDIA
(22) Date of filing of Application :10/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD OF CONTROLLING A TEXTILE MACHINE COMPRISING A ROW OF
WORKSTATIONS ARRANGED NEXT TO EACH OTHER ANO'HE TEXTILE MACHINE

. e :DO6M (71)Name of Applicant :
(51) International classification 13/188 1)Rieter CZ s.r.0
(31) Priority Document No :PV 2016 Address 6Applicant :Moravska 519, 562 01, Usti Nad Orli
208 Czech Republic Czech Republic
(32) Priority Date :12/04/2011| (72)Name of Inventor :
. :Czech 1)EVZEN, Pilar

(33) Name of priority country Republic
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A method of controlling a textile machine comprising a row of workstations arranged next to each otherHit} at wach
workstation the presence of the sliver (2) is continuously monitored before entering an entry silver (2) device indepétigently
other workstations. At each workstation (1) the presence of the sliver (2) is monitored at least at a(¥istarficnt of a member
for yarn formation, whereby the distance () is determined by the velocity of the sliver (2) motion and the period rfecéissary
controlled stopping of the workstation with yarn (P) situated in the travel path at the worksthén the yarn (P) end is not woun
on the bobbin (C) after stopping the workstation. The invention also relates to a textile machine comprising a row tbngrkst
arranged next to each other (1), each of which comprises a member for yarn forneddiod vihich are in the direction of the
movement of the fibrous material arranged other subunits for yarn formation (P), for dcdfviagn and for winding yarn on a
bobbin (C), whereby at each workstation is arranged a detector (6) of the preseivez (#)sIThe detector (6) of sliver (2) is loca
at each workstation at a distance () in front of the member for yarn formation, whereby the distance (Y) is determenesl dmjt}
of the movement of the sliver (2) and the period of time requinethéocontrolled stopping of the workstation with yarn (P) in the
travel path at the workstation when the yarn (P) end is not wound on the bobbin (C) after stopping the workstation.
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(12) PATENT APPLICATION PURICATION (21) Application N0.201744012747 A
(19) INDIA
(22) Date of filing of Application :10/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : COOLING DEVICE FOR A MOTOR VEHICLE

. . :G03G (71)Name of Applicant :
(51) International classification 15/00 1)MAN Truck & Bus AG
. :10 2016 Address of Applicant :Patentabteilung (FLP), Dachauer S

(31) Priority Document No 004 536.1 |667, 80995, Mvanche Germany. Germany
(32) Priority Date :13/04/201(| (72)Name of Inventor :
(33) Name of priority country :Germany | 1)ERTELT, Christoph
(86) International Application No ‘NA 2)Ki NIG, Christopher

Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Additio to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The invention relates to a cooling device for a motor vehicle, in particular for a commercial vehicle. The inventioin rdaties|ar
to a ®oling device for a drive train component of a motor vehicle. According to general aspects, the cooling device compris
wheel (2) which is arranged coaxially with respect to a drive shaft (1) of the motor vehicle and is connected in terente dtieri
drive shaft (1). (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@744012866 A
(19) INDIA
(22) Date of filing of Application :11/04/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : MOTOR GROUP FOR WATCHES

(51) International classification :HO1H 1/00 ([(71)Name of Applicant :
(31) Priority Document No 1161649918 | 1)ETA SA Manufacture Horlog're Suisse
(32) Priority Date :13/04/2016 Address of Applicant :SchiRustStrasse 17, C{2540
(33) Name of priority country :EUROPEAN|Grenchen, Switzerland Switzerland
UNION (72)Name of Inventor :
(86) International Application No ‘NA 1)BALMER, Rapha«l
Filing Date ‘NA 2)LAGORGETTE, Pascal
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Motor group (200) comprising motor modules (100), each comprising motor means (101) driving a display wheel set (&, 8),
centre pipe (2) fixed on a plate (3), comprising mdansotational guiding, about a main axis (DP), of a display wheel set (6, 8
internal or external to the centre pipe (2), this module (100) comprises an axial stop (7) arranged to limit to a pextigtdumithe
axial play in the direction of the maaxis (DP) between the centre pipe (2) and the display wheel set (6, 8), and which is eitht
protruding surface (28, 69) of the centre pipe (2) or of the display wheel set (6, 8), or an added axial stop (71,)/8aFtveEg
mounted between the ceatpipe (2) and the display wheel set (6, 8), or fixed to the display wheel set (6, 8). Figure 4
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Apfication :02/04/2015

(21) Application No.1772/CHE/2015 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD FOR AVOIDING CONGESTION BY ALLOWING UE TO DETACH IN ATTEMPTING *

UPDATE STATE

‘HO4W

(51) International classification 60/00

(71)Name of Applicant :
1)Samsung R & D Institute India- Bangalore Private

(31) Priority Document No :NA |Limited
(32) Priority Date ‘NA Address of Applicant :# 2870, Orion Building, Bagmane
(33) Name of priority country :NA |Constellation Business Park, Outer Ring Roaaldanekundi
(86) International Application No :NA |Circle, Marathahalli Post, Bangale5$0037 Karnataka India
Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No :NA 1)Lalith Kumar
(61) Patent of Addition to Application Number :NA 2)Jayashankara DM
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The embodiments herein provide a method for allowing a User Equipment (UE) to detacmétovor& entity. The
method includes detecting that the UE is not registered with the network entity, while the UE is in an area previoashy neglst
the network entity. Further, the method includes sending a detach indication to the network datagha service to the UEIG.

2
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/09/2017

(21) Application N0.201747033843 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : FAN ASSEMBLY

(51) International \F04D29/28,F04D29/42,F04D29)
classification

(31) Priority Document No :15161627.3

(32) Priority Date :30/03/2015

(33) Name of priority countr:EPO

(86) International Applicatiol

No :PCT/EP2016/056480
Filing Date :24/03/2016
f\?g) International Publlcat|0|:WO 2016/156174

(61) Patent of Addition to

(71)Name of Applicant :

1)KONINKLIJKE PHILIPS N.V.

Address of Applicant :High Tech Campus 5, 5656 AE

Eindhoven, The Netherlands. Netherlands
(72)Name of Inventor :

1)VAN DER KOOI, Johannes, Tseard

2)MALTHA, Krijn

3)DUINEVELD, Paulus Cornelis

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A fan assembly (10) includes a housing (20) with an air inletg7#@a inlet (60)and an air outlet (80). The fan assembly further
includes an impeller (30) and a motor (40) configured to drive the impledempeller having alurality of circumferentially
positioned spaced blades (34). An air permeable guard (50) is positioned between the air inlet and the fan inlet teepsevemt (
touching the impeller (3nd is spaced a first distance (54) from the fan inletd6@a second distance from the air inlet (70) so
a filter (90) may be provided between the air inlet (70) and the air permeable guard (50). Prifertstydistance (54) is such sc
to allow incoming air to at least partially rotate prior to entgthe fan inlet. Preferabie plurality of circumferentially positioned
spaced blades (34) is positioned circumferentially around a domed center (32) of the impetler @ ed center (32) facing the
fan inlet (60)and the domed center (32) co tesawith the spaced blades (34).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033844 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : AN IRONING APPLIANCE WITH MEANS FOR CONTROLLING THE HEATING POWER

(51) International classification :DO6F75/26 (71)Name of Applicant :
(31) Priority Document No :15161630.1 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :30/03/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/EP2016/0564¢|(72)Name of Inventor :

Filing Date :24/03/2016 1)DATE, Milind, Vishwas
(87) International Publication No ‘WO 2016/156179 2)CHIN, Kwong Lim
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present application relates to an ironing appliance comprising a soleplaeh€ing element (20) for heating the soleplate
(20) a controller (30) for controlling the heating power of the heating elemena(@®perature sensorQ¢for sensing a temperatt
of the soleplate (10). The controller (30) is adapted to determine a temperature gradient of the soleplate (10) abangeebthe
temperature of the soleplate over tiama a temperature difference between the temyreraf the soleplate (10) and a first
predetermined temperature (T1). The controller (30) is adapted to control the heating power of the heating element¢@2Ghéa
temperature gradient and the temperature difference. This solution allows thdehats@an be heated in a way that minimises
overshoot and undershoot of temperature.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033845 A
(19) INDIA
(22) Date of filing of Application :2/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : ULTRASONIC TRANSDUCER ARRAY FOR SONOTHROMBOLYSIS TREATMENT AND
MONITORING

(51) International classification :A61N7/02,A61B90/1|(71)Name of Applicant :
(31) Priority Document No :62/140018 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :30/03/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country ‘U.S.A. Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/IB2016/051758 | (72)Name of Inventor :
Filing Date :29/03/2016 1)SEIP, Ralf
(87) International Publication No ‘WO 2016/157072 2)SHI, William Tao
(61) Patent of Addition to Application ‘NA 3)POWERS,Jeffry Earl
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An ultrasonic diagnostic imaging system with a two dimensional array transducer performs microbubble mediated therapy ¢
sonothrombolysis. The arréyformed by dicing into rectilinear elements with the corner elements absent to provide a genere
rounded shape that accommodates the temporal windows of the head for cranial therapeutic energy delivery. In several de
implementations additionalansducer elements are optimized for other specialized functions sudmasmagingDoppler flow
detectiontemporal bone thickness estimatimncavitation detection. Preferably there are 128 therapeutic elements so that the
probe can be used Wistandard ultrasound systems having 128 channel beamformers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747023542 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : NANOCRYSTALLINE MAGNETIC ALLOY AND METHOD OF HEATREATMENT THEREOF

(51) International classification :C22C45/02,HO01F1/1¢|(71)Name of Applicant :
(31) Priority Document No :14/591478 1)METGLAS, INC.
(32) Priority Date :07/01/2015 Address of Applicant :440 Allied Dr. Conway, South Caro
(33) Name of priority country :U.S.A. 29526, United States of America U.S.A.
(86) International Application No :PCT/US2016/012181| 2)HITACHI METALS, LTD.
Filing Date :05/01/2016 (72)Nameof Inventor :
(87) International Publication No ‘WO 2016/112010 1)OHTA, Motoki
(61) Patent of Addition to Application NA 2)ITO, Naoki
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A nanocrystalline alloy ribbon has a local structure having nanocrystals with average patrticle sizes of less than 4&adidisp:
amorphous matrithe nanocrystals occupying morath30 volume percent of the ribbon and has a radius of ribbon curvature ¢
least 200 mm. The ribbon may have an iron based alloy composition comprising Cu in an amount of 0.6 to 1.2 atonBcipeart:
amount of 10 to 20 atomic perceamid Si in an mount greater than 0 atomic percent and up to 10 atomic pevitkr® and Si
having a combined content of 10 to 24 atomic percent.

Fiete-
L4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747023543 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : MAGNETIC CORE B2ED ON A NANOCRYSTALLINE MAGNETIC ALLOY BACKGROUND

(51) International classificatio:HO1F1/147,H01F1/153,HO01F3/|(71)Name of Applicant :

(31) Priority Document No  :14/591491 1)METGLAS, INC.
(32) Priority Date :07/01/2015 Address of Applicant :440 Allied Dr. Conway, South Caro
(33) Name of priority country :U.S.A. 29526, United States of America U.S.A.
(86) International fplication -PCT/US2016/012184 2)HITACHI METALS., LTD.
No 105/01/2016 (72)Name of Inventor :

Filing Date ' 1)OHTA, Motoki
E\?g) International Publ|cat|on:WO 2016/112011 2)ITO, Naoki
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abgract :

A magnetic core includes a nanocrystalline alloy ribbon having a local structure such that nanocrystals with averagzesuicl
less than 40 nm are dispersed in an amorphous matrix and are occupying more than 30 volume percent of Tine riliisam may
have an iron based alloy composition comprising Cu in an amount of 0.6 to 1.2 atomic Percantamount of 10 to 20 atomic
percentand Si in an amount greater than 0 atomic percent and up to 10 atomic pétft&hand Si having a conmed content of 1(
to 24 atomic percent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033846 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : BODILYWORN RESPIRATORY EFFORT SENSING APPARATUS PROVIDING AUTOMATIC
POWER UP AND INITIATION OF DATA RECORDING ON A RESPIRATORY MONITORING RECORDING DEVICE

(51) International classificatio:A61B5/113,A61B5/00,A61B5/(|(71)Name of Applicant :

(31) Priority Document No  :62/140483 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :31/03/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :U.S.A. Eindhoven, The Netherlands. Netherlands
(86) International Application | (72)Name of Inventor :
No 553550210616/055617 1)BALKO, Norbert Hans
Filing Date ’ 2) COLES, Jeffrey

(87) International Publication | 3)SHAW,Edmund Arnliot
No ‘WO 2016/156037 4)WEILAND,James Martin
(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A respiratory effort sensing apparatus (2)includes a flexible belt mei@jplaving a first buckle member (12A) and a second bu
member (12Band a wearable respiratory monitoring recording device (6). The monitoring device includes: (i) a processing
(34) structured to be selectively operable in a sleep mode aatia@ modeand (ii) buckle detection circuitry (46) structured to
detect that both buckle members are operatively coupled to the respiratory monitoring recording device and in respmnse th
generate a buckle detection signal. The processing apperatusctured ton response to receiving the buckle detection
signalautomatically: (a) move from the sleep mode to the active rand€b) generate data indicative of a respiratory effort of a
patient over time based on an effort based signal genenatbé bespiratory effort sensing apparatus in response to changes in
volume of a body part of the patient.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filng of Application :25/09/2017

(21) Application N0.201747033847 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : MEDICAL IMAGING APPARATUS

(51) International classification:A61B8/00,A61B6/00,A61B8/C
(31) Priority Document No :15305462.2
(32) Priority Date :31/03/2015
(33) Name of priority country :EPO
(86) International Application NPCT/EP2016/057393
Filing Date :05/04/2016
(87) International Publication WO 2016/169759

(71)Name of Applicant :
1)KONINKLIJKE PHILIPS N.V.
Address of Applicant :High Tech Campus 5, 5656 AE
Eindhoven, The Netherlands. Netherlands
(72)Name of Inventor :
1)DUFOUR, Cecile
2)MORY, Benoit Jean-Dominique Bertrand Maurice

(61) Patent of Addition to 3)TANG, Thomas Shu Yin

Application Number mﬁ
Filing Date '
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates to a medical imaging apparatus (10).The apparatus comprises an ultrasound acquisitidimgrat
ultrasound probe (14) for acquiring ultrasound image data of a patient (12). An image data interface (18) is provided for3Bc:
medical image data of the patient and a position determining unit (28) for determining a position of the ultrasounccgliblagioh
unit (24) determines a transfer function between the ultrasound image data and the 3D medical image data at a plsitabitg of
(C) of the ultrasound probe and provides a corresponding plurality of calibrated transfer functions ancoglisaions. A
computation unit (26) synchronizes the ultrasound image data and the 3D medical image data on the basis of a position of
ultrasound probe and the plurality of calibrated transfer functaitscomputation unit is further adapted togiithe calibrated
transfer functions on the basis of a position of the ultrasound probe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034074 A
(19) INDIA
(22) Date of filing of Application26/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TOKEN AUTHENTICATION METHOD AND SYSTEM USING VERIFICATION VALUE
GENERATED ON BASIS OF CURRENT TIME

(51) International classification :HO041L.9/32,G06Q20/1|(71)Name of Applicant :
(31) PriorityDocument No 1020150047577 1)BC CARD CO. LTD.
(32) Priority Date :03/04/2015 Address of Applicant :Hyoryeonm 275 Seochgu Seoul
(33) Name of priority country :Republic of Korea |06651. Republic of Korea
(86) International Application No :PCT/KR2015/00976!|(72)Name of Inventor :
Filing Date :17/09/2015 1)Y1JiHo
(87) International Publication No ‘WO 2016/159462
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

According to an embodiment of the present inventiaare is provided a method for authenticating a token by a token authentic
systemusing a verification value generated the basis of a current time. The method comprises the steps of: generating a ve
value using a unique key generated on the basis of the curremgeimaeating a virtual card number including the generated
verification value and a tokeand issing the virtual card number to a user s termtnah token generating server; receiving an
authentication request including identification information corresponding to the virtual card number through a mercinant terr
recognized by the user s termilgla token verification server; performing authentication of the token included in the virtual ci
number by the token verification server by regenerating a verification value using the unique key generated on theibese of
which the virtual carchumber is generated and comparing the regenerated verification value and the verification value incluc
virtual card number corresponding to the identification information; and when the authentication of the token is
completedransmitting a paymenmequest including the token to a payment server to allow a payment to be carried out by a p
mean matched to the tokbg the token verification server.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201747034143 A
(19) INDIA
(22) Date of filing of Application :26/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : WASHING MACHINE

(51) International classification :D06F39/02,D06F39/(|(71)Name of Applicant :
(31) Priority Document No :2015051380 1)QINGDAO HAIER WASHING MACHINE CO., LTD.
(32) Priority Date :13/03/2015 Address of Applicant :No.1 Haier Road, Laoshan District
(33) Name of priority country :Japan Qingdao,Shandong China 266101 China
(86) International Application No :PCT/CN2016/076162z| 2)HAIER ASIA CO., LTD
Filing Date :11/03/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/146033 1)TANAKA, Hiroyuki
(61) Patent of Addition to Adjzation ‘NA 2)TAKENAKA, Takuo
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a washing machine which can improve rinsing performance in a water splashing and rinsing prdo#ssutdhetic
washing machine is provided with a washing and dewatering barrel (21) for accommodating an item to bendasveater filling
nozzle part (200) which is provided above the washing and dewatering barrel (21) and is connected to a Mateth@apvater
filling nozzle part (200) comprises a water flowing path (212) through which the water from the water tap cawdlibywart (214)
which is provided at the front end of the water flowing path (212) to intercept the flowingamaterplirality of outflow hole parts
(222) which are arranged at a bottom face of the water flowing path (212) along the wall part (214) such that the wétawsvhic
through the water flowing path (212) flows into the washing and dewatering barrel (21) ufddeypbf outflow hole parts (222)
enable the water which flows out from each of the outflow hole parts (222) to flow out without contacting each other.
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(12) PATENT APPLICATION PUBLICATION (21) Application No201747034148 A
(19) INDIA
(22) Date of filing of Application :26/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : MULTHGROUP CALL SETUP METHOD AND DEVICE

(51) International classification :H04W84/08 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building,
(33) Name of priority country :NA Bantian, Longgang District, Shehen, Guangdong 518129 Chi
(86) International Application No :PCT/CN2015/07614|(72)Name of Inventor :
Filing Date :09/04/2015 1)YANG, Yanmei
(87) International Publication No ‘WO 2016/161591 2)WU, Yizhuang
(61) Patent of Addition to Application ‘NA 3)GE, Cuili
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided in embodiments of the present invention are a method and device of establishing a multi group call. The meisexs] «
determining to establighy a first mission critical push to talk over (MCPTT) seraenulti group call involving N MCPTT
groupsthe N being an integer greater than or equal to 2; transmityitige first MCPTT servea call message to a first URe cal
message being used to add the first UE to the multi groupvbaliein a first MCPTT user is a related user of the firsadé&is any
one of MCPPT users in the N MCPPT grotimss realizing the multi group call between the N MCPPT groups.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034149 A
(19) INDIA
(22) Date of filing of Application :26/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : AUGMENTED REALITY PULSBXIMETRY

(51) International classification :A61B5/1455,A61B3/1|(71)Name of Applicant :
(31) Priority Document No :62/133,870 1)MAGIC LEA P, INC.
(32) Priority Date :16/03/2015 Address of Applicant :7500 W. Sunrise Blvd, Plantation,
(33) Name of priority country :U.S.A. Florida 33322 U.S.A.
(86) International Application No :PCT/US2016/02224 |(72)Name of Inventor :

Filing Date :16/03/2016 1)SAMEC, Nicole Elizabeth
(87) International Publication No ‘WO 2016/149428 2)KAEHLER, Adrian
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

One embodiment is directed to a system comprising a head mounted membeably coupleable to the user s head; one or mc
electromagnetic radiation emitters coupled to the head mounted member and configured to emit light with at least two diffe
wavelengths toward at least one of the eyes of the user; one or morenedegtetic radiation detectors coupled to the head mou
member and configured to receive light reflected after encountering at least one blood vessel of the eye; and a cerstiokdy o
coupled to the one or more electromagnetic radiation emitberdetectors and configured to cause the one or more electromag
radiation emitters to emit pulses of light while also causing the one or more electromagnetic radiation detectorseietetédigh
absorption related to the emitted pulses ditlend to produce an output that is proportional to an oxygen saturation level in th
vessel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641011559 A
(19) INDIA
(22) Date of filing of Application :01/04/2016 (43) Publication Date : 13/10/2017

(54) Title of the invention : AN INTEGRATED SYSTEM FOR DETECTING EMERGENCY BATIONS AND ALERTING
VEHICLE USER/OWNER TO INITIATE ESCAPE MECHANISM/S.

. e :GO8E|(71)Name of Applicant :

(51) International classification 17/00| 1)MAHINDRA & MAHINDRA LIMITED
(31) Priority Document No :NA Address of Applicant :MAHINDRA RESEARCH VALLEY,
(32) Priority Date :NA [MAHINDRA WORLD CITY, P.O. ANJUR, CHENGALPATTU
(33) Name of priority country :NA (- 603 204, DISTT. KANCHEEPURAM, TAMIL NADU, INDIA.
(86) International Application No :NA | Tamil Nadu India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No :NA 1)SOUMYA SURYA ADHIKARI
(61) Patent of Addition to Application Number ‘NA 2)SIRISH BATCHU

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

An integrated system for detecting emergency situations and alerting vehicle user/owner to initiate escape mechangsm/s ar
system comprises: mechanisms for detectingaedir and crash of the vehicle; and for detecting thecfire-smoke inside the
vehicle cabin, each mechanism operationally connected to mechanisms for opening the door and/or power windows of the
The invention also provides a method for detecting emergency situations and alerting vehicle user/ownts esaaifia
mechanism/s and the method comprises the steps of detectiogaotind/or crash situation of the vehicle and/ordinersmoke
situation inside the vehicle cabin in ramhe from data received from accelerometer/s, camera, sensors anchasiogiparator,
issuing fire alarm via SMS through the GPS unit or vehicle infotainment system to vehicle users/owner to initiate tloavdoors/
window/s opening actuator/s. The door/s and/or power window/s are opened by respective actuators forisakeesad wption of
the occupant/s from the vehicle. Figure 3.

#fk
i
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.201747034389 A
(19) INDIA
(22) Date of filing of Application :27/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : HEAT ABSORBENT AND RADIANT STEEL SHEET AND HEAT ABSORBENT AND RADIANT
MEMBER

(51) International classificatior:C23C28/00,C23C2/06,C23C2|(71)Name of Applicant :

(31) Priority Document No  :2015071372 1)NISSHIN STEEL CO. LTD.
(32) Priority Date :31/03/2015 Address of Applicant :3-1, Marunouchi, Chiyod&u, Tokyo
(33) Name of priority country :Japan 100-8366, Japan Japan
(86) International Application -PCT/IP2016/000072 (72)Name of Inventor :
No 08/012016 DUENO, Shin -~
Filing Date 2)NAKANO, Tadashi

(87) International Publication
No
(61) Patent of Addition to

‘WO 2016/157665 3)YAMAMOTO, Masaya

Application Number mﬁ
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A heat absorbent and radiant steel sheet according to thetdresattion has a steel sheetd a hot dipped plating layer arranged
the surface thereof. The emissivity of the heat absorbent and radiant steel sheet is 0.4 or greater. The hot dippgdmtatindes
Zn 1.0 22.0 mass% of Al.3 10.0 mass% of Mgnd an oxide and/or hydroxide having lattice defects and distributed in a lamel
form. A heat absorbent and radiant member according to the present invention is constituted of the aforementioned évetedrad
radiant steel sheet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034390 A
(19) INDIA
(22) Date of filing of Application :27/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PUMP CAP FOR A PHARMACEUTICACONTAINER INSERT FOR A PUMP CAP FOR A
PHARMACEUTICAL CONTAINER PHARMACEUTICAL CONTAINER WITH THE PUMP CAP AND COMPUTER
PROGRAM PRODUCT

(51) International classification :A61M15/08,B05B11/0|(71)Name of Applicant :
(31) Priority Document No :10 2015 004 073.1 1)MEDA AB
(32) Prority Date :30/03/2015 Address of Applicant :Pipers vg 2A, 170 09 Solna Swede!
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2016/054350 | 1)TRITSCHLER, Hans-Joachim
Filing Date :02/03/2016 2)WEINGART, Mario
(87) International Publication No ‘WO 2016/155970 3)MAUS, Joachim
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

In a pump cap for a pharmaceutical contatherpump cap accommodates an electronics unit which is designed to detect an ¢
of the pump cap by a user in order to dispense content from thénemidawirelessly output signals representing actuations of tt
pump capmnd to have operating energy for detecting one or more actuations of the pump cap by a user and for wirelessly o
signals representing the one or more actuations of the pamprirelessly delivered to it from outside by an electronic appliance
the form of a personal digital assistant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034407 A
(19) INDIA
(22) Date of filing of Application :28/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TWO DIMENSIONAL SHIFT ARRAY FORMAGE PROCESSOR

(51) International classification :G06T1/60 (71)Name of Applicant :
(31) Priority Document No :14/694,750 1)GOOGLE INC.
(32) Priority Date :23/04/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043 U.S.A.
(86) International Application No :PCT/US2016/0267¢|(72)Name of Inventor :
Filing Date :08/04/2016 1)SHACHAM, Ofer
(87) International Publication No ‘WO 2016/171926 2)REDGRAVE, Jason Rupert
(61) Patent of Addition to Application ‘NA 3)MEIXNER, Albert
Number :NA 4)ZHU, Qiuling
Filing Date ' 5)FINCHELSTEIN, Daniel Frederic
(62) Divisional to Application Number  :NA 6)PATTERSON, Davd
Filing Date ‘NA 7)STARK, Donald

(57) Abstract :

An apparatus is described. The apparatus includes an execution lane array coupled to a two dimensional shift redisteiuegra
Locations in the execution lane array are coupled to same locations in thirt@rsional shift register array structure such that
different execution lanes have different dedicated registers.

No. of Pages : 1No. of Claims : 2!
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Dateof filing of Application :28/09/2017

(21) Application N0.201747034436 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : VECTOR COMPUTATION UNIT IN A NEURAL NETWORK PROCESSOR

(51) International
classification
(31) Priority Document N :62/165022
(32) Priority Date :21/05/2015
(33) Name of priority country:U.S.A.
(86) International Applicatior

:GO6N3/02,G06N3/063,G06F15/

No :PCT/US2016/029986
Filing Date :29/04/2016
f\tlag) International Publlcatlor:WO 2016/186813

(61) Patent of Addition to

(71)Name of Applicant :

1)GOOGLE INC.

Address of Applicant :1600 Amphitheatre Parkway, Moun

View, California 94043 U.S.A.
(72)Name of Inventor :

1)THORSON, Gregory Michael

2)CLARK, Christopher Aaron

3)LUU, Dan

Application Number mﬁ
Filing Date ’
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A circuit for performing neural network computations for a neural network comprising a plurality of theeiscuit comprising:
activation circuitry configured to receive a vector of accumulated values and configured to apply a function to each accaine
to generate a vector of activation values; and normalization circuitry coupled to the activation circuitry and confggmechte a

respective normalized value from each activation value.

No. of Pages : ZNo. of Claims : 1.
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.201747033848 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TRIBOELECTRIC ENERGY GENERATOR

(51) International classification :HO2N1/04,H02N1/1(|(71)Name of Applicant :
(31) Priority Document No :15161948.3 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :31/03/2015 Address of Applicant :High Tech Campus 5566AE
(33) Name of priority country :EPO Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/EP2016/0564¢|(72)Name of Inventor :
Filing Date :24/03/2016 1)JOHNSON, Mark Thomas
(87) International Publication No ‘WO 2016/15680 2)GERHARDT, Lutz, Christian
(61) Patent of Addition to Application ‘NA 3)FRANKLIN, Steven, Ernest
Number :NA 4)DAVIE, Alan, James
Filing Date ' 5)JOYE, Neil, Francis
(62) Divisional to Application Number  :NA 6)RUTGERS, Andrew Ulrich
Filing Date ‘NA

(57) Abstract :

The invention provides an energy generation and/or conversion system and method wherein an electrical power genewited
to periodically alternate between a contact maléng which elements of the generator are brought into contact to indteke af
chargingand a non contact modeiring which plates of the generator are separated from one another and electrical energy is
generated through electrostatic induction. Timing and duration of contact and non contact modes are controllecbbgraocomtr
user command® dependence on a charge state of the elements of the generator: In this way elements are controlled to col
contact only when surface charge has fallen below a certaindegtege charging is necessary; contact time betlee elements mz
hence be minimisedhereby minimising incurred noise and surface wedilst still maintaining a given desired threshold power
output.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201747033849 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : FILTER ASSEMBLY AND AIRWAY PRESSURE SUPPORT SYSTEM EMPLOYING SAME

(51) International
classification

(71)Name of Applicant :

:A61M16/10,B01D46/00,A61M16/( 1)KONINKLIJKE PHILIPS N.V.

(31) Priority Document N0:62/140488 Address of ApplicantHigh Tech Campus 5, 5656 AE
(32) Priority Date :31/03/2015 Eindhoven, The Netherlands. Netherlands
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)DIMATTEO ,Mark, William
(86) International i 2)BARCLAY, Mark ,Wayne
L :PCT/EP2016/056766
Appl:é:iﬁtr:(;nDNa(t)e 20/03/2016 3)KROMKA,Joseph
(87) International ‘WO 2016/156292

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

An airway pressure support system (2) includes a housing (4) havaigiatet opening (54and a filter assembly (50) coupled to
plurality of receiving portions of the housing. The filter assembly is in fluid communication with the air inlet openifigemhe
assembly includes a housing portion (&3rst filter meda portion (64) attached to the housing portmd first and second spring
members (8486) attached to the housing portiwherein the first and second spring members each have a floating portion and
the plurality of receiving portions and caussealing force to be exerted against the filter assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033890 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Dat : 13/10/2017

(54) Title of the invention : HEAITTREATED STEEL WIRE HAVING EXCELLENT FATIGUERESISTANCE
CHARACTERISTICS

(51) International
classification

(71)Name of Applicant :

:C22C38/00,C22C38/34,C22C38 )\ 3\ -\ shiki Kaisha Kobe Seiko Sho (Kobe Steel, Ltd.)

(31) Priority Document No :2015070531 Address of Applicant 2, Wakinoham&aigandori 2chome,
(32) Priority Dae :31/03/2015 Chuo ku, Kobeshi, Hyogo651-8585, Japan Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
(86) International Applicatio. 1)OURA, Hiroshi
No gzc/-(l)-é}ggfé 6/058959 2)MASUDA, Tomokazu
Filing Date |
f\?()?) International Publlcatlo:WO 2016/158562

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

To provide a heatreated steel wire having excellent fatigesistance characteristics. The higaated steel of the present inventic
has a preetermined chemical composition, with the balance being iron and inevitable impurities, wherein-thealtedisteel wire
includes, in a tempered martensite structure at a depth of 0.3 mm from a surface layer: Cr based carbides having\at@rde e
diameter of 0.1 urn or more and less than 0.3 urn in 0.20 particles/um2 or less, Cr based carbides having a circledequsilier
of 0.3 urn or more and less than 0.7 urn in 0.002 particles/um?2 or less, and Cr based carbides having a circlectgietde of
0.7 urn or more in 0 . 0010 particles/um?2 or less, and wherein the amount of residual austenite exceeds 5% and 158 rmslex
a volume ratio.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033892 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TRIPLE INTERNET AUCTION

(51) International classification :G06Q30/08 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISHIMURA, Shiniji
(32) Priority Date :NA Address of Applicant :2®-1409, Tsurumichuo-8home,
(33) Name of priority country :NA Tsurumiku Yokohamashi, Kanagawa 230051, Japadapan
(86) International Application No :PCT/IP2015/0593(|(72)Name of Inventor :

Filing Date :26/03/2015 1)NISHIMURA, Shiniji
(87) International Publication No ‘WO 2016/151830
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The purpose of the present invention is to provide a method which combines a plurality of Internet auctions with ditfersrarid
different tradesn which reliability in transations guarantees of products and accuracy in product appraisals are impraetiich
achieves fair and safe Internet auctions. Provided is a system which achieves fair and safe transactions in Interrestaeetion:
buyers and sellers of merchandigecbmbining into a single transaction an Internet auction for merchamdisarantee fee Interne
auctionand a guaranteed appraisal certificate reverse Internet auttion have different traders and different trades and are
typically carried out indildually and in isolatiorso that a plurality of impartial third parties are introduced into the transaction
between the buyer and seller of merchandise.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.R1747017673 A
(19) INDIA
(22) Date of filing of Application :19/05/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SYSTEMS METHODS AND APPARATUS FOR DETECTING FERROMAGNETIC FOREIGN
OBJECTS IN A PREDETERMINED SPACE

(51) Intenational classification :H02J5/00,B60L11/18,H02J7/|(71)Name of Applicant :

(31) Priority Document No :62/098273 1)QUALCOMM INCORPORATED
(32) Priority Date :30/12/2014 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application N:PCT/US2015/063776 (72)Name of Inventor :

Filing Date :03/12/2015 1)WIDMER, Hans Peter
(87) International Publication N:WO 2016/109114 2)SIEBER, Lukas
(61) Patent of Addition to ‘NA 3)DAETWYLER, Andreas
Application Number :NA

Filing Date '
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

An apparatus for detting a presence of an object (1150) is provided. The apparatus includes an inductive sensing coil (110
configurable to generate a first magnetic field. The inductive sensing coil (1102) is configured to have an electritzistiatiaat
is detectable when generating the first magnetic field. The electrical characteristic varies as a function of a seconthgjme var
magnetic field simultaneously applied to the object. The apparatus comprises a controller (1140) configured to detedh dhehe
electrical characteristic and determine a presence of the object based on the detected change in the electricalchHnacteristi
electrical characteristic comprises one or more of an equivalent resiataegeivalent inductan@n equivalentmpedancend an
impulse response of the inductive sensing coil. The object comprises one or more of a ferromagnedicratgiot film and a
metallic foil.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034928 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of theinvention : PEPTIDE DERIVED FROM GPC3, PHARMACEUTICAL COMPOSITION FOR TREATMENT OF
PREVENTION OF CANCER USING SAME, IMMUNITY INDUCER, AND METHOD FOR PRODUCING ANTIGEN
PRESENTING CELLS

(51) International
classification

(71)Name of Applicant :

:C07K14/705,A61K38/00,A61K39/( 1)CYTLIMIC INC.

(31) Priority Document Nc:2015046463 Address of Applicant :189 Kamiosaki Zchome, Shinagaw:
(32) Priority Date :09/03/2015 ku, Tokyo 1410021 Japan
(33) Name of priority . (72)Name of Inventor :
Japan
country ~ap 1)MIYAKAWA, Tomoya
(86) International . 2)OKA, Masaaki
Application No P S016/057356 3)HAZAMA, Shoichi

Filing Date ' 4)TAMADA, Koji
Sjglilggaronnaa%nal WO 2016/143816 5)UDAKA, Keiko
(61) Patent of Addition to .

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention provides a peptide containing eight or more consecutive amino acéd rasatiiamino acid sequence
represented by any of SEQ ID NOS: 1 11 and comprising 11 or fewer amino acid residues.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034947 A
(19) INDIA
(22) Dat of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : CONTEXTUALIZING KNOWLEDGE PANELS

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :62/162160 1)GOOGLE INC.
(32) Priority Date :15/05/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA. U.S.A.
(86) International Application No :PCT/US2016/0309z| (72)Name of Inventor :
Filing Date :05/05/2016 1)BEHAL, Amit
(87) International Publication No ‘WO 2016/186856 2)BROWN, Randolph G.
(61) Patent of Addition to Application ‘NA 3)NANAVATI, Akash
Number :NA 4)KALYANPUR, Bharat
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatus for receiving a request that includes an entity identifier of an entity that is referenced by a s¢
query submitted by a usand one or more context terms that are referenced by the search query; identifying a plurality of kn
elements that are related to the entity; identifying one or more context terms that are associated with the entifgrénates tey th
searchguery; assigningpy one or more computerank scores to the plurality of knowledge elemdratsed at least on identifying t
one or more context terms that are associated with the entity that is referenced by the search query; selecting ofi¢her more
knowledge elements from among the knowledge elements based at least on the rank scores assigned to the knowledgel el
providingin response to the requastormation associated with the entity and the one or more selected knowledge elemeiits.
be understood from the specification as a whiladeidentification and provision of knowledge elements may provide a number ¢
technical benefitsot least a reduction in the network traffic which results from users interacting with search results.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034948 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TECHNIQUEBOR PRODUCT, SERICE, AND BUSINESS RECOMMENDATION

(51) International classification :G06Q10/02,G06Q50/:| (71)Name of Applicant :
(31) Priority Document No :62/138,341 1)FACEBOOK INC.
(32) Priority Date :25/03/2015 Address of Applicant :c/o Facebook Inc. 1601 ,Willow Ro:
(33) Name of priority country US.A Menlo Park, California 94025. U.S.A.
(86) International Applicadn No :PCT/US2015/041565 |(72)Name of Inventor :
Filing Date :22/07/2015 1)DANIEL Robert Franklin
(87) International Publication No ‘WO 2016/153541 2)GUPTA Akash Gaurav
(61) Patent of Addition to Application ‘NA 3)SINHA Garima
Number :NA 4)MARCUS David Alexandre
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Techniques for produaerviceand business recommendation are described. In one embodimapparatus may comprise a usel
context component operative to manage a user context associated with a user account foirey reessdeg; a user profile
component operative to retrieve a user profile for the user account; and a recommendation component operative to detarm
more recommendations based on the user context and the user profile and configure a recominémdatiefor a messaging
endpoint on a client device based on the recommenddtiemeessaging endpoint associated with the user account for the mes
service. Other embodiments are described and claimed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747026302 A
(19) INDIA
(22) Date of filing of Application :25/07/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : FLAVOR ENCAPSULATION USING ELECTROSTATIC ATOMIZATION

(51) International classification :B01J13/04,B05B5/C|(71)Name of Applicant :
(31) Priority Document No :62/108904 1)FONA TECHNOLOGIES IN C.
(32) Priority Date :28/01/2015 Address of Applicant :1900 Averill Rd., Geneva, lllinois
(33) Name of priority country :U.S.A. 60134, USA. U.S.A.
(86) International Application No :PCT/US2016/0151%|(72)Name of Inventor :

Filing Date :27/042016 1)SOBEL, Robert M.
(87) International Publication No ‘WO 2016/123224 2)BUNCHEAN, Benjamin
(61) Patent of Addition to Application ‘NA 3)SU, ChinPing
Number :NA 4)GUNDLACH, Michael

Filing Date ' 5)ACKERMAN Jr. Thomas E.
(62) Divisional to Application Number  :NA 6)ST. PETER, Glenn R.

Filing Date ‘NA

(57) Abstract :

Disclosed is an electrostatic spray drying process for encapsulating a core reatérias a volatile flavor oilithin a carrier or wall
material. The process is achieved by atomizing a liquid emulsion comprising the core matehalvaalli materiabpplying an
electrostatic charge at the site of atomizatiad drying the atomized emulsion into an encapsufaeediiowing powder. Applying
an electrostatic charge at the site of atomization allows the spray drying to be accompksfpeificantly reduced temperaturies
particularinlet temperatures in the range of 25 °C to 11@8@ outlet temperatures in the range of 25 °C to 80 °C. The low dryit
temperatures impart improvements in the resulting encapsulated powdered prddditg better retention of volatile flavor
components flavor profile comparable to that of the starting liquid formulatiod better hydration and dissolution in water bas:
applications.
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.201747026329 A
(19) INDIA
(22) Date of filing of Application :25/07/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : GAS HYDRATE TRANSPORTATION AND STORAGE SYSTEM AND METHOD

(51) Interndional classification:B63B5/00,B63B9/06,B63B38/(|(71)Name of Applicant :

(31) Priority Document No  :62/097101 1)FISHLER Yehoshua
(32) Priority Date :28/12/2014 Addres of Applicant :Granit St. No. 29, 60850 Shoham,
(33) Name of priority country :U.S.A. Israel. Israel
(86) International Application (72)Name of Inventor :
No jPCT/IBZOlS/onOlE’ 1)FISHLER Yehoshua
o :28/12/2015

Filing Date
S\EISZ) International Publication ‘WO 2016/108177
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Disclosed is a marine vessel to transport natural gas hydrates {N&Shiarine vessel includes a hull formed from solid NGH &
skeletal structure to support the hull. Additionally disclosed is a container to transport NGH including a block of scdiddNGH
skeletal structure to support the block. Further disclosed is a method of fabricating a marine vessel for trearsghattngg nature
gas hydrates (NGHJe method includes preparing a mplécing a skin layer in the molksembling a skeletal structure in the
mold preparing a NGH slurrgnd pouring into NGH slurry into the mold.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035203 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TECHNIQUES FOR MANAGING SIFEBJRSTING IN WLAN SYSTEM

(51) International
classification

(71)Name of Applicant :

:HO4W52/54,H04W52/08,H04W52/. 1)QUALCOMM INCORPORATED

(31) Priority Document N¢14/715,230 Address of Applicant :International IP Administration, 577
(32) Priority Date :18/05/2015 Morehouse Drive, San Diego, California 9212714, USA

(33) Name of priority ‘USA U.S.A.

country e (72)Name of Inventor :

(86) International ) 1)HOMCHAUDHURI, Sandip
C :PCT/USD16/028774

AR, Sureet
(87) International WO 2016/186795
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstrat :

Methods and apparatuses for providing clekep power control during a short inttfeame space (SIFS) burst are described hert
A method includes receiving feedback associated with transmit power used to transmit a first data packet in a.STRS imatsiod
also includes adjusting at least the transmit power, or a modulation and coding scheme (MCS), or a combination th&yeof, u
transmit a second data packet of the SIFS burst based at least in part on the received feedback. REFER TO FIGURE 13
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035204 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD AND APPARATUS FOR PROCESSING SWITCH ROUTING CONFLICT

(51) International classification :HO04L12/715,H04L12/4|(71)Name of Applicant :
(31) Priority DocumeniNo :201510098474.9 1)ZTE CORPORATION
(32) Priority Date :05/03/2015 Address of Applicant :ZTE Plaza, Keji Road South;Tiich
(33) Name of priority country :China Industrial Park, Narfsan District, Shenzhen, Guangdong 5180
(86) International Application No :PCT/CN2016/073604 |China

Filing Date :05/02/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/138813 1)LIN,Ning
(61) Patent of Additin to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

A method and an apparatus for processing a switch routing conflict are described. In the method, information of a posthilsio!
a designated meggaenters a switch may be acquired, the designated message may carry identification information of a Vir
Area Network (VLAN), and each port may have a corresponding Virtual Private Network (VPN); and a VPN to which routin
designated mesga belongs may be determined according to the identification information and the port information. The solt
solve a routing conflict problem in a related technology caused by determining the VPN to which the message routingdiddgi
the idenification information, thus achieving an effect of reducing switch routing conflict.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035205 A
(19) INDIA
(22) Date of filing of Application :04.0/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : DETECTION TECHNIQUES FOR HIGH GAIN MOBILE DEVICES

(51) International classification :H04wW48/20 (71)Name of Applicant :
(31) Priority Document No :62/161342 1)QUALCOMM INCORPORATED
(32) Priority Date :14/05/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2016/0275%|(72)Name of Inventor :
Filing Date :14/04/2016 1)GONSALVES, Ray Francis
(87) International Publication No ‘WO 2016/182669 2)KINTHADA VENKATA, Madhusudan
(61) Patent of Addition to Application ‘NA 3)MUKUNDAN, Sunanda
Number :NA 4)SANTHANAM, Arvind Vardarajan
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In various aspecthe disclosure provides for cell selection including determining a gain of amardssociated with a user
equipment (UERdding an offset to a threshold to yield a power thresivbkerein the offset is based on the gain of the
antenngselecting a wireless netwodbtaining a power measurement associated with a cell within the seldotéess networland
comparing the power measurement with the power threshold to yield a comparison.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/04/2016

(21) Application N0.201641012730 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : A COMPOSITION COMPRISING SMALL MOLECULES F@®SMETIC INHIBITION OF SKIN

AGING

(51) International classification :A61K8/0C|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)ITC LIMITED

(32) Priority Date :NA Address of Applicant :ITC LIFE SEENCES &

(33) Name of priority country ‘NA TECHNOLOGY CENTRE #3. 1st Main, Peenya Industrial Ar

(86) International Application No ‘NA Phase 1, Bangalore 560 058, India Karnataka India
Filing Date ‘NA (72)Name of Inventor :

(87) Internaibnal Publication No " NA 1)JOIS, Prashanth Sirigeri

(61) Patent of Addition to Application Number ‘NA 2)CHANDRASEKHARAN, Lakshmanan Chittur
Filing Date ‘NA 3)BANDYOPADHYAY, Balaji

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present disclosure provides a composition comprising at least one small molecuteyginthk, which at particular w/w ratio:
exhibits enhanced collagen levels, which is an indicator of younger looking skin with reduced wrinkles and fine lines.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747004954 A
(19) INDIA
(22) Date of filing of Application :11/02/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : CONTENT ADARVE TELECINE AND INTERLACE REVERSER

(51) International classification :HO4N7/01 (71)Name of Applicant :
(31) Priority Document No :14/501,736 1) INTEL CORPORATION
(32) Priority Date :09/02/2017 Address of Applicant :2200 Mission College Boulevard Se¢
(33) Name of priority country :U.S.A. Clara, California 95054 (US) U.S.A.
(86) International Application No :PCT/US2015/04561|(72)Name of Inventor :

Filing Date :07/04/2016 1)POSSOS, Sebastian
(87) International Publication No ‘WO0/2016/053491 2)PURI, Atul
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Techniques related to processing a mixedewtrvideo stream to generate progressive video for encoding and/or display are
discussed. Such techniques may include determining conversion techniques for various portions of the mixed conteramiear
converting the portions based on the detagditechniques. The conversion of true interlaced video include content adaptive i
reversal and the conversion of pseundteriaced telecine converted video may include adaptive telecine
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035430 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : VITAL SIGNS MONITORING SYSTEM

(51) International classificatio:A61B5/00,A61B5/024,A61B5/1|(71)Name of Applicant :

(31) Priority Document No  :15162997.9 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :09/04/2015 Address of ApplicantHigh Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven Netherlands
(86) International Application | (72)Name of Inventor :
No :55'5550210616/057825 1)DE GROOQT, Koen, Theo, Johan
Filing Date ' 2)BONOMI, Alberto, Giovanni
E\?g) International Publicaon ‘WO 2016/162519
(61) Patent of Addition to NA
Application Number :NA
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A vital signs monitoring system comprises a processing unit (300) for estimating an activity exgegditure (AEE), a first activit
energy expenditure determining unit (320) for determining a first activity energy expenditure (AEEHR) based on heaxt(FH&),
a second activity energy expenditure determining unit (330) for determining a sextvity energy expenditure (AEEAC) based
motion data (AC), and a weighting unit (340) for determining a first and second weighting factor (WHR, wAC) based and fir
second probability relating to a high exertion (hH) and relating to a low exénlidnand activity energy expenditure calculating
(350) for computing an overall activity energy expenditure (AEEQO) based on the first activity energy expenditure (AEEHRi&Y"
by the first weighting factor (wWHR) and on the second activity enexggnditure (AEEAC) weighted by the second weighting fa
(WAC).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/10/2017

(21) Application N0.201747035431 A

(43) Publiation Date : 13/10/2017

(54) Title of the invention : SAFE LASER DEVICE FOR OPTICAL SENSING APPLICATIONS

(51) International classificatio:H01S5/068,H01S5/42,H01S5/C
(31) Priority Document No  :15163096.9

(32) Priority Date :10/04/2015

(33) Name of priority country :EPO

(86) International Application

(71)Name of Applicant :
1)KONINKLIJKE PHILIPS N.V.

Address of Applicant :High Tech Campus 5, 5656 AE

Eindhoven, Netherlands
(72)Name of Inventor :

No 5553550210616/056752 1)Mi ENCH, Holger
Filing Date ‘ 2)WEIGL, A lexander
E\?g) International Publ|cat|on:WO 2016/162236 3)GERLACH, Philipp Henning
(61) Patent of Addition to NA
Application Number :NA
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention describes a laser device (100) comprising between two and six mesas (120) provided on one semiconductor
(110)wherein the mesas (120) are electrically connected in parallela$tedevice (100) is adapted such that degradation of a
one mesa (120) results in a decreased laser power emitted by the laser device (100) in a defined solid angle whére dtéfaree
electrical input power. The laser device (100) is adhpteh that eye safety of the laser device (100) is guaranteed during life 1
the laser device (100). Eye safety may be guaranteed by designing the semiconductor structure or more general laydr stru
mesas (120) of the laser device (100) inagy what degradation of one or more layers of the layer structure results in a reductio
maximum optical power emitted in a defined solid angle. Alternatively or in additeoalectrical input power supplied to the lase
device (100) may be conttetl and adapted depending on the emitted optical power such that safety limits are not exceeded
invention further relates to a laser module and an optical sensor (300) comprising such a laser device (100) and matitbetomr
device (400) comprigig such an optical sensor (300). The invention further relates to a method of manufacturing such a lase

(100). fig-3

No. of Pages : 1 No. of Claims : 1.

The Patent OfficeaurnalNo. 412017 Datedl3/102017

35758



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034972 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : ELECTROPHORETIC PRIVAMYEVICES

(51) International classification :GO2F1/167 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :11445 Compagq Center Drive West,
(86) International Application No :PCT/US2015/0395Z|Houston Texas 77070, USA U.S.A.
Filing Date :08/07/2015 (72)Name of Inventor :
(87) Internatbnal Publication No ‘WO 2017/007465 1)KUAN-TING WU
(61) Patent of Addition to Application ‘NA 2)WEI KUANG CHU
Number :NA 3)KEVIN VOSS
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An electrophoretic privacy device may include an electrophorelicaupled between a first electrode and a second electrode.
electrophoretic cell may comprise a plurality of semi transparent positively charged particles and a plurality of seméntansp

negatively charged particles. The particles may be dispénsedielectric fluid in the electrophoretic cell. At least one of the firs
electrode and the second electrode may be transparent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034974 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : ANCHOR ASSISTED COMMUNICATION CHANNEL HOPPING

(51) International classification :H04B1/69 (71)Name of Applicant :
(31) Priority Document No :14/714,066 1)QUALCOMM Incorporated
(32) Priority Date :15/05/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, Sddiego, California 92121 1714. U.S
(86) International Application No :PCT/US2016/0313<|(72)Name of Inventor :
Filing Date :06/05/2016 1)ZHOU, Yan
(87) International Publication No ‘WO 2016/186875 2)CHERIAN, George
(61) Patent of Addition to Applicatn ‘NA 3)MERLIN, Simone
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A methodan apparatuand a computer readable medium for wireless communication are provided. In one implemantation
apparatus includes at least one processor configured to attempt communication with a first device via a firspcimsehelith a
second device associated with the first device in response to a determination that communication with the first device was
unsuccessful on the first chanmeld receive channel information associated with the first device from the secondvaesies the
channel information indicates a second channel used by the first device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034975 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : RADIO FREQUENCY LOW NOISE AMPLIFIER WITH ON CHIP MATCHING AND BUILT IN
TUNABLE FILTER

(51) International classification :HO3F1/22,H03F1/56,HO03F1/.|(71)Name of Applicant :

(31) Priority Document No :14/711623 1)QUALCOMM INCORPORATED
(32) Priority Date :13/05/2015 Address of Applicant :International IP Administration, 577
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, (falinia 921211714, USA
(86) International Application N:PCT/US2016/027949 U.S.A.

Filing Date :15/04/2016 (72)Name of Inventor :
(87) International Publication N:WO 2016/182691 1)WANG, Cheng-Han
(61) Patent of Addition to ‘NA 2)DONOVAN, Conor
Application Number :NA 3)RICHMOND, Jesse, Aaron

Filing Date ' 4)KO, Jin -Su
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

An amplifier includes a gain transistor including a control terminal to receive an input gigfegeneration inductor is coupled
between the first terminal of the gain transistor and ground. A shunt inductor and a capacitor are coupled in serigsebetmtet
terminal of the gain transistor and grouarttl form a filter to attenuate freques of the input signal within a frequency range. Tt
degeneration inductor and the shunt inductor form a transformer to provide impedance matching.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034976 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention NETWORK FUNCTION VIRTUALIZATION BASED FAILURE PROCESSING METHOD AND
DEVICE

(51) International classification :HO4L12/24 (7)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO.LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building,
(33) Name of priority country ‘NA Bantian, Longgang District, Shenzhen, Guangdong 518129,
(86) International Application No :PCT/CN2015/0761¢|China. China
Filing Date :09/04/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/161605 1)YU, Fang
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Providedin an embodiment of the present invention is a network function virtualization based failure processing method. Th
comprises: determining that a network function virtualization infrastructure (NFVI) failure has occurred; acquiring isgiftodey
informationthe self healing policy information indicating whether to perform a self healing operation for the NFVI failure; pel
the self healing operation for the NFVI failure when the self healing policy information indicates that thelsejfdpation is to
be performed for the NFVI failure. In the embodiment of the present inveupiom determining that the NFVI failure has occurae
determination is performed based on the acquired self healing policy information indicating whp#résrto the self healing
operation for the NFVI failure. The self healing operation for the determined failure can be performed in a timely manttesx wi
self healing policy information indicates that the self healing operation is to be performed.viayin the embodiment of the
present inventiotthe time taken for reporting and failure analysis in an infrastructure failure can beasavibe infrastructure failu
can be corrected as quickly as posséiabling a reduced time delay of failure ggesing and improved system performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034977 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHODS AND NODES IN A WIRELESS COMMUNICATION NETWORK

(51) International classification :H04W36/30 (71)Name of Applicant :
(31) Priority Document No :NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building,
(33) Name of priority country :NA Bantian, Longgang District, Shenzhen, Guangdong 518129,
(86) International Apptiation No :PCT/EP2015/0626(| China. China
Filing Date :05/06/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/192815 1)GELABERT, Xavier
(61) Patent of Addition to Application ‘NA 2)DU, Yinggang
Number :NA 3)KOUDOURIDIS ,George
Filing Date ’ 4)KRENDZEL ,Andrey
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A first CNd (110 1) and a method (800) ther&Einselecting a serving CNd for a User Nddid (150) by communication with at
least a second CNd (110 2). The first CNd (110 1pidigured to receive an uplink beacon measurement report comprising at
one measurement of an UNd uplink beafrom at least one Access Noddld (140 1140 2 ...140 9)controlled by the first CNd
(110 1); preliminary select serving CNd for the UN&Q@) based on the received uplink beacon measurement report concerning
UNd (150); confirm the preliminary selection by communication with the second CNd (110 2); select serving CNd for theQYI
when the preliminary selected serving CNd is confatrbg the second CNd (110 2). REFER TO FIGURE 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033940 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : CELL SELECTION PROCEDURES FOR MACHINE TYPE COMMUNICATION DEVICES
SUPPORTING COVERAGE ENHANCEMENT

(51) International classification :H04wW48/20 (71)Name of Applicant :
(31) Priority Document No :62/161,117 1)QUALCOMM INCORPORATED
(32) Priority Date :13/05/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country ‘U.S.A. 5775 Morehouse Drive, San Diego, California 92121 1714, U
(86) International Application No :PCT/US2016/03151|(72)Name of Inventor :
Filing Date :09/05/2016 1)WANG, Rengiu
(87) International Publication No ‘WO 2016/183025 2)VAJAPEYAM,Madhavan, Srinivasan
(61) Patent of Addition to Application NA 3)XU, Hao
Number :NA 4)CHEN, Wanshi
Filing Date ' 5)GAAL, Peter
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Cell selection techniques are provided for network access to cells that may employ one or more coverage enhancementAe
user equipment (UByhich may be a machine type communication (MTC) dewujmen initial acquisition or upon wakeupay
measure a reference signal received power (R&&&ence signal received quality (RSRf)othand determine a cell selection
value based at least in part on the RFERQor a combination thereof. The cell selection value may be determined baaed on
offsetwhich may be selected based on a measurement accuracy capability of the UE. UE sequential accesegftboiptll list
information that may include coverage enhancement of neighboring cells transmassla®l re selection measuremastfuency
adjustments are also described.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033941 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : AGGREGATING TARGETED AND EXPLORATION QUERIES

(51) International classification :H04L.29/06,H04L12/72|(71)Name of Applicant :
(31) Priority Document No :14/708,149 1)QUALCOMM INCORPORATED
(32) Priority Date :08/05/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 92121 1714, U
(86) International Application No :PCT/US2016/022576 |(72)Name of Inventor :

Filing Date :16/03/2016 1)YU, Yu -Ting
(87) International Publication No ‘WO 2016/182632 2)PARK, Vincent Douglas
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

In an aspect of the disclosuaenethoca computer readable mediwand an apparatus are provided. The apparatus may be a fir:
node. The first node receives a first packet from a second node. The first noderdesténat the first packet is a query packet
requesting a response packet and associated with a first transaction. The first node determines that the first riatextshagirs
node associated with the first packet. The first node determines tloptethepacket includes an indication for a local exploration
The first node delays further routing the first packet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033952 A
(19) INDIA
(22) Dae of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : POWER SAVE TRIGGER

(71)Name of Applicant :

(51) International classification :HO4W52/02,H04W72/1
(31) Priority Document No 62/161,019 1)QUALCOMM INCORPORATED N
(32) Priority Date 13/05/2015 Address of Applicant :c/o International IP Administration,
(33) Nameyof priority country :U S A 5775 Morehouse Drive, San Diego, California 9212214, USA
(86) International Application No  :PCT/US2016/032035 (U7.28).l\'?a.1me of Inventor -

Filing Date :12/05/2016 '

1)JIA, Zhanfeng

(87) International Publication No ‘WO 2016/183293 2)CHO, James

(61) Patent of Addition to Application

‘NA 3)KUMAR, Sumeet
Number ‘NA 4)HOMCHAUDHURI, Sandip
Filing Date 5)ODONNELL, lan
(62) Divisional to Application Number:NA 6)ZHANG Nin;g
Filing Date NA 7)RAISSINIA, Alireza
(57) Abstract :

Apparatuses and methods in a wireless local area network aasdsfor delivering queued downlink (DL) data from an access
point (AP 110) to a plurality of wireless stations (STAs). The AP 110 deterrficineach of the plurality of STAs presence of a
corresponding set of queued DL datnsmits a beacon frame®identifying which of the plurality of STAs has queued DL daid
transmitsto each of the identified STA®ermission 520 to request delivery of queued DL data. NExt 10 receivefrom each of th
identified STAsa request 530 for delivery of the qudueL data. TheAP 110 concurrently transmits each of the identified
STAsthe corresponding set of queued DL data 540. The AP 110 preferably uses power save (PS) trigger frames 520 to sc
concurrent DL data transmissions to the plurality of STAsu&ing PS trigger frames 52@e plurality of STAs does not need to
contend with each other for medium access to request delivery of queued DL data.dmatedzer of STAs that receive the PS
trigger frame 520 may concurrently transmit requests 53@dlivery of the queued DL data without contending with each other
medium accesthereby reducing delays associated with medium access contention operations. Upon receiving the rethe#E
110 may concurrently transmit queued DL data 540 toiptelSTAs using OFDMA communications or multi user multiple input
multiple output (MU MIMO) communications. In an alternative embodinieatAP s permission and the STA s request are impl
In this casehe AP 110 and the receiving STA5 exchange PSg&rigapabilities and/or negotiate a number of PS Trigger paran
prior to the delivery of queued DL data from the AP 110 to the receiving STA5. For at least some impleméméafiéns10 may
selectively use PS Trigger frames to schedule delivery efiegi DL data based on a level of congestion on the shared wireless
medium. The STAs may indicate their PS Trigger frame capabilities in any suitable faareemple in an association request.
WLAN may be formed by a plurality of Wi Fi access poititat may operate according to the IEEE 802.11 family of standards.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035206 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publcation Date : 13/10/2017

(54) Title of the invention : INTEGRATION OF SOLENOID POSITIONING ANTENNAS IN WIRELESS INDUCTIVE
CHARGING POWER APPLICATIONS

(51) International classification :HO1F38/14 (71)Name of Applicant :
(31) Priority Document No :62/163096 1)QUALCOMM INCORPORATED
(32) Prioity Date :18/05/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country ‘U.S.A 5775 Morehouse Drive, San Diego, Califor@21211714 U.S.A
(86) International Application No :PCT/US2016/03001|(72)Name of Inventor :
Filing Date :29/04/2016 1)WIDMER, Hans Peter
(87) International Publication No ‘WO 2016/186814 2)ISLINGER, Simon Peter
(61) Patent of Addition to Application NA 3)BITTNER, Markus
Number :NA 4)NIEDERHAUSER, Steven Daniel
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An apparatus for determining a position between a wireless power transmitter and ss\piogler receiver is provided. The
apparatus comprises a ferrite structure. The apparatus further comprises a plurality of detection loops formed frotracestallic
flexible printed circuit wrapped on or around the ferrite structure. Each of traiplwf detection loops comprises a solenoid
detection loop. The ferrite structure comprises a first ferrite block and a second ferrite block disposed adjaceist fertfiie filock
A first wireless power transfer coil is wrapped on or arounditheférrite block. A second wireless power transfer coil is wrappe
or around the second ferrite block. Each detection loop of the plurality of detection loops is configured to sense afi EuagUeti
flux flowing in a direction normal to a windingane of the detection loop.

5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20174735207 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SYSTEMS METHODS AND DEVICES FOR LINK QUALITY BASED RELAY SELECTION

(51) International
classification

(71)Name of Applicant :

:HO4W76/02H04W8/00,H04W88/0 1)QUALCOMM INCORPORATED

(31) Priority Document N0:62/161874 Address of Applicant :ATTN: Intemtional IP Administratior
(32) Priority Date :14/05/2015 5775 Morehouse Drive, San Diego, California 921214,

(33) Name of priority ‘USA U.S.A.

country e (72)Name of Inventor :

(86) International ) 1)GULATI, Kapil
Application No :5532?28(321%16/025686 2)TAVILDAR, Saurabha Rangrao

Filing Date 3)BAGHEL, Sudhir Kumar
Sjglilgétagnnaa%nal WO 2016/182642 4)PATIL, Shailesh
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A methodan apparatuard a computer program product for wireless communication are provided. The apparatus determines
link quality. The first link quality indicates a link quality of a first link between a first potential relay UE and theerdiBoT he
apparatus determeés a second link quality. The second link quality indicates a link quality of a second link between the first |
relay UE and a first base station. The apparatus ranks the first potential relay UE relative to a second potentialliedanaklin
of the first potential relay UE is based on a combination of the first link quality and the second link quality. The sapplaetgione
of the first potential relay UE and the second potential relay UE for a relay connection based on the rarifirgtofdential relay
UE relative to the second potential relay UE.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035209 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD AND DEVICE FOR ENCODING MULTIPLE AUDIO SIGNALS AND METHOD AND
DEVICE FOR DECODING A MIXTURE OF MULTIPLE AUDIO SIGNALS WITH IMPROVED SEPARATION

(51) International
classification

(71)Name of Applicant :

:G10L19/008,G10L21/0272,HO3M1/. 1)THOMSON LICENSING

(31) Priority Document N:15305536.3 Address of Applicant b rue &anne d'Arc, 92130 Isdgs
(32) Priority Date :10/04/2015 Moulineaux. France
(33) Name of priority ‘EPO (72)Name of Inventor :
country ‘ 1)BILEN, Cagdas
(86) International ) 2)OZEROV, Alexey
L :PCT/EP2016/055135 :
Application No -10/03/2016 3)PEREZ, Patrick

Filing Date
(87) International
Publicaton No
(61) Patent of Addition tc

‘WO 2016/162165

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method for encoding multiple audio signals comprises random sampling and quantizing each of theaunditiggynalsaind
encoding the sampled and quantized multiple audio signals as side information that can be used for decoding and separati
multiple audio signals from a mixture of said multiple audio signals. A method for decoding a mixture plenawitiio signals
comprises decoding and demultiplexing side informatiienside information comprising quantized samples of each of the mult
audio signalseceiving or retrieving from any data source a mixture of said multiple audio sagnthtgeneating multiple estimated
audio signals that approximate said multiple audio signbéyein said quantized samples of each of the multiple audio signals
used.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035210 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of he invention : A DISPOSABLE TEST KIT

(51) International
classification

(71)Name of Applicant:

. [N
:GO1N33/52,G01N21/78,GO1N33/E 1)CELL ID PTE LTD

(31) Priority Document NG:NA Address of Applicant :31 Woodlands Close #Iband #0531
(32) Priority Date ‘NA Woodlands Horizon Singapore 737855 SG Singapore
(33) Name of priority . (72)Name of Inventor :
country NA 1)SIM, Lye Hock
(86) intemational \PCT/SG2015/000069
PP :10/03/2015

Filing Date

Sjg"'g‘:;g”nam”a' ‘WO 2016/144252

(61) Patent of Addition to .

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A disposable test kit comprising a base sheet; a sestiegt having at least one sealed sample collection opening before use ¢
test kit; at least one test strip sealed between the base sheet and the sealing sheet before use of the test Kiprmtbat $bast
layered over the sealing sheet befase of the test kit to keep the at least one sample collection openingtheadéteast one top
sheet further configured to be at least partially detached from the sealing sheet to open the at least one samplepeoilagtimd
expose a sample dettion portion of the at least one test strip for receiving a fluid analyte thereon during use of the test kit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035432 A
(19) INDIA
(22) Date 6filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : BAGLESS VACUUM CLEANER

(51) International classification :A4719/16,A471L9/1¢|(71)Name of Applicant :
(31) Priority Document No :15163395.5 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :13/042015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/EP2016/0569¢| (72)Name of Inventor :

Filing Date :31/03/2016 1)VAN DER KOOI Johannes Tseard
(87) International Publication No ‘WO 2016/165944 2)KREBBERS Ralph Pierre
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In a bagless vacuum clearsermprising a cyclonic separator having a cyclone tubar{@)a bucket (3) for containing a liquad
diameter of the bucket (3) is at least 2 times a diana the cyclone tube (6). Preferaliythe bucket (3) there is a body (8) havit
center in line with a center of the cyclone tubeg@hape of the body (8) being or approximating a mushroom shape.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035445 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : INFORMATION PROCESSING DEVICE

(51) International classifation :GO6F11/30 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :NA Address of Applicant 8, Marunouchi Zhone, Chiyodaku,
(33) Name of priority country :NA Tokyo 1068310, Japan Japan
(86) International Application No :PCT/IP2015/0016:|(72)Name of Inventor :

Filing Date :24/03/2015 1)IBE, Kengo
(87) International Publication No ‘WO 2016/151626
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

An information processing device characterized by comprising: a recording unit which records a computer program theat cle
watchdog timer; a deternation unit whichif the watchdog timer times ougfers to the recording unit and determines an applice
to be executed and an operating system to be executed from among a plurality of applications and a plurality of opierasingre
execution unitvhich executes the operating system determined by the determination unit; and a communication unit which |
the executed operating system of the application to be executed.
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.201747035446 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SURFAGEREATED METAL PLATE

(51) International classification :B29C45/14,B32B1%8E| (71)Name of Applicant :
(31) Priority Document No 2015073907 1)Kabushiki Kaisha Kobe Seiko Sho (Kobe Steel, Ltd.)
(32) Priority Date :31/03/2015 Address of Applicah:2-4, Wakinoham&aigandori 2chome,
(33) Name of priority country :Japan Chuoku, Kobeshi, Hyogo 6518585, Japan Japan
(86) International Application No :PCT/IP2016/059235 |(72)Name of Inventor :
Filing Date :23/03/2016 1)IWA, Tatsuhiko
(87) International Publication No ‘WO 2016/158619 2)WATASE, Takeshi
(61) Patent of Addition to Application ‘NA 3)HIRANO, Yasuo
Number :N A
Filing Date ’
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

Provided is a surface treated metal plate for insert molalinghich a polypropylene based hot melt adhesive having excellent
adhesiveness to a resin for molded articles is laminated. A surface treated metal plate which is used for inseahcholdérgin a
hot melt adhesive layer is laminated on at least one swfacenetal substrate. This surface treated metal plate is characterize:
that: the thickness of the hot melt adhesive layer is 10 100 um; the hot melt adhesive layer contains two or more nyditidithe
polypropylenes having different molting pointa least one of the crystalline modified polypropylenes is a high melting point
crystalline modified polypropylene having a melting point of 120°C or more; this high melting point crystalline modified
polypropylene is contained in an amount of 20% byswmasnore in the hot melt adhesive layer; at least one of the crystalline
modified polypropylenes is a low melting point crystalline modified polypropylene having a melting point of less tharti206@
melting point crystalline modified polypropyleigecontained in an amount of 10% by mass or more in the hot melt adhesive le
and the degree of change of the tensile shear adhesive strength of a metal plate composite resin molded article as measur
23°Csaid metal plate composite resin moldetithr being obtained by bonding a polypropylene resin and the surface treated t
plate by insert bonding/hile changing the mold temperatuse2 MPa or less per 1°C of the mold temperature.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201747035455 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : DISTINGUISHING NON INPUT CONTACT

(51) International classification :GO6F3/041 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HEWLETT PACKARD DEVELOPMENT COMPANY
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :11445 Compagq Cerigive W.
(86) International Application No :PCT/US2015/0425(|Houston Texas 77070 U.S.A.

Filing Date :28/07/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/019043 1)BAKER Abu
(61) Patet of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method for distinguishing non input contact with a touch sensitive user input device includes converting an inputrfrainee fr
touch sensitive user input deg to an input luminance frame; and filtering the input luminance flzased on a base luminance
frameusing a Wronskian functiotimne Wronskian function producing a filtered luminance franeefiltered luminance frame
distinguishing input contact frorron input contact with the touch sensitive user input device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034533 A
(19) INDIA
(22) Date of filing of Application :28/09/2017 (43) PublicatiorDate : 13/10/2017

(54) Title of the invention : ATTACHING ELECTRONIC COMPONENTS TO INTERACTIVE TEXTILES

(51) International classification :GO6F3/044 (71)Name of Applicant :
(31) Priority Document No :62/167,168 1)GOOGLE INC.
(32) Priority Date :27/05/2015 Address of Applicant :1600 Amphitheater Parkway, Moun
(33) Name of prioritycountry :U.S.A. View CA 94043 U.S.A.
(86) International Application No :PCT/US2016/0343¢|(72)Name of Inventor :
Filing Date :26/05/2016 1)ROBINSON, Karen Elizabeth
(87) International Publication No ‘WO 2016/191572 2)GONG, Nan wei
(61) Patent of Addition to Application ‘NA 3)KARAGOZLER, Mustafa Emre
Number :NA 4)POUPYREV, Ivan
Filing Date ’
(62) Divisional to Aplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

This document describes techniques and apparatuses for attaching electronic components to interactive textiles. In various
implementationgn interactive textile that includes conductive #srgvoven into the interactive textile is received. The conducti
thread includes a conductive wire (eagcopper wire) that that is twistedaidedor wrapped with one or more flexible threads
(e.g.polyester or cotton threads). A fabric stripping predesapplied to the interactive textile to strip away fabric of the interacti
textile and the flexible threads to expose the conductive wire in a window of the interactive textile. After exposinguittiveon
wires in the window of the interactive tdgtan electronic component (eaflexible circuit board) is attached to the exposed
conductive wire of the conductive thread in the window of the interactive textile.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034536 A
(19) INDIA
(22) Date of filing of Application :28/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : INTERPOSITIONAL OPHTHALMOLOGICAL IMPLANT

(51) International classification :A61F9/007 (71)Name of Applicant :
(31) Priority Document No 11552732 1)SOURDILLE, Philippe
(32) Priority Date :31/03/2015 Address of Applicant :Les Meurs, 86800 Liniers, France
(33) Name of priority country :France France
(86) International Apptiation No :PCT/FR2016/0506¢|(72)Name of Inventor :

Filing Date :25/03/2016 1)SOURDILLE, Philippe
(87) International Publication No ‘WO 2016/156727
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a permanent interpositional ophthatyizal implant between the sclera and the uveal tissue. The imple
comprises a thin uvea compatible body (50) having a thickness (e) which is at least less than 10 times the smallesbtifahe t
dimensions of the bodye body of the implant comprigj two opposing edges separated from one another along one of the tw
dimensions perpendicular to the thicknaed one of the edgésown as the front edge (5Bging curved in a concave manner aw
from body in a plane perpendicular to the thickness.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Dateof filing of Application :28/09/2017

(21) Application N0.201747034537 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : FERTIGATION SYSTEM. FERTIGATION CONTROL SERVER, SALTS ACCUMULATION

DETERMINATION METHOD, AND SOIL EC SENSOR

(51) International :A01G27/00,A01G7/00,GOLN27/
classification

(31) Priority Document No :2015072393

(32) Priority Date :31/03/2015

(33) Name of priority countr:.Japan

(86) International Applicatiol

No :PCT/JP2016/060203
Filing Date :29/03/2016
g\tla07) International Publicain WO 2016/158987

(61) Patent of Addition to

(71)Name of Applicant :
1)ROUTREK NETWORKS, INC.
Address of Applicant :3227, Mita, Tameku, Kawasakishi,
Kanagawa 21490034, Japan Japan
2)MEIJI UNIVERSITY
(72)Name of Inventor :
1)OZAWA, Kiyoshi
2)FUJIWARA, Shunrokuro
3)SASAKI, Shinichi
DHKITA, Eiji
5)TOKITSU, Hironao

Application Number Hﬁ 6)TAKETAZU, Hiroshi
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstrat:

A fertigation system comprises: a controller that transmits sensor data to a fertigation contra@rsbtkiat controls a water supply
valvea culture stock solution supply valaed a discharge valve on the basis of received data; and a fertigatiool server thabn
the basis of the sensor data received from the contoallenlates control amounts for the water supply viteeculture stock
solution supply valvand the discharge valhand returns the control amounts to the controller.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034543 A
(19) INDIA
(22) Date of filing of Application :28/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : BIOLOGICAL FEAURE DATA DETECTION METHOD, BIOLOGICAL FEATURE
IDENTIFICATION APPARATUS AND ELECTRONIC TERMINAL

(51) International classification :GO6F21/32; (71)Name of Applicant :
G06F21/83 1)Shenzhen Goodix Technology Co., Ltd.

(31) Priority Document No :NA Address of Applicant :Floor 13, Phase B, Tengfei Industrii
(32) Priority Date ‘NA Building, Futian Free Trade Zone, Shenzhen, Guangdong 51
(33) Name of priority country ‘NA China
(86) International Application No :PCT/CN2017/0813¢|(72)Name of Inventor :

Filing Date :18/09/2015 1)LIN, Jinhui
(87) International Publication No :NA
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the present invention provide a biological feature data detection method, a biological feature ideapificatiore
and an electronic terminal. The method includes: determining, based on a first illumination eemirparameter in an ambient
environment at a biological feature registration stage and a second illumination environment parameter in an ambierrd mti
biological feature matching stage, an ambient illumination environment variation factobailtiggcal feature matching stage
relative to the biological feature registration stage; and adjusting a quality influence factor of biological featurheldtialagical
feature matching stage according to the ambient illumination environmentoaffeattor at the biological feature matching stage
relative to the biological feature registration stage, and detecting the biological feature data at the biological tehingestage. It
this way, the problem that the biological feature identificagéfect is poor due to different environments where the biological fe
data is formed at the biological feature identification stage and the biological feature registration stage, and ttz feiatogic
identification performance is improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034636 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHANE OXIDAION CATALYST PROCESS TO PREPARE THE SAME AND METHOD OF
USING THE SAME

(51) International classificatio:B01J37/02,B01J37/04,B01J37 |(71)Name of Applicant :

(31) Priority Document No  :15157705.3 1)SHELL INTERNATIONALE RESEARCH
(32) Priority Date :05/03/2015 MAATSCHAPPIJ B.V.
(33) Name of priority country :EPO Address of Applicant :Carel van Bylandtlaan 30,-R%96
(86) International Application -PCT/EP2016/054490 HR, The Hague, Neth.erlands
No N 103/03/2016 (72)Name of Inventor :
Filing Date 1)TANEV, Peter, Tanev

(87) International Publication | 2)SOORHOLTZ, Mario
No ’

(61) Patent of Addition to

WO 2016/139283

Application Number mﬁ
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention provides a methane oxidation catalyst comprising one or more noble metals supported evheireioniae
zirconia comprises tetragonal zirconia and monoclinic zircanthwherein the weight ratio tédtragonal zirconia to monoclinic
zirconia is in the range of from 1:1 to 31:1. The invention further provides a process for preparing a methane oxidigian cata
methane oxidation catalyst thus prepared and a method of oxidizing methane.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034668 A
(19) INDIA
(22) Date of filing & Application :29/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : LIQUIBCOOLED COMPRESSOR

(51) International
classification

(71)Name of Applicant :

:F04B39/06,F04B39/00,F04C18, 1)KABUSHIKI KAISHA KOBE SEIKO SHO (KOBE

(31) Priority Document No :2015077257 STEEL, LTD.)
(32) Priority Date :03/04/2015 Address of Applicant 2, Wakinoham&aigandori 2 chome
(33) Name of priority country:Japan Chuoku, Kobe shi, Hyogo 658585 Japan
(86) International Applicatior, (72)Name of Inventor :
No g&ggggfé 6/056084 1)SAKAGUCH]I,Hironobu
Filing Date ' 2)HOSHIKAWA, Akira
(87) International Publicatior 3)KOMURA, Kazuo

‘WO 2016/158152
No

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A liquid cooled compressor uses a simple configuration to reduce the vibration of piping and noise which is transméatde\froe
conneted to the piping. An oil cooled screw compressor (1) is provided with: a compressor body (11) for compressing gas;
supply flow passage (14) in communication with a liquid supply hole (37) for supplying cooling liquid into a gas comppasso
(33) formed in the compressor body; and a gas damping section (20) having a gas storage section (28) for storing dde tudj
pressure of cooling liquid flowing through the liquid supply flow passage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034669 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : DISPLAYING CONTENT ITEMS BASED ON USER'S LEVEL OF INTESREN OBTAINING
CONTENT

(51) International classification :G06Q10/00 (71)Name of Applicant :
(31) Priority Document No :14/826752 1)GOOGLE INC.
(32) Priority Date :14/08/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country ‘U.S.A View, California 94043, U.S.A.
(86) International Application No ‘PCT/US201834682(| (72)Name of Inventor :
Filing Date :12/08/2016 1)HUNTER, Robin Vincent
(87) International Publication No ‘WO 2017/030977
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatuisicluding computer programs encoded on a computeaiggomediunfor presenting content items.
one aspech method includes obtainirigr each of one or more first applicatiomsiser s level of interest in obtaining content bas
on a number of user requests for content from the application that reladsithan a given amount of content being presented t
user. Based on one or more obtained levels of intareshtent item for a second application that has available content is selec
The second application can be different from the first appbn. The content item is displayed on a display of a user device.

"‘E;“::."'

i
)
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201747034693 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : CATALYST COMPRISING DISPERSED GOLD AND PALLADIUM AND APPLICATION THERE
IN SELECTIVE HYDROGENATION

(51) International classificatio:B01J23/52,B01J23/44,B01J35|(71)Name of Applicant:

(31) Priority Document No  :1551872 1)IFP Energies nouvelles
(32) Priority Date :05/03/2015 Address of Applicant :1 & 4 avenue de Béisau,F92852,
(33) Name of priority country :France Rueil Malmaison, France France
(86) International Application | (72)Name of Inventor :
No :55'5/550210616/052695 1)CABIAC, Amandine
Filing Date ' 2)HUGON, Antoine

(87) International Publication |
No ’
(61) Patent of Addition to

WO 2016/139033

Application Number mﬁ
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates to a catalyst comprgsgoldpalladiumand a porous suppdrt the form of at least one graivherein: the gold
content of the catalyst is between 0.5 and 3 wt. % in relation to the total weight of the catalyst; the average sizlel pfttielgs
estimated by transmissi@hectron microscopy (TEM) is between 0.5 nm and 5 nm; the gold is distributed homogeneously thr
said porous support; at least 80 wt. % of the palladium is distributed in a crust on the periphery of said porous suhygort; an
gold/palladium molaratio is higher than 2.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/09/2017

(21) Application N0.201747034694 A

(43) Publication Date : 13/10/2017

(54) Title of tre invention : VEHICLE BRAKE DEVICE INTEGRATED VEHICLE TRANSMISSION BRAKE DEVICE

COMPRISING SAME AND VEHICLE

(51) International \F16D55/224,F16D65/14,B60T1/
classification

(31) Priority Document No :201510148056.6

(32) Priority Date :31/03/205B

(33) Name of priority countr:China

(86) International Applicatiol

No :PCT/CN2016/077960
Filing Date :31/03/2016
f\?()?) International Publlcat|0|:WO 2016/155640

(61) Patent of Addition to

(71)Name of Applicant :

1)CRRC QISHUYAN INSTITUTE CO., LTD.

Address of Applicant :N0.258, Wuyi Road, Changzhou,

Jiangsu 213011, China China
(72)Name of Inventor :

1)GAO, Lei

2)CHEN, Xuewei

3)WANG, Cunwei

4)L1, Yanhong

5)GONG, Feng

6)MENG, Yongshuai

Application Number ENA 7)ZHENG, Jianyun
o ‘NA
Filing Date
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A vehicle brake devicand integrated vehicle transmission brake device comprising the same. The vehicle hcakeoteprises a
full contact disk multi plate friction paa cylinder (5 2) axially provided at one side of the friction panl a travelling piston (5 5)

and a parking piston (5 6) axially provided in the cylinder (5 2). The parking piston (5 6¢asgpartially inserted in a piston hole
the travelling piston (5 53nd has a sleeve structure having an axial hole. In the integrated vehicle transmission brakerelevibe
(6) passes through the axial hole of the parking piston (5 6) of thelesbhake device and is at least partially provided in the axii
hole of the parking piston (5 6). The vehicle brake device and the integrated vehicle transmission brake device have a com

structure and a small volume.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035212 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : ULTRALOW ATTENUATION SINGLE MODE OPTICALIBER

(51) International classification :G02B6/036 (71)Name of Applicant :
(31) Priority Document No :201510206602.7 1)YANGTZE OPTICAL FIBRE AND CABLE JOINT
(32) Priority Date :28/04/2015 STOCK LIMITED COMPANY
(33) Name of priority country :China Address of Applicant :No. 9 Optics Valley Avenue East L
(86) International Application No :PCT/CN2015/0961(|High Tech Development Zone Wuhan Hubei 430073 China
Filing Date :01/122015 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/173252 1)LONG, Shengya
(61) Patent of Addition to Application ‘NA 2)ZHANG, Lei
Number :NA 3)ZHU, Jihong
Filing Date ' 4)WU, Jun
(62) Divisional to Application Number :NA 5)Rui ZHANG
Filing Date ‘NA 6)WANG, Ruichun
(57) Abstract :

ULTRALOW ATTENUATION SINGLE MODE OPTICAL FIBER A singlemode fiber with ultralow attenuation includes a core
layer and cladding layers. The cladding layers includes an inner cladding layer surrounding theecomeraych cladding layer
surrounding the inner cladding layer, an auxiliary outer cladding layer surrounding the trench cladding layer, andladdater ¢
layer surrounding the auxiliary cladding layer. The core layer has a radius4f.38 ¢ melative tefraative index difference of
0.08% to 0.10%. The inner cladding layer has aradiuslo#9 ¢ m and a r el ati ve -0.40% toQ.t5%. The
trench cladding layer has aradius of2% e m and a r ef r afcOt7% w0d.3%. mhk auxiliay outef ceaddangnlay:
hasaradiusof380 em and a rel ati ve -0.48cfta-0al5%. The eutei cladtiagklayet is & pur siliean ¢
dioxide glass layer. Reference Figure: Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035236 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PYRAZOLE COMPOUNDS OR SALTS THERE®REPARATION METHODS THEREFOR,
HERBICIDAL COMPOSITIONS AND USE THEREOF

(51) International
classification

(71)Name of Applicant :

:C07D231/20,C07D405/14,A0INA3) 1)QINGDAO KINGAGROOT CHEMICAL COMPOUNDS

(31) Priority Document N:201511030154.6 CO.,LTD
(32) Priority Date :31/12/2015 Address of Applicant :Room 1403, Building 1, No. 100
(33) Name of priority -China Nanjing Road, Shinan District, Qingdao, Shandong 266000 C
E:ou)ntry | ' (72)Name of Invertor :
86) Internationa 1)LIAN, Lei
oo :PCT/CN2016/075578 y
A g Date (040312015 S song
(61) Patent of Addition tO'NA 6)CUI, Qi
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
ApplicationNumber :NA
Filing Date '
(57) Abstract :

The present invention relates to the technical field of pesticides, particularly relates to a pyrazole compound aeafsalt the
preparation method therefor, a herbicidal composition and use thereof. A pyrazole compound of formula (I) or a salthbezan
R1 represents hydrogen or-C# alkyl; R2 represents @13 alkyl; R3 represents @16 linear chain or cyclic group contaig one
or more heteroatoms selected from O, S, and N; R4 represed8 @lkyl or halogen; R5 represents pyrazole ring or pyrazole ri
substituted with one or more groups selected from alkyl, alkoxyl, halogen, halogenated alkyl, amino, and nitmazoke py
compound is an excellent herbicide with broad spectrum biological activity and outstanding safety for crops.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035246 A
(19) INDIA
(22) Dat of filing of Application :05/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PIVOTING PISTON MACHINE

(51) International classificatio:F01C9/00,F01C21/00,F01C21.,|(71)Name of Applicant :

(31) Priority Document No  :10 2015 103 734.3 1)INNOWATT GMBH
(32) Priority Date :13/03/2015 Address of Applicant :Daimlerstrae 7 79585 Steinen Gern
(33) Name of priority country :Germany (72)Name of Inventor :
5\1853) International Application -PCT/EP2016/055014 1)HTTLIN, Herbert
Filing Date :09/03/2016
E\?g) International Publication ‘WO 2016/146450
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

An oscillating piston machine (10) has a housing (12) in which a first pistob8(ldnd a second piston (26) are arrangetthe
pistons being pivotable about a pivot axis (38) away from one another and toward one another. Theri(44di8) has a first end
surface (280) and the second piston (26) has a second end surface 828wherein a working chamber (36) for a working
medium is arranged between the first end surfac8@&nd the second end surface 828 and is altrnatingly reduced and
increased during pivoting of the first piston (18) and the second piston (26). An inlet (7680) for admitting working medium in
the working chamber (336) opens into the working chamber @) and an outlet (782) for distarging working medium from th
working chamber (386). A closure member (924 96 98) for closing and releasing at least the inlet§@Bor at least the outlet
(7882) has a valve disc (1aB4138) which interacts with a valve seat (1136). An openig (8486 88 90) of at least the inlet

(76 80) or at least the outlet (B2) is arranged in the working chamber @) between the first end surface @ and the second
end surface (282) and the valve seat (1336) and the valve disc (1A(4138)are arranged at the opening @188 90).
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.201747033953 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : MULTHUSER MULTIPLEINPUT-MULTIPLE-OUTPUT SCHEDULING

(51) International classification :HO4W4/®B,H04W72/1:|(71)Name of Applicant :
(31) Priority Document No :62/161,661 1)QUALCOMM INCORPORATED
(32) Priority Date :14/05/2015 Address of Applicant :c/o Internationid& Administration,
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 9217214
(86) International Application No :PCT/US2016/032119 [U.S.A.
Filing Date :12/05/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/183330 1)GAO, Qinghai
(61) Patent of Addition to Application NA 2)ELSHERIF, Ahmed ,Ragab
Number :NA 3)HUANG ,Xiaolong
Filing Date ’ 4)FREDERIKS, Guido, Robert
(62) Divisional to Application Number :NA 5)Z0U, Chao
Filing Date ‘NA

(57) Abstract :

Methodssystemsard devices are described for wireless communication. In one aspeethod of wireless communication includ
determining a transmit time metric associated with each transmission group of a number of transmission groups baiseplaat l¢
on an amountf data in a transmit queue and a modulation and coding scheme (MCS) data rate for at least one wireless
communication device in the transmission group. The method also includes scheduling a transmission to a first transopssic
the number of tramsission groups based at least in part on the transmit time metric for the first transmission group. REFER
FIGURE 15
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747033954 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD AND SYSTEM FOR MTC EVENT MANAGEMENT

(51) International classification :H04wW4/00 (71)Name of Applicant :
(31) Priority Document No :62/169,410 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Prioity Date :01/06/2015 Address of Applicant :Huawei Administration Building,
(33) Name of priority country US.A Bantian, Longgang District, Shenzhen, Gudwryg 518129 Chini
(86) International Application No :PCT/CN2016/07887|(72)Name of Inventor :
Filing Date :08/04/2016 1)RAO Jaya
(87) International Publication No ‘WO 2016/192462 2)VRZIC, Sophie
(61) Patent of Addition to Application ‘NA 3)LI, Xu
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

There is provided a method and system for management of Machine Type Communication (MTC) events. The system and
enables the detection of at& of the MTC eventorrelating the state of MTC event with a Virtual Network Function (VNF) state
VNF configured to mitigate the MTC event and transitioning the VNF to the VNF state which correlates with the MTC siiate.
mannerthe VNF can bén a configured and active state in advance of the MTC event reaching a critictiiestaly enabling
mitigation of the MTC event prior to reaching the critical state. REFER TO FIGURE 22
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.201747033955 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : BACKOFF WINDOW ADJUSTMENT METHOD, AND APPARATUS

(51) International clasfication :H04W74/08 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei AdministratidBuilding,
(33) Name of priority country :NA Bantian, Longgang District, Shenzhen, Guangdong 518129 (
(86) International Application No :PCT/CN2015/07431|(72)Name of Inventor :
Filing Date :16/03/2015 1)YANG, Meiying
(87) International Publication No ‘WO 2016/145601 2)WU, Zuomin
(61) Patent of Addition to Application ‘NA 3)MA, Sha
Number :NA 4)L1, Qiang
Filing Date ' 5)WAN, Lei
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are a method and device for adjusting a backoff winBaring downlink transmissioa base station acquires a trigger
condition for adjusting the length of a backoff window on a first chaaneélaccording to the acquired trigger condition for adjus
the length of the backoff window on the first chanthel length of the backoff window of the base station on the first channel is
adjusted; and during uplink transmissetE acquires the trigger condition for adjusting the length of the backoff window on t
first channeland according to the acquired &y condition for adjusting the length of the backoff window on the first chémael
length of the backoff window of the UE on the first channel is adjusted. When an LAA system and a WIFI systerhatbetkist
LAA system and the WIFI system can adjietpective backoff windows theresd that the WIFI system and the LAA system cat
fairly compete for channel resources after a channel conflict occurs. REFER TO FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034020 A
(19) INDIA
(22) Date of filing of Application :25/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : FORM ROLLING DEVICE

(51) International classification :B21D17/04 (71)Name of Applicant :
(31) Priority DocumeniNo 2015054191 1)NISSHIN STEEL CO., LTD.
(32) Priority Date :18/03/2015 Address of Applicant :3-1, Marunouchi, home Chiyoda
(33) Name of priority country :Japan ku, Tokyo 1008366ahan
(86) International Application No :PCT/IP2016/0573¢|(72)Name of Inventor :

Filing Date :09/03/2016 1)NISHIJIMA, Shinnosuke
(87) International Publication No ‘WO 2016/147982 | 2)TOMIMURA, Kouki
(61) Patent of Addition té\pplication .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The objective of the present invention is to provide a form rolling device which is applicable to various sizes of eibes to b
processe@nd with which it is pssible to create a groove in a position that is defined arbitrarily relative to the end of the tube
rolling device 1 according to the present invention is provided with: a shaft portion 13 capable of rotating abouisaGitstaax
convex rollerl4 which projects outward from the outer circumference of the shaft portiaroldd the circumference therewfd
which has a convex cross sectional shape; a concave roller 15 which is capable of rotating about a second axis pdiedtedxs
C1 has a concave cross sectional shamapable of being disposed in a position corresponding to the convex ratea tifrection
along the first axis Cand which is capable of moving in a direction approaching and separating from the convex yallerh®ent
positioning member 30 which is attached to the outer circumference of the shaft potioeet3o a base end thereof than is the
convex roller 14and wherein a distande the direction along the first axis @&tween the tube end positingimember 30 and the
convex roller 14an be varied; and a supporting member 57 which supports the outer circumference of a ring member 51 w
fitted to the outer circumference of a tube to be processedt2that the ring member 51 is capable ddtioty about a third axis
C3which is an axis of the tube to be processed 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034978 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : IP ADDRESS ALLOCATION METHOD IN D2D COMMUNICATION AND USER EQUIPMENT

(51) International classification :H04W76/02 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Apficant :Huawei Administration Building,
(33) Name of priority country :NA Bantian, Longgang District, Shenzhen, Guangdong 518129,
(86) International Application No :PCT/CN2015/0792(|China. China
Filing Date :18/05/2015 (72)Name of Inventor :
(87) International Puidation No ‘WO 2016/183781 1)ZHOU ,Runze
(61) Patent of Addition to Application ‘NA 2)SHU ,Lin
Number :NA 3)ZHU, Fenqin
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided in embodiments of the present inventioma method for allocating an IP address in a D2D communicaituser
equipment (UE). The method provided in the present invention comprises: transhyitéirfgst UEa first message to a second
UE wherein the first message comprises a first IP adatiocated by the first UE for the second UE; and recebyripe first UEa
second message transmitted by the secondvhiein the second message indicates whether the allocation of the first IP addr
succeeded or failed. REFER TO FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034979 A
(19) INDIA
(22) Date offiling of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TERMINAL

. . . 71)Name of Applicant :
51) International classification :GO2F1/13 (
§31; Priority Document No :NA 1HUAWEI TECH.NOLOGIES CO LTD . -
(32) Priority Date :NA Address of Applicant :Huawei Administration Building,
(33) Nameyof priority country :NA Bantian, Longgang District, Shenzhen, Guangdong 518129,
(86) International Application No 'PCT/CN2015/0880C gg;NaaSan:fl ventor

Filing Date :25/08/2015 1)WANG, Chingyi :
(87) International Publication No WO 2017/031687 | 50 gy
f\?ulr)nlgg;[ent of Addition to Application ‘NA 3)ZHANG, Junyong

o ‘NA 4)Z0U, Yang

Filing Date 5)LV, Ren
(62) Divisional to Application Number :NA T

Filing Date ‘NA 6)LI, Jianpeng

7)LI, Hang

(57) Abstract :

A terminal (200) is applied to solving the problem in the prior art that pressure touch is achieved at a high cost agthe=daost
accordingly. The terminal (100) comprises a cover (20display module (200) and a metal middle frame (20®rein the display
module (200) is located between the cover (201) and the metal middle framarfdGBe metal middle frame (203)gsounded; the
terminal (200) further comprises a conductive layer (20w) the conductive layer (204) is affixed to the lower surface of the dis
module (202); at least one gap is formed between the conductive layer (204) and the metal middle 3jamhe@d the conductiv
layer (204)the metal middle frame (203) and the at least one gap form at least one capakitdrerein the change in the capacit:
of the at least one capacitor reflects the magnitude of at least one pressure acting cuer ({291).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035004 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the inventia : CASCADED RESONATOR

(51) International classification :HO3H9/145,HO3H9/6|(71)Name of Applicant:
(31) Priority Document No :102015107231.9 1)SNAP TRACK, INC.,
(32) Priority Date :08/05/2015 Address of Applicant :5775 Morehouse Drive, San Diego,
(33) Name of priority country :Germany 92121,USA U.S.A
(86) International Application No :PCT/EP2016/05812%|(72)Name of Inventor :

Filing Date :13/04/2016 1)BERGMANN, Andreas
(87) International Publication No ‘WO 2016/180593
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

In a resonatotwo interdigital transducers (WW/?2) are placed next to one anothethe longitudinal direction and electrically serit
connected within an acoustic track delimited by reflectors. In a transition zone (UEB) between the two interdigital tsatheduce
finger period pwhich is defined as the distance between the ceoterdjacent transducer fingdssgreater than it is in the rest of tl
interdigital transducer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035006 A
(19) INDIA
(22) Date of filing of Appication :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TRANSFERRING MEDIA DATA USING A WEBSOCKET SUBPROTOCOL

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)QUALCOMM INCORPORATED,
Address of Applicant :ATTN: International IP Administratic

:HO4N21/2343,H04N21/845,H04N21/€

No 62/160928 5775 Morehouse Drive, San D®gCalifornia 92121 1714 U.S.,
(32) Priority Date :13/05/2015 (72)Name of Inventor :
(33) Name of priority USA 1)MANDYAM, Giridhar Dhati
country T
stgli'ggﬁg”naf\'l%”a' \PCT/US2016/030948
:05/05/2016

Filing Date

Sjg"'é‘:;:)”nam”a' ‘WO 2016/182844

(61) Patent of Addition,

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

An example device includes one or more processors configured to execute a proxy server for a client device includigga str
client. The proxy seewer is configured to determine that a tuned channel for the client device has changed from a previous ch
current channekndin response to the determination that the tuned channel for the client device has changed from the previc
channel to theurrent channaleliver media data of the current channel to the streaming client of the client device according 1
WebSocket subprotocol without receiving a request from the streaming client for the media data. In thisheatmeaming client
can eceive media data of the current channel (following a channel changewithatt having received a manifest file for the
current channel and without sending a request to the proxy server for media data of the current channel.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2017

(21) Application N0.201747035007 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : FILTER ARRANGEMENT WITH COMPENSATIO®F POOR ELECTRICAL GROUND

(51) International classificatior:HO3H7/46,HO03H9/05,HO3H9/"
(31) Priority Document No :NA

(32) Priority Date :NA

(33) Name of priority country :NA

(86) International Application -PCT/EP201560353

No .
Filing Date :11/05/2015

(87) International Publication "WO 2016/180466
(61) Patent of Addition to

(71)Name of Applicant :
1)SnapTrack Inc.
Address of Applicant :5775 Morehouse Drive, San Diego,
92121 U.S.A.
(72)Name of Inventor :
1)ROSETTI, Luigi

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

In a filter arrangement comprising a frequency filter (F) that has a bad or non ideal ground conn€@1i2183 @5 6 7) the defects
arising from bad ground are compensated by a capacitance (CC) coupled in parallel to the frequency filter. The value of the
capacitance is chosen between 1 and 50 fF. The filter arrangement may be a receiving filter (Rplexea (@U).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1926/CHE/2008 A
(19) INDIA
(22) Date of filing of Application :08/08/2008 (43) Publication Date : 13/10/2017

(54) Title of the inventio : PORTABLE NAVIGATION SYSTEM

(51) International classification :G06G 7/78 (71)Name of Applicant :
(31) Priority Document No 1102007037520 | 1)ROBERT BOSCH GMBH
(32) Priority Date :09/08/2007 Address of Applicant :POSTFACH 30 02 20, 70442
(33) Name of priority country :Germany STUTTGART Germany
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)ANDREAS VOGEL
(87) International Publication No NA
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT PORTABLE NAVIGATION SYSTEM The invention relates to a portable navigation system with a direction
determining device (10Xpr determining a direction of movement of the portable navigation system, a cartographic device (1
linking the direction of movement with cartographic information, wherein the cartographic device (103) is further desigtes t
an obstacle ithe direction of movement and an indicator device (105) for issuing an indicator signal, if the cartographic dev
has detected an obstacle in the direction of movement.
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(12) PATENT APPLICATION PUBLICATON (21) Application N0.201747035748 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : WIRELESS POWER RECEIVE COIL FOR METAL BACKED DEVICE

(51) International classificatn :H02J50/10,H01F38/14,H01Q1/|(71)Name of Applicant :

(31) Priority Document No  :62/167106 1)QUALCOMM INCORPORATED
(32) Priority Date :27/05/2015 Address of Applicah:Attn: International IP Administration,
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, CA 924PM4 U.S.A.
(86) International Application -PCT/US2016/032555 (72)Name of Inventor :
No N 13/05/2016 1)JEONG, Seong, Heon

Filing Date
E\?g) International Bblication ‘WO 2016/191137
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

An apparatus for wirelessly coupling power via a first magnetic field may include ancagitonductive casing portion configur
to generate a second magnetic field in response to eddy currents induced in the electrically conductive casing pofiish by th
magnetic field. The electrically conductive casing portion may include a nonictivelarea and a first slot. A power receiving
element wound around the non conductive area and crossing over the first slots can couple to the second magnetipdteld to
electrical current to wirelessly power or charge a load.

o

No. of Pages : ZNo. of Claims : 2!

The Patent OfficeaurnalNo. 412017 Datedl3/102017 35797



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Appliation :09/10/2017

(21) Application N0.201747035750 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : WHITENING SYSTEMS FOR HYDROPHOBIC WHITENING GELS

(51) International
classification
(31) Priority Document No
(32) Priority Dae
(33) Name of priority countr
(86) International Applicatiol
No

Filing Date
(87) International Publicatiol
No
(61) Patent of Addition to

:A61K8/895,A61K8/25,A61Q11/C

(71)Name of Applicant :

‘NA

:NA 10022 U.S.A.

‘NA (72)Name of Inventor :
'PCT/US2015/025840 gﬁggﬁﬁﬁ;ﬁgﬂooja
:15/04/2015 '

‘WO 2016/167755

1)COLGATE - PALMOLIVE COMPANY
Address of Applicant :300 Park Avenue New York New Y

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Disclosed herein are tooth whitening compositions comprising at least one hydrophobic polymer carrier; fumed silica; sorbi
sebacate behenate polymer; and at least one whiteningvelgenatin the tooth whitening compositi has a structural parameter st
that G /G is greater than or equal to about 1. Also disclosed herein are methods of making a tooth whitening compasitibodsz
of whitening the surface of a tooth.

No. of Pages : zNo. of Claims : 2!

The Patent OfficeaurnalNo. 412017 Datedl3/102017

35798



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035752 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publiation Date : 13/10/2017

(54) Title of the invention : SENSOR COMMUNICATIONS BY VIBRATIONS

(51) International classification :G06Q50/10,G06Q50/(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HEWLETT - PACKARD DEVELOPMENT COMPANY,
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :Hewlett Packard Company 11445
(86) International Application No :PCT/US2015/042011 |Compaq Center Drive W., Houston, Texas 77070 U.S.A.
Filing Date :24/07/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/018994 1)CAMPBELL, Robert
(61) Patent of Addition to Application
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

In an example implementati@sensor communication system includes a sensor to sense a condition and to include the con
message formatted in a communication protocol. The system includes a vibration actuator placed in toatactlding structure
and operatively coupled to the sensor. The vibration actuator is to transmit the formatted message through the buildénassér.
vibration patterrand an accelerometer is to detect the vibration pattern. A receiver hub cmufhlechccelerometer is to decipher
condition from the vibration pattern.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035758 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PROCESS FOR THE PRODUCTION OF 1 4 BUTANEDIOL AND TETRAHYDROFURAN FRO!
FURAN

(51) International classification :C07C29/17,C07D307/(| (71)Name of Applicant :
(31) Priority Document No :15162903.7 1)SHELL INTERNAT IONALE RESEARCH
(32) Priority Date :09/04/2015 MAATSCHAPPIJ B.V.
(33) Name of priority country ‘EPO Address of Applicant :Carel van Bylandtlaan 30 2596 HR,
(86) International Application No :PCT/EP2016/057577 |Hague Netherlands
Filing Date :07/04/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/162397 1)LANGE, Jean Paul Andre Marie Joseph Ghislain
(61) Patent of Addition to Application ‘NA 2)HAAN, Rene Johan
Number :N A
Filing Date '
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

The present inventioprovides a process for the production of THF and 1 4 BDO from furan in the presence of a catalytic
compositiorwherein the catalytic composition contains at least one metal selected from the group consisting of
FeRuOsCoRhIr Ni PdPt andoptionallycorntains one or more additional metal on a solid supgedtwherein said process
comprises the steps of : i) contacting furan with hydrogen and water in a reactor in the presence of said catalytioodor@ositi
time; ii) stopping the flow of furan anddHlow of water to the reactor and removing furan and water from the reactor; iii) subje
the catalytic composition to a gas stream comprising hydrogen at a temperature of from 200 to 600°C in the absene @irithe
water; iv) re starting the fla of furan and the flow of water to the reactor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035460 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/12017

(54) Title of the invention : PYRAZOLO[1:8][1,3,5]TRIAZINE AND PYRAZOLO[1,5a]PYRIMIDINE DERIVATIVES AS CDK
INHIBITORS

(51) International classification :A61K31/437 (71)Name of Applicant :
(31) Priority Document No :1128/CHE/2015 1)AURIGENE DISCOVERY TECHNOLOGIES LIMITED
(32) Priority Date :09/03/D15 Address of Applicant :390, KIADB Industrial Area,
(33) Name of priority country :India Electronic City Phase II, Hosur Road, Bangalore, Keaies
(86) International Application No :PCT/IB2016/05130|India-560100 Karnataka India
Filing Date :08/03/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/142855 | 1)Samajdar, Susanta
(61) Patent of Addition to Application NA 2)Poddutoori, Ramulu
Number :NA 3)Mukherjee, Subhendu
Filing Date ' 4)Goswami, Rajeev
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides substituted pyrazolo[1 5 a][1 3 5]triazine and lpytag@]pyrimidine derivatives of formula

(I) which are therapeutically usefparticularly as selective transcriptional CDK inhibitors including COEOK9 CDK12 CDK13
and CDK18more patrticularly transcriptional CDK?7 inhibitors whereimiXg A ring BL1 L2 R1 R2ZR3R4R6 m n and p have the
meanings given in the specification and pharmaceutically acceptable salts thereof that are useful in the treatmentiancoprev
diseases or disorder associated with selective transcriptional CDKs in a mammakdgm imvention also provides preparation
the compounds and pharmaceutical formulations comprising at least one of the substituted pyrazolo[1 5 a][1 3 5]triazine ar
pyrazolo[1 5 a]pyrimidine derivatives of formula (I) or a pharmaceutically acceablthereof or a stereocisomer thereof.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/10/2017

(21) Applicatin N0.201747035463 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : ANTFMUC16 ANTIBODIES AND USES THEREOF

(51) International :CO7K16/30,C12N15/13,A61P 3%
classification

(31) Priority Document No :62/134402

(32) Priority Date :17/03/2015

(33) Name of priority countr:U.S.A.

(86) International Applicatio,

No :PCT/US2016/022643
Filing Date :16/03/2016
f\tlag) International Publlcatlo:WO 2016/149368

(61) Patent of Addition to

(71)Name of Applicant :

1)MEMORIAL SLOAN KETTERING CANCER CENTER

Address of Applicant :1275 Yorkvenue, New York, NY

10065, U.S.A.
(72)Name of Inventor :

1)SPRIGGS, David

2)FERNANDEZTEJADA, Alberto

3)THAPI, Dharmarao

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatio
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Provided herein are compositiomgethodsand uses involving antibodies that immunospecifically bindagylated forms of
MUC16 a tethered mucin protein. Also provided herein are uses and methods for maresdingor preventing disordersuch as

cancer.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201747035464 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : OLIGONUCLEOTIDES MATCHING COL7A1 EXON 73 FOR EPIDERMOLYSIS BULLOSA
THERAPY

(51) International (71)Name of Applicant :

:C12N15/113,A61K31/712,A61K31/71

classifiation 1)ProQR Therapeutics Il B.V.

(31) Priority Documenl_1504124 7 Addressof Applicant :Zemikedreef 9;2333, CK l.eiden,
No ' ' Netherlands

(32) Priority Date :11/03/2015 (72)Name of Inventor :

(33) Name of priority UK 1)HAISMA, Elisabeth, Marlene

country T 2)POTMAN, Marko

(86) International . 3)BEUMER, Wouter

Application No :5’5'52550210616/055360 4)BRINKS, Vera

Filing Date

Sj@li';‘;‘;g”naﬁga' ‘WO 2016/142538

(61) Patent of Addition_NA
to Application Number!

Filing Date NA
(62) Divisional to ‘NA
Application Number :NA

Filing Date '
(57) Abstract :

Antisense oligonucleotides capable of preventing or reducing &damclusion into the human COL7A mRNA are characterized
various ways: (a) the oligonucleotide s sequence includes at most two CpG sequences; (b) the oligonucleotide hasha leogd!
than 24 nucleotides; (c) the oligonucleotide is capable cdalimy to the (SRp40/SC35 binding / ESE) element in exon73. Thes
oligonucleotides can usefully be oligoribonucleotides with modified internucleosidic linkages e.g. phosphorothioate linkages
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201747035465 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METAL SUBSTRATE

(51) International . (71)Name of Applicant :
classification ‘H05B33/02,B32B18)8,HO1L31/039 1)KABUSHIKI KAISHA KOBE SEIKO SHO(KOBE
(31) Priority Document N:2015073897 STEEL LTD.)
(32) Priority Date :31/03/2015 Address 6Applicant :24, Wakinoham&aigandori 2chome,
(33) Name of priority Chuoku, Kobeshi, Hyogo 6518585, Japan. Japan
E:ou)ntry | (72)Name of Inventor :
86) Internationa 1)IWA, Tatsuhiko
L :PCT/JP2016/059423 i
DD, e
CTerion o zorsnssers WA, Masa
(61) Patent of Addition to

:Japan

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Provided is a metalubstrate used in a substrate type thin film solar cell or a top emission type organic EL eleeneint using the
metal substrate to produce a solar cell or an organic EL element results in a solar cell or an organic EL element Hawing exc
insulation performance without any dark spots being produced. This metal substrate used in a substrate type thin film solar
top emission type organic EL element has a resin film laminated on at least one side of a metad jdatbaracterized in thidie
resin film has a thickness of 3 um or greaed the surface roughness Ra of the metal substrate in an area of 3 square millim
10 nm or less.
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(12) PATENT APPLICATION PUBLICATION (21) Application No201747035491 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SYSTEMS AND METHODS FOR CONSTELLATION SUPERPOSITION

(51) International
classification

(71)Name of Applicant :

:HO04B1/10,H04B15/08H04B17/0( 1)SHARP KABUSHIKI KAISHA

(31) Priority Document No :62/148648 Address of Applicant :1, Takurtiho, Sakeku, Sakai City,
(32) Priority Date :16/04/2015 Osaka 598522 Japan
(33) Name of priority country:U.S.A. (72)Name of Inventor :
(86) International Apphcatlor:PCT/U82016/027936 1)KOWALSKI', John Michael
No 15/04/2016 2)YIN, Zhanping
Filing Date ' 3)NOGAMI, Toshizo
(87) International Publicatior 4)SHENG, Jia

‘WO 2016168732
No

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A method for performing constellation superposition by an evolved Node B (eNB) is @esdrtie method includes determining i
admissible data constellation for a second user equipment (UE) based on a data constellation of a first UE. The fitis¢ d&can
UE share the same time frequency resources. The method also includes senaiigation that superposition coded modulation
being employed by the first UE and the second UE. The method further includes sending modulation and coding schemes
and/or transmission power percentages used by each of the first UE and the setotiteldEher UE.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035008 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the inention : MEASUREMENT GAPS IN CARRIER AGGREGATION

(51) International classification :HO04L5/00,H04W24/1|(71)Name of Applicant :
(31) Priority Document No :62/162,543 1)QUALCOMM INCORPORATED
(32) Priority Date :15/05/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country US.A 5775 Morehouse Drive, San Diego, California 92121 1714, U
(86) International ApplicatiotNo :PCT/US2016/03254z2|(72)Name of Inventor :
Filing Date :13/05/2016 1)GHEORGHIU, Valentin, Alexandru
(87) International Publication No ‘WO 2016/187066 2)KITAZOE, M asato
(61) Patent of Addition to Application ‘NA 3)AMINZADEH GOHARI, Amir
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Methodssystemsand devices are described for wireless communication. A user equipment (UE) may signal a band specific
measurement gap indication based on the capability of a set of receivers to nagstifeequency bands while monitoring a set
component carriers (CCs). The UE may receive a measurement gap configuration for a first component carrier (CC) ashoc
measuring the target frequency bands accounting for the band specific mesdgamindication. The UE may then perform a
measurement on one or more of the target frequency bands according to the measurement gap configuration while continc
monitor other configured CCs for downlink messages and transmit uplink control nedsaigg gaps configured for the first CC
(e.g.using a different receiver). In some examples the measurement gap configuration message includes configuration opi
UE may select the measurement gap configuration for the first CC from theaseilable options.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035012 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the iwention : AUTOMATIC UPLOADING OF ATTACHMENTS TO GROUP CLOUD STORAGE AT SEND TIM

(51) International classification :HO04L.29/08,H04L12/5|(71)Name of Applicant :
(31) Priority Document No :62/151881 1)MICROSOFT TECHNOLOGY LICENSING, LLC.
(32) Priority Date :23/04/2015 Address of Applicant :Attn: Patent Group Docketing (Bldg
(33) Name of priority country :U.S.A. 8/1000), One Microsoft Way Redmond, Washington, United !
(86) International Application No :PCT/US2016/027478|of America- 980526399 U.S.A.
Filing Date :14/04/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/171991 1)URAIZEE, Misbah
(61) Patent of Addition to Application ‘NA 2)HERBERT, George Arthur, Il
Number :NA 3)WALKER, Christopher;
Filing Date ' 4)STOLARZ Aaron
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Technologies are presented directed to uploading of attachments to a relevant group cloud storage at sendtimsidaton
application and/or service may suggest to a user to upload an attachment of an outgoing communication to a group elopon
generation of the communication. Suggestion of group may be based on Estwsent typeontentuser(s)which account the us
is inand comparable factors. The user (or sender) may also be provided with options to set permissions for the attachment
the upload destination selection. In some examypésad of work documents to personal cloud storagg lmeaprevented and suita
groups may be selected for user that are part of multiple groups.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035014 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : CROSBLATFORM COMMAND EXTENSIBILITY

(71)Name of Applicant :
1)MICROSOFT TECHNOLOGY LICENSING, LLC.
Address of Applicant :Attn: Patent Group Docketing (Bldg
(51) Interndional classification :G06F9/445 8/1000), One Microsoft Way Redmond Washington 986329
(31) Priority Document No :62/153423 U.S.A
(32) Priority Date :27/04/2015 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)GUADARRAMA, Humberto Lezama
(86) International Application No :PCT/US2016/02927 2)SALAMATOV, Andrew
Filing Date :26/04/2016 3)MAINA, Ester Wamwitha
(87) International Bblication No ‘WO 2016/176159 4)REICH, Bryan
(61) Patent of Addition to Application ‘NA 5)FLAIDAR Alin
Number :NA 6)GAVRILA, Robert
Filing Date ‘ 7)SALGADO, Rolando Jimenez
(62) Divisional to Application Number  :NA 8)ABRAHAM, Pretish
Filing Date ‘NA 9)WAN, Timothy
10)CHAN, Philip Yue-Leung
11)PALMER, Russell
12)SO0, Angela
(57) Abstract :

An abstraction for one or more commands associated with a client aioplicey be received upon deployment of a host applic:
The abstraction may be an extension with a same package and code such that the extension is enabled across a \ariety o
host applications, and devices. For example, the extension nthgpbeyed through a user interface of the host application base
definitions contained within the abstraction such that the extension is compatible with a platform and device on whith the h
application is deployed. The commands may be translatedjiaphical control elements, and displayed in conjunction with the
extension based on the definitions. Upon invocation of one or more of the commands, an action may be performed based ¢
definitions enabling the client application to interact withteahbeing created, edited, and/or viewed in the host application in
appropriate context. Fig.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035015 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : RICH ATTACHMENT REGENERATION

(51) Internatimal classification :G06F17/30,G06Q10/:|(71)Name of Applicant :
(31) Priority Document No :62/151861 1)MICROSOFT TECHNOLOGY LICENSING, LLC.
(32) Priority Date :23/04/2015 Address of Applicant :Attn: Patent Group Docketing (Bldg
(33) Name of priority country US.A 8/1000),0ne Microsoft Way Redmond,Washington,986329,
(86) International Application No :PCT/US2016/028726 |U.S.A.
Filing Date :22/04/2016 (72)Name of Inventor :
(87) Internaibnal Publication No ‘WO 2016/172398 1)URAIZEE, Misbah
(61) Patent of Addition to Application ‘NA 2)HERBERT, George Arthur, Il
Number :NA 3)STOLARZ, Aaron
Filing Date ' 4)BAUGHMAN, William
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

Rich attachments in emails (or other modes of communication) may be regenerated when an email with a rich attachrieeani
application incapable of handling the rich attachment and then returned or forwarded to an application chpadii@gthe rich
attachments. In some exampths rich attachment may be along with a link (e.gypertext markup language HTML link) or simi
construct by the application capable of handling the rich attachment. A receiving / forwarding (or yegdpiimation that is
incapable of handling the rich attachment featunay simply keep the link in the email without processing the rich features. W
the email comes back or is forwarded to the application capable of handling the rich attabbrfBML link may be recognizethe
attachment and associated metadata extractéghresented to the recipient as rich attachmentifeag. attachment well).

[=Si

No. of Pages : 1No. of Claims : 1

The Patent OfficeaurnalNo. 412017 Datedl3/102017 35809



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034695 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invetion : SYSTEMS AND METHODS FOR CONTROLLING THE DISPLAY OF CONTENT

(51) International classification :GO6F3/0485 (71)Name of Applicant :
(31) Priority Document No :62/208,175 1)GOOGLE INC.
(32) Priority Date :21/08/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043 U.S.A.
(86) International Aplication No :PCT/US2016/0478¢|(72)Name of Inventor :

Filing Date :19/08/2016 1)VANDUYN, Isaac Sterling
(87) International Publication No ‘WO 2017/035027
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Systems and methods for controlling thieplay of content of information resources are described herein. The system can rect
request for an information resource from a client device. The system can transmit the information resource that cafirsiclude
content portiora second conteipiortionand a content display management script. The content display management script ca
instructions that can cause the client device to: (a) set a scroll range of the information resource from a first lacszmontb
location in the infomation resource; (b) displayithin a portion of the information resource between the first location and the s
locationthe first content portion and a content item that can include actionable item; and€spsesive to detecting an interactic
on the actionable iterthe scroll range from the first location to a third location of the information resource.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034731 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TUMBLER SYSTEMS AND METHODS

(52) International classification :BO1F9/02 (71)Name of Applicant :
(31) Priority Document No :62/128737 1)GALA INDUSTRIES, INC
(32) Priority Date :05/03/2015 Address of Aplicant :181 Pauley Street, Eagle Rock, Virg
(33) Name of priority country :U.S.A. 24085, U.S.A.
(86) International Application No :PCT/US2016/0208%|(72)Name of Inventor :

Filing Date :04/03/2016 1)THRASHER, Richard
(87) Internéional Publication No ‘WO 2016/141278 2)BOOTHE, Duane
(61) Patent of Addition to Application ‘NA 3)MORRIS, Kerry, P.
Number :NA 4)BRYAN, David

Filing Date ' 5)BENOIT, George, N.
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

A tumbler may be used as defluidizbyer coaterclassifieror dynamic filter. The tumbler includes a housing for rotatably suppc
a removable screened drum on a plurality of rollers. The drum receives a solid/fluid slurry through an inlet chuteurkg tfaevels
through the drunfiuid exits the drum through a plurality of apertures in screens attached to the sides of timidieuthe solids
continue along the drum s length until they reach one or more openings and exit the drum into an outlet chute. Théeoutlet ¢
includes ridges @t wrap around rings extending from the openings of the drum to prevent solids from escaping the outlet ct
further dry the solids before they exit the dramair tube disposed within the drum is configured to direct air through the scree
an ar blower intake positioned outside of the drum.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :29/09/2017

(21) Apgication N0.201747034732 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : IMPROVED ACRYLONITRILE MANUFACTURE

(51) International
classification
(31) Priority Document
No
(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition t

:C07C253/24,C07C253/26,CC253/3

:201510099427.6
:06/03/2015
:China

:PCT/US2016/020565
:03/03/2016

‘WO 2016/144667

(71)Name of Applicant :

1)INEOS EUROPE AG

Address of Applicant :Avenue des Uttins 3, \daCH-1180,

Rolle, Switzerland
(72)Name of Inventor :

1)MCDONEL, Timothy Robert

2)COUCH, Jay Robert

3)WAGNER, David Rudolph

4)WACHTENDOREF, Paul Trigg

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method includes reactirg a first pressure and in the presence adtalystammoniaoxygenand a hydrocarbon selected from tt
group consisting of proparmopylene and isobutylersnd combinations theretd provide a reactor effluent stream that includes
acrylonitrile. The method includes quenching the reactor efflste@am with a first aqueous stream to provide a quenched stree
includes acrylonitrile. The method includes compressing the quenched stream to provide an effluent compressor streag cc
acrylonitrileand conveyingt a second pressutee effllent compressor stream to an absorber. The method indluthes

absorberbsorbing acrylonitrile in a second aqueous stream to provide a rich water comprising acryldretdiem the absorbing is

performed at a pressure

greater than the first pressure.

No. of Pages : zNo. of Claims : 5

The Patent OfficeaurnalNo. 412017 Datedl3/102017

35812



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034733 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SYSTEMSMD METHODS FOR DISAMBIGUATION OF LOCATION ENTITIES ASSOCIATED
WITH THE CURRENT GEOGRAPHIC LOCATION OF A MOBILE DEVICE

(51) International
classification

(71)Name of Applicant :

:G01C21/36,H04W4/02,HO4W4/ 1)GOOGLE INC.

(31) Priority Document No :14/734,608 Address of Applicant :1600 Amphitheatre Parkway, Moun
(32) Priority Date :09/062015 View, California 94043, USA. U.S.A.
(33) Name of priority country:U.S.A. (72)Name of Inventor :
(86) International Applicatior, 1)YAMASAKI Erika
No :PCT/U82016/036333 2)KATAYAMA Madoka
o :08/06/2016

Filing Date

(87) International Publicatior

No ‘WO 2016/200868

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Computer implemented methods and systems for disambiguation of location entities associated with the current geogiapbf
a mobile device include obtaining data indicative of a current geograghitdo of the mobile device and providing map imager
a geographic area associated with such current location. A first interface element is provided for display on the magi anage!
location indicative of the current geographic location of the mal@iéce. Data indicative of user selection of the first interface
element can be received. A list of nearby location entities is then provided for display for a user to manually selenewatittie
nearby location entities matches the current geogedpbation of the mobile device. Data indicative of user selection of one of
nearby location entities is received. A second interface element providing information about the selected locatiomesitity the
provided for display on the map imagery.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035492 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PREDICTIVE BIMARKERS OF CLINICAL RESPONSE TO ANTLPS IMMUNOGLOBULIN
TREATMENT

(51) International classification :C07K16/12,A61K39/0|(71)Name of Applicant :
(31) Priority Document No :15164087.7 1)JULIUS-MAXIMILIANS -UNIVERSITAT WURZBURG
(32) Priority Date :17/04/2015 Address of Applicant :Sanderring 2, 97080 Wurzburg
(33) Name of priority country ‘EPO Germany
(86) Internatimal Application No :PCT/EP2016/058276 | 2)IGNOVA GMBH
Filing Date :14/04/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/166246 1)SPROTTE, G¥anter
(61) Patent of Addition to Application NA 2)WAAGA -GASSER, Ana Maria
Number :N A
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstrat :

The present invention relates to the biomarkers for predicting the clinical response to anti LPS immunoglobulin tregqtatiemts
in need thereof. In particuldéine invention provides methods for predicting the clinical response to an anti bR daglobulin
treatment in a patient in need thersaid method comprising the steps of evaluating the expression of a predictive biomarker
from the group consisting of CDXZD68TLR4 TLR7 IL6 IL8 IL10 IFN

alphalGF1 CXCL1 CXCL9 CXCL10 RAGE GDNF BCHE and combination theredf said patient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035524 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2@

(54) Title of the invention : METHODS AND APPARATUS UTILIZING TIME DIVISION ACCESS OF MULTIPLE RADAR
MODULES IN LIVING OBJECT DETECTION FOR WIRELESS POWER TRANSFER APPLICATIONS

(51) International classification :G01s13/87 (71)Name of Applicant :
(31) Priority Documat No :62/165465 1)QUALCOMM INCORPORATED
(32) Priority Date :22/05/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country ‘U.S.A 5775 Morehous®rive, San Diego, California 92121714 U.S.A
(86) International Application No :PCT/US2016/0300<| (72)Name of Inventor :
Filing Date :29/04/2016 1)WANG, Qi
(87) International Publication No ‘WO 2016/191033 2)LEE, Joshua Reuben
(61) Patent of Additiotio Application NA 3)HUTTERER, Michael
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and apparatus utilizing time division access of multiple radar transceivers in living ofgjetibiléor wireless power
transfer applications are provided. In one aspadapparatus for detecting an object in a detection area of a wireless power tra
system is provided. The apparatus comprises a plurality of radar transceivers. The appanatises a processor configured to
group the plurality of radar transceivers into pairs of radar transceivers. The processor is configured to instru¢teepalisobt
radar transceivers to transmit radar signals during a corresponding time spticaligy of time slots. The processor is configurec
instruct each of the pairs of radar transceivers to receive the radar signals during the corresponding time slot lifiytioé tphea
slots. The processor is configured to detect the object idetteetion area based on at least some of the radar signals received
of the pairs of radar transceivers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035525 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHODS AND APPARATUS FOR ADJUSTINKEOW RATE OF TRANSMISSIONS RECEIVED
BY A DEVICE

(51) International classification :H04L1/00 (71)Name ofApplicant :
(31) Priority Document No :62/162605 1)QUALCOMM INCORPORATED
(32) Priority Date :15/05/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country ‘U.S.A 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2016/02417|(72)Name of Inventor :
Filing Date :25/03/2016 1)YANG, Yue
(87) International Publication No ‘WO 2016/186729 2)LIU, Feilu
(61) Patent of Addition to Application NA 3)GHOLMIEH, Aziz
Number :NA 4)GOROKHOV, Alexei Yurievitch
Filing Date ' 5)BALASUBRAMANIAN, Srinivasan
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Certain aspects of the present disclosure relate to methods and apparatus for adjusting flow rate of transmissiortsareesiced
A user equipment (UE) determiniesresponseo detecting a trigger conditiaproposal to adjust feedback provided to a base s
(BS) in order to adjust a flow rate of transmissions received at the UE from the BS. The UE adjusts the feedback basegasz
and at least one additional abtion and transmits the adjusted feedback to the BS.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035526 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : AN AGING SENSOR FOR A STATIC RANDOM ACCESS MEMORY (SRAM)

(51) International (71)Name of Applicant :

:G11C29/04,G11C29/12,G11C29

classificatin 1)QUALCOMM INCORPORATED
(31) Priority Document No :14/720930 Address of Applicah:ATTN: International IP Administratior
(32) Priority Date :25/05/2015 5775 Morehouse Drive, San Diego, California 921714 U.S.A
533% Name of pri(I)rity countt:U.S.A. (72)Name of Inventor :
86) Internationa 1)NARAYANAN, Venkatasubramanian
L :PCT/US2016/030448 ’
Appl:é:izla}trl‘gnDNa(t)e 102/05/2016 2)PARK, Alex Dongkyu
(87) International Bblication

‘WO 2016/191046
No

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A static random access memory (SRAM) includesst bitcell and a second bitcell. The first bitcell includes an aging transistor
the second bitcell includes a non aging transistor. An aging sensor is coupled between the first bitcell and the sktond bitce
determine an amount of aging associat&tl the aging transistor. In one asp# amount of aging associated with the aging
transistor is determined based on a difference between a voltage or current associated with the aging transistor e ewrcdta
associated with the non agitrgnsistor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035527 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention NARROWBAND DEFINITION FOR ENHANCED MACHINE TYPE COMMUNICATION

(51) International classification :H04W72/04,H04B1/71((71)Name of Applicant :
(31) Priority Document No :62/162623 1)QUALCOMM INCORPORATED
(32) Priority Date :15/05/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country US.A 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) Internatimal Application No :PCT/US2016/021936 [(72)Name of Inventor :
Filing Date :11/03/2016 1)RICO-ALVARINO,Alberto
(87) International Publication No ‘WO 2016/186713 2)CHEN, Wanshi
(61) Patent of Addition to Application ‘NA 3)XU,Hao
Number :NA 4)FAKOORIAN, Seyed Ali Akbar
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Aspects of the present disclosure provide a method performed by a wireless device. The method generally includesaddentif
more narrowband regions within a wider system badthwased on an amount of available resources in the system bandnddth
communicating using at least one of the identified narrowband regions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034736 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : LGAL PERSISTING OF DATA FOR SELECTIVELY OFFLINE CAPABLE VOICE ACTION IN A
VOICE-ENABLED ELECTRONIC DEVICE

(51) International classification :G10L15/30 (71)Name of Applicant :
(31) Priority Document No :14/723279 1)GOOGLE INC.
(32) Priority Date :27/05/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority contry ‘U.S.A View, California 94043, USA. U.S.A.
(86) International Application No :PCT/US2016/0336%|(72)Name of Inventor :
Filing Date :20/05/2016 1)SUNG, Sangsoo
(87) International Publication No ‘WO 2016/191319 2)GAO, Yuli
(61) Patent of Addition to Application NA 3)MURUGESAN, Prathab
Number :N A
Filing Date |
(62) Divisional to Appliation Number ‘NA
Filing Date ‘NA
(57) Abstract :

Data associated with a selectively offline capable voice action is locally persisted in a voice enabled electronic dexiee suuh
an action cannot be competed locally due to the device being offline to enabledhdatdter be completed after online
connectivity has been restored. Synchronization with an online service and/or another electronandémiaetrieval of context
sensitive data from an online service may be performed after online connectivityemasebtored to enable the voice action to
thereafter be completed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034793 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Pubication Date : 13/10/2017

(54) Title of the invention : AUTOSAMPLER

(51) International classification :GO1N30/24,G0O1N1/C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHIMADZU CORPORATION
(32) Priority Date :NA Address of Applicant :1, Nishinokykuwabaracho, Nakagyc
(33) Name of priority country :NA ku, Kyoto-shi, Kyoto 6048511, Japan
(86) International ApplicatiotNo :PCT/IP2015/065342|(72)Name of Inventor :

Filing Date :28/05/2015 1)YASUNAGA, Kenichi
(87) International Publication No ‘WO 2016/189720
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An autosampler is provided with a needhat has enough capacity to retain a sample therein and has two pointadies@dslapter
that has an opening and causes the needle and a syringe pump to be in communication with each other through thaheserti
upper end part of the needledrthe openingnd a second adapter that connects the needle and a mobile phase liquid deliven
path using a structure similar to that of the first adapter. The autosampler is configured such that the first adapbedaadtbpter
are attached to drremoved from the upper end part of the needle so as to create flow paths including the needle as necess
carry out a sampling operation and injecting operation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034870 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHOD FOR CONTROLLED OPERATION OF AN, IN PARTICULAR REGENERATIVE,
HEATED INDUSTRIAL FURNACE, OPENLOOP AND CLOSEDBLOOP CONTROL UNIT, AND HEAT ABLE INDUSTRIAL
FURNACE

(51) International classificatior:C03B5/235,F23N1/02,F23N5/|(71)Name of Applicant :

(31) Priority Document No  :10 2015 203 978.1 1)STG COMBUSTION CONTROL GMBH & CO. KG
(32) Priority Date :05/03/2015 Address of Applicant :Kiekakscher Weg 14, 03050, Cottbt
(33) Name of priority country :Germany Germany
(86) International Application ‘PCT/EP2016/054715 (72)Name of Inventor :
No N :04/03/2016 1)HEMMANN, Peter
Filing Date 2)BIRLE, Andreas
(87) International Publication 3)HEMMANN, Norwid

No ‘WO 2016/89363 4)KORTT, Jargen

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Abstract The invention relates to a method for the controlled operation of a heated influatiz@ (100), in particular a
regeneratively heated industrial furnace, with a furnace chamber (10), in particular with a melting end, in particaks, for gl
comprising the steps of:conducting fuel into the furnace chamber (10) by way of at leasfumt injector (20, 20), which is desigr
for the injection of fuel, in particular virtually without combustion aicpnducting a gaseous oxygen carrier, in particular combt
air and/or oxygen, to the furnace chamber (10), wherein the supplyl @ffdi¢he supply of the gaseous oxygen carrier, in partic
combustion air and/or oxygen, is controlled by means of a control loop, in particular is controlled automaticablyfirsnd
adjustable manipulated variable in the form of a flow of fugh&ofurnace chamber (10) and/or a second adjustable manipulate
variable in the form of a flow of the gaseous oxygen carrier, in particular flow of combustion air and/or flow of oxylgefiutoace
chamber (10) is set by a final controlling element, rehrein the control loop: an energy requirement (E) is determined, in partic
as an energy SETPOINT value (SP_ENERGY), -ath@ energy requirement (E) is fed to a quantitative controliRyBor the
gaseous oxygen carrier, in particular for a quartitcombustion air and/or a quantity of oxygen, and to a quantitative fuel cont
(BS-R) for the fuel, and the flow of the gaseous oxygen carrier, in particular the flow of combustion air and/or the flow of ox
determined, in particular as a pess value of a flow of the gaseous oxygen carrier, in particular a volumetric flow of combust
(SP_COMBAIR) and/or a volumetric flow of oxygen (SPIJDXYGEN), atfte flow of fuel is determined, in particular as a proce
value of a volumetric flow ffuel(SP_COMBGAS). (FIG. 2)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/10/2017

(21) Application N0.201747@&254 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : CONTROLLING AN ANTENNA BEAM OPTIMIZATION ALGORITHM

(51) International classificaticcH04B7/02,H04B7/06,H04W16/:
(31) Priority Document No  :NA
(32) Priority Date ‘NA
(33) Name of priority country:NA
(86) International Application

(71)Name of Applicant :
1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
Address of Applicant :SH64 83, Stockholm Sweden
(72)Name of Inventor :
1)NILSSON, Andreas

:PCT/EP2015/054840 - :
No N 109/03/2015 2)JALDAN, Ni kl as
Filing Date
E\?g) International Publ|cat|on:WO 2016/141966
(61) Patent of Additin to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present disclosure relates to a first wireless communication node (1) comprising at least one antenna arraregahent (2)
antenna arrangement (2) having a beam pattemi(®)a certain first coverage (4). The first wireless communication node (1) is
arranged to run a configuration algorithm to optimize the beam pattern (3). The first wireless communication node étjdagds
to determine if at least one neighbogriwireless communication node §55 ) is arranged to at least partly cover said first cover
(4) such that an at least partial overlap oceumd to which degree said neighbouring wireless communication n&jé (bcovers
said first coverage (4). Effirst wireless communication node (1) is furthermore arranged to run the algorithm at a certain pau
dependence of said degree. The present disclosure also relates to a corresponding method.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035271 A
(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : ACCESS CONTROL FOR DATA RESOURCES

(51) International classificain :G06F17/30,G06F21/¢|(71)Name of Applicant :
(31) Priority Document No :14/723760 1)GOOGLE INC.
(32) Priority Date :28/05/2015 Address of Applicant :1600 Amphithiea Parkway, Mountail
(33) Name of priority country US.A View, California 94043 U.S.A.
(86) International Application No :PCT/US2016/031457|(72)Name of Inventor :

Filing Date :09/05/2016 1)VERWEYST, Brent
(87) International Publicain No ‘WO 2016/191081 2)COCHRAN, Martin James
(61) Patent of Addition to Application ‘NA 3)SIVATHANU, Muthian
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatuisicluding computer programs encoded on a computer stonaglium are provided for information
processing in a technically efficient manmévich can improve ease of access to information while preserving security requirel
In one aspedh the context of information processing within an enterpmiseethodncludes receiving resources of an enterpeiet
resource having a respective access control list specifying access privileges to the resource for one or morenuehgersourct
including entities related to the enterprise and relationships;jfiglagtentity facts of the entities from the resources; determifong
each entity facan entity fact access control list; storing data describing the emtitittg facts and the respective entity fact acces
control listswherein each entity fact issociated with its corresponding entity fact access control list; and protide@agh of the
members of the enterprisgcess privileges to the data describing the entities and the entity facts according to the respective
access control lists
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035410 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHODS AND DEVICES FOR ACCESS CONTROL OF DATA FLOWS IN SOFTWARE DEFI
NETWORKING SYSTEM

(51) International classification :H04L.29/06 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :SH64 83, Stockholm Sweden
(33) Name of priority country ‘NA (72)Nameof Inventor :
(86) International Application No :PCT/SE2015/0504:| 1)KOMU, Miika
Filing Date :10/04/2015 2)KAUPPINEN, Tero
(87) International Publication No ‘WO 2016/163927 3)SALMELA, Patrik
(61) Patent of Additionat Application NA 4)RANJBAR, Alireza
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The disclosure relates to a method (10) for access control of a data flow in a software defined networking system ¢hpdr i)
is peformed in a controller device (5) and comprises: receiving ftbi an intermediate node &&)a first packet associated with
first data flow between a client node (2) and a server node(Bying (12)based on flow attributes of the first packethentication
of the first packetepeating (13) the receiving (11) and verifying (12) for a number of subsequent packets of the first data
flow wherein the number of subsequent packets is set based on type of protocol used for the first data flowpaltly setin the
controller device (5and sending (14p an intermediate node (4a along a path of the first data flawrespective verification
message for each successfully verified authentication of the first packet and any subsequerdlioagkgtthe first packet and an
subsequent packets of the first data flow for forwarding. The disclosure also relates to a controller denati®o(b}30) in
intermediate nodmtermediated node @a4i) computer programs and computer program products.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2017

(21) Application N0.201747035038 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : ANTIFUNGAICOMPOUNDS AND PROCESSES FOR MAKING

(C?als);irf‘itf;gg‘gona' :C07D401/06,C07D257/04, A61K31/

(31) Priority Document N:62/135682

(32) Priority Date :19/03/2015

(33) Name of priority US.A.

country

fG)”'Q;fig”na}\'%”a' ‘PCT/US2016/022858
PP :17/03/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition ta

‘WO 2016/149486

(7)Name of Applicant :

1)VIAMET PHARMACEUTICALS INC.
Address of Applicant :4505 Emperor Boulevard, Suite 30(

Durham, NC 27703 U.S.A.
(72)Name of Inventor :

1)HOEKSTRA, William, J.
2)WIRTH, David, Dale
3)EHIWE, Tracy:
4)BONNAUD, Thierry

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to polymorphic forms of compound 1 or 1a and processes for preparing compound 1 and la
polymorphswhich are useful as antifungal agents. In partictilarinvention seeks to provide a new methodology feparing

polymorphs of compound 1 and substituted derivatives thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035065 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Rublication Date : 13/10/2017

(54) Title of the invention : GROUNISIDE COIL UNIT

(51) International classification :HO1F38/14,B60L5/0|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2210023, Japan. Japan
(86) InternationbApplication No :PCT/IP2015/06091:|(72)Name of Inventor :

Filing Date :08/04/2015 1)NARUSE, Yuj
(87) International Publication No ‘WO 2016/162964 2) MINAGAWA, Yuusuke
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A ground side coil unit is provided with: a magnetic material plate 12 disposed adjacent to a power transmission coilrishiits
electric power to a power reception coil 26 in a contactless manner; and a first filter coil 13 disposed opposing trenpovssior
coil 11 with the interposition of the magnetic material plate 12. The first filter coil 13 is disposed in a position agtieticrmateric
plate 12 where a magnetic flux 13G generated by the first filter coil 13 cancels out a magnéticfigenerated by the power
transmission coil 11.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035066 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13012017

(54) Title of the invention : NON CONTACT POWER TRANSMISSION COIL UNIT

(51) International classification :HO1F38/14,B60L5/0|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2210023, Japan Japan
(86) International Aplication No :PCT/IP2015/06092:| (72)Name of Inventor :

Filing Date :08/04/2015 1)MAIKAWA, Kengo
(87) International Publication No ‘WO 2016/162965
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed is a non contacbyer transmission coil unit comprising: a noncircular flat coil; a core member made of a magnetic
material; and a heat conductor that has a higher thermal conductivity than the core member. When viewed along thé¢i@xiaf
the coilthe coil include a corner part and a non corner part. The core member is arranged so as to oppose the non corner |
coil axial directionand the heat conductor is arranged so as to oppose the corner part in said direction.

No. of Pages : ZNo. of Claims : «

The Patent OfficeaurnalNo. 412017 Datedl3/102017 35827



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035068 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TUBULAR CONTAINER

(51) International classification :B65D35/10 (71)Name of Applicant :
(31) Priority Document No 2015079310 1)FUJIMORI KOGYO CO., LTD.
(32) Priority Date :08/04/2015 Address of Applicant :23-7, NishiShinjuku, Shinjukiku,
(33) Name of priority country :Japan Tokyo 1600023, Japan Japan
(86) International Application No :PCT/IP2016/0611¢|(72)Name of Inventor :

Filing Date :06/04/2016 1)YOSHIDA, Mihoko
(87) International Publication No ‘WO 2016/163378 | 2)SUZUKI ,Toyoaki
(61) Patent of Addition to Application NA 3)TAKEMATSU, A tsushi
Number :NA A4)ETO, Yuki

Filing Date ’ 5)KASHIMA ,Kosuke
(62) Divisional to Application Number ‘NA 6)KANAZAWA, Asako

Filing Date ‘NA

(57) Abstract :

[Problem] To provide a tubular container which has non stick properties with respect to content and gas barrier pBupetites.
A tubular container 1 provided at ktawith: an outlet unit 20 that has an outlet part 21 through which the content is sent out al
shoulder part 24 that radially extends outward from the outlet part 21; and a body part 10 that is fused to the sh@dldéthmert
outlet unit 20 and stes the content therewherein the body part 10 has at least an innermost layer that is made of a non sticl
and formed on the inner side that comes into contact with the camenttermost layer that is formed on the outermostasidean
intermedate layer that is formed between the innermost layer and the outermost layer and has a gas barrier layer. This tubt
container 1 is characterized by having a structure wherein all surfaces coming into contact with the content are fothseddnon
stick resin or a structure with a transparent body part having a gas barrier layer.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201747035069 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PARKING ASSISTANCE SYSTEM AND PARKING ASSISTANCE DEVICE

(51) International classification :B60R21/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2210023, Japan Japan
(86) International Application No :PCT/IP2015/0608(|(72)Name of Inventor :

Filing Date :07/04/2015 1)FUKUSHIMA, Yoshitake
(87) International Publication No ‘WO 2016/162937
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This parking assistance system is equipped with: a power transmission device (100) which is provided on the ground side i
transmits power; and a power receiving device (200) which is provided to a vehicle receives the power transmitted by the p
transmission device (10@nd supplies the power to electric loads. The power transmission device (100) is equipped with: a |
transmission coil (12) which transmits power; an imaging means (13) for capturing an image of the power transmissijgracail
a transmitting means (14) for transmitting the image captured by the imaging means to the power receiving device (0@ T
receiving device (200) is equipped with: a power receiving coil (21) which receives the power transmitted by the povigsitran
coil (12); a receiving means (25) for receiving an image; and a display control means (32) for digplayutigplaymeans (33jhe
image received by the receiving means (25).

‘5}’,'
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035778 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : QUALITATIVELY PLANNING MEASURING MAKING EFFECIENT AND CAPITALIZING ON
MARKETING STRATEGY

(51) International classification :G06Q30/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)ADI ANALYTICS LTD.,
(32) Priority Date :NA Address of Applicant :18latamar Street, POB 518,428100
(33) Name of priority country ‘NA Zur Moshe Village,Israel. Israel
(86) International Application No :PCT/1L2015/05038|(72)Name of Inventor :
Filing Date :08/04/2015 1)SHUV Effi
(87) International Puldiation No ‘WO 2016/162863
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a fully automated meithaddata mining and data processing sydtandefining and qualitatively
planningmeasuringand making efficient marketing strategies/commercial campaign. The method comprising dynamically ok
by a data mining subsystem information related to marketing strategy/commercial campaign; analyzing by a data processir
subsysten said informatiorin real time and offlingo identify patterns; selecting by said data processing subsystem relevant p
from said identified patterns to define a marketing strategy/commercial campaign for a customer; and defining by sadd g
subsystem a marketing strategy/commercial campaign based on said selected patterns and addressed to a speoifiedhiand
service of a specific customehich playing in a specific sectof a specific countrat a specific time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035780 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TECHNIQUES FOR ADJUBIG CLEAR CHANNEL ASSESSMENT (CCA) WINDOW FOR
TRANSMISSIONS IN A SHARED RADIO FREQUENCY SPECTRUM BAND

(51) International classification :HO4W74/08,H04W72/C|(71)Name of Applicant :
(31) Priority Document No :62/165,928 1)QUALCOMM INCORPORATED
(32) Priority Date :23/05/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of pridty country ‘U.S.A. 5775 Morehouse Drive, San Diego, California 92121 1714 U.
(86) International Application No :PCT/US2016/031918 |(72)Name of Inventor:
Filing Date :11/05/2016 1)YERRAMALLI, Srinivas
(87) International Publication No ‘WO 2016/191102 2)LUO, Tao
(61) Patent of Addition to Application NA 3)DAMNJANOVIC, Aleksandar
Number :NA 4)GAAL, Peter
Filing Date ' 5)SUKHAVASI, Ravi Teja
(62) Divisional b Application Number :NA 6)ZHANG, Xiaoxia
Filing Date ‘NA

(57) Abstract :

Techniques and devices are described for wireless communication. A base station may determingea pssagiated with a
transmission such as hybrid automatic repeat request (HARQ) feealisaptal to noise ratior a determination regarding whethet
the transmission was successfully decoded. The base station may then determine a contention witch@ntadjlue based on th
parameter. The base station may then apply weighting factobésed on the time of the transmissionumber of devices being
servedaspects of the transmission parameter) to the contention window adjustment value maystdjicontention window size f
a second transmission based on the weighted contention window adjustment valoes¢anel casesther weighted adjustments
based on other transmissions). The base station may then perform a clear channel assessmeaggC@#A)He contention windo
size.

B S
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035825 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : ONBOARD SYSTEM FOR RECHARGING OMBOARD BATTERIES IN AN ELECTRIC VEHICLE

(51) International classifi¢en :B60L11/16 (71)Name of Applicant :
(31) Priority Document No :15/00465 1)BARBARIE Yves
(32) Priority Date :10/03/2015 Address of Applicant :17 rue de Bonabry, 363Boug res.
(33) Name of priority country :France France
(86) International Application No :PCT/FR2016/0000¢| (72)Name of Inventor :

Filing Date :10/03/2016 1)BARBARIE Yves
(87) International Publication No ‘WO 2016/142594
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a system for recharging on board batteries in an electriccledmiatgerized in that it comprises: a
motor/generator unit (1 M/G flywheel (3)a gear set (5) including an outer disk (5a) at the inlet of the gear set (5) and a toot|
wheel (5b) at the outlet of the gear sett{&) electromagnetic clutches 42 each of said electromagnetic clutches being attache:
each of the ends of said flyneel (3)the first electromagnetic clutch (2) being made of two plate2lfand the second
electromagnetic clutch (4) made of two plates4datwo drive shafts () the first drive shaft (6) consisting of four hollow rods (
1 6a26a36a4) having th same outer diameters and....This system can operate while the vehicle is running or stopped and ¢
all electric means of transportation.

R
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035838 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PBSING TRANSIENT USER INTERFACE ELEMENTS BASED ON HOVER INFORMATION

(51) International classification :G06F3/0481,G06F3/04:|(71)Name of Applicant :
(31) Priority Document No :14/724561 1)MICROSOFT TECHNOLOGY LICENSING LLC
(32) Priority Date :28/05/2015 Address of Applicant :Attn: Patent Group Docketing (Bldg
(33) Name of priority country US.A 8/1000) One Microsoft Way Redmond, Washington 986329,
(86) Interrational Application No :PCT/US2016/030620 |United States of America. U.S.A.

Filing Date :04/05/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/191052 1)PEREIRA Alexandre
(61) Patent of Addition to Application,

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Numbe:NA

Filing Date ‘NA
(57) Abstract :

Embodiments are directed to using hover information to pause transient user interface features. In ona soemauter system
detects the presence of an object at or near the display surface of theerayptem. The computer system identifies the locatic
the object relative to the display surface and deternfiasesed on the identified location of the objetiere the object will contact tF
display surface. The computer system also identifiesigahuser interface elements that are being displayed where the object
determined to contact the display surface and pauses the identified transient user interface elements.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035528 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METHODS AND APPARATUS UTILIZING DIGITAL SIGNAL PROCESSING OF ULTRA WIDE
BAND RADAR SIGNALS FOR LIVING TARGET DETECTION

(51) International
classification

(71)Nameof Applicant :

:G01S7/285,G01S13/02,G01S13 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/165443 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :22/05/2015 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
5\1853) International Appllcat'm:PCT/U82016/030044 1)WANG, Qi

Filing Date :29/04/2016
(87) International Publicatiol

No ‘WO 2016/191034

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

An apparatus for detectiran object in a detection area of a wireless power transfer system is provided. The apparatus comg
receiver configured to receive a plurality of radar signals from a radar transceiver. The apparatus comprises a prbgassontac
convert the furality of radar signals to a plurality of digital radar signals. The processor is configured to bandpass filter the p
of digital radar signals. The processor is configured to remove frequency content below a first threshold frequency catteast
two consecutive digital radar signals of the plurality of digital radar signals. The processor is configured to dowitheopiueality
of digital radar signals into a plurality of complex digital baseband signals. The processor is configetedtta ranga speednd a
direction of the object in the detection area based at least in part on the plurality of complex digital baseband signals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035529 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the inventia : PUBLIC LAND MOBILE NETWORK (PLMN) LIST FOR EVOLVED PACKET DATA GATEWAY
(EPDG) SELECTION

(51) International classification :H04WwW48/00 (71)Name of Applicant :
(31) Priority Document No :62/162634 1)QUALCOMM INCORPORATED
(32) Priority Date :15/05/2015 Address of Applicant :ATTEN: International IP
(33) Name of priority country ‘U.S.A. Administration, 5775 Morehouse Drive, San Diego, Californie
(86) International Application No :PCT/US2016/03257|US 921211714 U.S.A.
Filing Date :14/05/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/187077 1)CATOVIC, Amer
(61) Patent of Addition to Application NA 2)FACCIN, Stefano
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides the UE with ePDG information that includes a list of networks that provide ePDG in liezeare
the WLAN access point is located. In an aspleetlist of networks may inclucelist of PLMN IDs. By receiving the ePDG
information containing the list of networks that provide ePDG in the area where the WLAN access point isHedaedhay be
prevented from selecting an incorrect ePDG. In aspects of the discioswethodan aparatusand a computer readable medium fi
wireless communication are provided. In one asffectpparatus associates with an access point of a wireless communicatior
network. In another aspettte apparatus receivé®m the access poiePDG informatiorcomprising a list of networks that provid:
ePDGs in an area of the access point. In a further aggeapparatus selects an ePDG based on the ePDG information.

Ko 2

No. of Pages : 1No. of Claims : 3!

The Patent OfficeaurnalNo. 412017 Datedl3/102017 35835



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035530 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of he invention : CLEAR CHANNEL ASSESSMENT PROCEDURE AT MASTER AND SLAVE DEVICES

(51) International classification :H04W74/08,H04W72/1|(71)Name of Applicant :
(31) Priority Document No :62/165861 1)QUALCOMM INCORPORATED
(32) Priority Date :22/05/2015 Address of Applicant :International IP Administration, 577
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 9217214 U.S.A.
(86) International Application No :PCT/US2016/032476 |[(72)Name of Inventor :
Filing Date :13/05/2016 1)PAPALEO, Marco
(87) International Publication No ‘WO 2016/191134 2)YERRAMALLI, Srinivas
(61) Patent of Addition to Application NA 3)DAMNJANOVIC, Aleksandar
Number :NA 4)LUO, Tao
Filing Date ' 5)GAAL, Peter
(62) Divisional to Application Number:NA 6)MALLADI, Durga Prasad
Filing Date ‘NA

(57) Abstract :

In order to provide a generic access thie present disclosure proposes a new potential set of adaptivity rules for LBE bagsd
The generic access rule of the present disclosure provides LTE U and Wi Fi coexistence and DL/ UL coexistence in boti L
Wi Fi. The apparatus receivéem the first master device resource allocation for communicating with the second mastirede
The apparatus also determines a type of CCA procedure to perform before communicating with the second master device
unlicensed channel. The apparatus further performs a CCA procedure to obtain a transmission opportunity based on the
determiningthe CCA procedure being one of an ICCA procedure or an ECCA procedure. In attditappparatus transmit data to
second master device in accordance with the resource allocation on the unlicensed channel when the transmission spportt
obtained.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035531 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : CONTROLLEOW ENHANCEMENTS FOR LTE UNLICENSED

(51) International
classification

(71)Name of Applicant :

:HO4L5/00,H04W74/00,HO4W72/: 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/165,814 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :22/05/2015 5775 Morehouse Drive, San Diego, California 92121 1714 U,
(33) Name of priority count:U.S.A. (72)Name of Inventor :
(86) International . 1)YERRAMALLI ,Srinivas
Application No :55'5/5?28()21%16/031587 2)LUO, Tao

Filing Date ' 3)DAMNJANOVI C, Aleksandar
(87) International Publicatic 4)CHEN, Wanshi

No ‘WO 2016/191091 5)GAAL, Peter

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Control flow enhancement for LTE U operation. Aspects include enhancements to control flow processing for floating Tdm o
for unlicensed cells including ePDCCH processapgriodicCSI reportingDRX operatiorand extended TTls at the end of a
transmission burst. The described aspects also include enhancements for reference signal configuration for unliqeeeedsiat
of joint grants for multiple unlicensed ced®DCCH procssing for partial subframesd multi channel DRS operation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035070 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) PublicatiorDate : 13/10/2017

(54) Title of the invention : WIRELESS POWER SUPPLY SYSTEM

(51) International classification :B60L11/18,B60M7/0|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2210023. Japan
(86) International Aplication No :PCT/JP2015/061065|(72)Name of Inventor :

Filing Date :09/04/2015 1)MAIKAWA, Kengo
(87) International Publication No ‘WO 2016/162996
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A wireless power supply system difet present invention performs wireless power supply between a power transmission coil
installedat a parking space and a power reception coil mounted on a vehicle, transmits judging power for judging a parking
from the power transmission coil thet power reception coil in an operation of parking the vehicle in the parking space, and st
excitation frequency of the judging power to a frequency lower thanpinase resonance point or higher than anmise
resonance point.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035098 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : IDENTIFICATION OF LUMINAIRE PARTS

(51) International classification :HO5B37/02,H05B33/C|(71)Name of Applicant :
(31) Priority Document No :15158075.0 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :06/03/D15 Address of Applicant :High Tech Campus 45,-8656, AE
(33) Name of priority country :EPO Eindhoven, The Netherlands Netherlands
(86) International Application No :PCT/EP2016/053354 | (72)Name of Inventor :
Filing Date :17/02/2016 1)KNAAPEN, Bram
(87) International Publication No ‘WO 2016/142138 2)VAN DE SLUIS, Bartel, Marinus
(61) Patent of Addition to Application ‘NA 3)DEKKER, Tim
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A luminaire for identifying a lamp shade is disclosed. The luminaire comprises a light sourca [@®p)shade (104) and a secor
luminaire component (108). Tharhp shade (104) comprises at least one surface feature (106) which comprises an ttentifier
identifier being representative of at least one characteristic of the lamp shade (104). The second luminaire compamenp(ieg
a detector (110) arrangéar detecting the at least (5) one surface feature (106) of the lamp shade (104). The second luminai
component (108) further comprises a first processor (112) arranged for retrieving the identifier from the detectedasladatce
feature (106 andfor identifying the at least one characteristic of the lamp shade (104) based on the retrieved identifier. This
the second luminaire component (108) to corfspkexamplethe light output of the light source (102) based on the identified at |
(10) one characteristmr to transmit the retrieved information to a further device for further control or for informative purpose:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035099 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PRESENCE REQUEST VIA LIGHT ADJUSTMENT

(51) International
classification

(71)Name of Applicant :

‘HO5B37/02,G08B21/22,H0AWA\ *' 1\ 1 1S | IGHTING HOLDING B.V.

(31) Priority DocumenNo :15158058.6 Address of Applicant :High Tech Campus 45,-8656, AE
(32) Priority Date :06/03/2015 Eindhoven, Thé\etherlands Netherlands
(33) Name of priority countr:EPO (72)Name of Inventor :
(86) International Applicatio 1)KRANS, Jan, Martijn
No :5%550210616/054356 2)MASON, Jonathan, David
Filing Date ' 3)VOSSEN, Franciscus, Jacobus

(87) International Publicatio
No
(61) Patent of Addition to

‘WO 2016/142223 4)DE VRIES, Judith, Hendrika, Maria

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A system (100) for determining the presence of a persondlsésl. The system (100) comprises a first user input device
(102)located at a first space (11&ranged for generating a request signal based on a first user input. The system further cor
plurality of lighting devices (10810)located at a secal space (114) different from the first space (ldr2anged for providing
general illumination. The system further comprises a second devicel¢t@d at the second space (1la#anged for generating
response signalherein the response signal msked on an indication of the presence of the person. The system further compri
processor (106) arranged for receiving the request signal and the responsetségei the processor (106) is further arranged fi
changing a light setting of a firsglting device (108) of the plurality of lighting devices (1a®) upon receiving the request
signaland for changingvhen the response signal has not been received within a predetermined periodted tighe setting of a
subsequent lighting device (@QJLof the plurality of lighting devices (108LO).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035106 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : ¥30/2017

(54) Title of the invention : WINDING MACHINE

(51) International classification :B65H54/52,B65H67/04|(71)Name of Applicant :
(31) Priority Document No :10 2015 002 963.0 1)OERLIKON TEXTILE GMBH & CO. KG
(32) Priority Date :07/03/2015 Address of Applicant :Leverkuser Strasse 65, 42897
(33) Name of priority country :Germany Remscheid Germany
(86) Internéional Application No :PCT/EP2016/054332 |(72)Name of Inventor :
Filing Date :01/03/2016 1) SCHAFER, Kl aus

(87) International Publication No ‘WO 2016/142222
(61) Patent of Addition to Application

Number mﬁ
Filing Date '
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a winding niéiee for winding up a thread group (19) to form a plurality of packages (6). The winding
machine has a long projecting winding spindle (2) which is connected at a drive end to a spindle drive (4). Arrangetieh a pe
manner beneath the winding spind® s a pressure roller (11) which interacts with a plurality of traversing units (13) for wind
packages (6). In order to keep a contact pressure acting between the pressure roller (11) and the packagesd6¢@aistatat thi
inventiona rotdably mounted carrier roller (9) is arranged beneath the winding spindle (2) parallel to the pressure rahéd (11)
carrier roller (9) coming into contact at least at times with the packages (6) on the winding spindle (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035411 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : ADAPTIVE USER SPECIFIC BEAM FORMING

(51) International classification :H04B7/06 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address ofApplicant :S164 83, Stockholm, Sweden Swed
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/EP2015/0550¢| 1)SEIFI, Nima

Filing Date :11/03/2015 2)PETERSSON, Sven
(87) International Publicain No ‘WO 2016/141987 3) JALDaN, Ni kl as
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

There is provided mechanisms for adaptive user specific beam forming. A method is performed by a ndevdrkenmethod
comprises acquiring uplink user specific spatial channel characteristics for a wireless device. The method comprisg s aed il
downlink port mappings for the wireless device. The method comprises adaptively configuring usermmesifir the wireless
device by using the uplink user specific spatial channel statistics to determine a downlink user specific port mappiagé&ioonh t
downlink port mappingthereby providing user specific beam forming for the wireless device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035416 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : PROCESS FOEEROVING CO2 FROM CRUDE NATURAL GAS

(51) International
classification

(71)Name of Applicant :

‘B01D53/22,B01D53/86,B01D53/ 1)JOHNSON MATTHEY DAVY TECHNOLOGIES

(31) Priority Document No :1504130.4 LIMITED
(32) Priority Date :11/03/2015 Address of Applicant :5th floor, 25 Farringdon Street, Lon
(33) Name of priority countr:U.K. EC4A 4AB, United Kingdom. U.K.
(86) International ) (72)Name of Inventor :
Application No :25'5/2?2%21%16/050510 1)TILLEY, Simon Nicholas
Filing Date ' 2)SWINNEY, John
(87) International Publicatic 3)WATSON, David J.

‘WO 2016/142649
No

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

1212 1A method for treating a crude natural gas feed stream comprising methane and having a first carbon dioxide coseielr
method comprising the steps of: subjecting the crude natural gas feed stream to a separatido prowvels a purified natural ga
stream having a second carbon dioxide content which is lower than the first carbon dioxide concentration in said ciugdes nat
stream; and carbon dioxide stream comprising carbon dioxide as the major componenétathe; recovering the purified natur
gas steam; optionally mixing the carbon dioxide stream with make up methane and/or make up air; passing the carbaeaio:
and optional make up methane or air through a heat exchanger to raise the tempfettatstream to the desired inlet temperatu
of an oxidation reactor; optionally mixing the carbon dioxide stream with make up methane and/or make up air; passiad the
stream from step (d) and any optional make up methane and/or air to théoxidattor containing an oxidation catalydtere the
methane is oxidised; removing a gas stream including the products of the oxidation reaction from theaidagasrstream being ¢
an outlet temperature T which is higher than the inlet temperapagsing the gas stream removed in step (g) through the heat
exchanger against the carbon dioxide stream from step (a) to allow the heat to be recovered from the gas stream reméyed
and utilised to heat the carbon dioxide stream in step (d)reasuring the outlet temperature Tand controlling the inlet temper
by adjusting the amount of make up methane and/or air added in step (c) and/or step (e).
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.201747035417 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : COPOLYMER AND MEDICAL DEVICE USING SAME, SEPARATION MEMBRANE MODULE
FOR MEDICAL USE, AND BLOOD PURIHER

(51) International
classification

(71)Name of Applicant :

:CO8F218/04,A61K35/16,A61L31/ 1)TORAY INDUSTRIES, INC.

(31) Priority Document N0:2015072340 Address of Applicant A1, NihonbashiMuromachi 2chome,
(32) Priority Date :31/03/2015 Chuoku, Tokyo 1038666 Japan
(33) Name of priority -Japan (72)Name of Inventor :
country ~ap 1)USHIRO, Suguru
(86) International . 2)TAKAHASHI, Hiroshi
L :PCT/IP201®58162 L
Application No 15/03/2016 3)UENO, Yoshiyuki

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/158388

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The purpose of the present inventisrio provide: a copolymer having blood compatibility and antithrombotic properties of gre
suppressing protein adhesion so as to be usable even when being in contact with a biological component such as bigod fol
period of time; and a medical deg using the copolymer. In order to achieve the purfits@resent invention has the following
configuration. Specificallghe copolymer is characterized by including a hydrophilic unit and a hydrophobigheri¢in the
hydrophobic unit contains at l¢ame type of a carboxylic acid vinyl u@ihd the number of carbon atoms at the terminal of a sic
chain of the carboxylic acid vinyl unitis 2 7.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20174035418 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : ANTADHESION MATERIAL AND ARTIFICIAL BIOLOGICAL MEMBRANE EACH
COMPRISING DECELLULARIZED TISSUE

(71)Name of Applicant :
1)THE CHEMO -SERO-THERAPEUTIC RESEARCH

INSTITUTE
Address of Applicant =B6-1 Okubo, Kitaku, Kumamoteshi,
(51) Internatioal classification :A61L31/00 Kumamoto 8668568 Japan
(31) Priority Document No 2015049922 2)ADEKA CORPORATION
(32) Priority Date :12/03/2015 3)NATIONAL UNIVERSITY CORPORATION TOKYO
(33) Name of priority country :Japan MEDICAL AND DENTAL UNIVERSITY
(86) International Application No :PCT/JP2016/0570:| 4)SAPPORO MEDICAL UNIVERSITY
Filing Date :07/03/2016 (72)Name of Inventor :
(87) International Puldiation No ‘WO 2016/143746 | 1)SAGA, Hideki
(61) Patent of Addition to Application ‘NA 2)UCHIDA, Takanori
Number :NA 3)TOKOROZAKI, Shoko
Filing Date ‘ 4)HIWATARI, Ken -Ichiro
(62) Divisional to Application Number ‘NA 5)OBARA, Haruki
Filing Date ‘NA 6)KISHIDA, Akio
7)KIMURA, Tsuyoshi
8)NEGISHI, Jun
9HIGAMI, Tetsuya
10)FUNAMOTO, Seiichi
(57) Abstract :

An anti adhesion material comprising a dadallized tissue and a biocompatible polymer or fibrin glue; a method for producin
anti adhesion materigbmprising applying a biocompatible polymer or fibrin glue to a decellularized tissue; an anti adhesion
kit comprising a decellularizedsBue and a biocompatible polymer or fibrin glue; an artificial biological membrane comprising
decellularized tissue and a biocompatible polymer or fibrin glue; a method for producing an artificial biological meongisinc
applying a biocompatiblegbymer or fibrin glue to a decellularized tissue; and an artificial biological membrane kit comprising
decellularized tissue and a biocompatible polymer or fibrin glue.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2017

(21) Application N0.201747034871 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : CUTTING BLOCK MADE OF PLASTIC WITH A SAW BLADE GUIDE MADE OF CERAMICS

(51) International \A61B17/14,A61B17/15,A61B17/(
classification

(31) Priority Document No :10 2015 204 054.2

(32) Priority Date :06/03/2015

(33) Name of priority countr:Germany

(86) International

Aoalication No -PCT/EP2016/054308
PP Fiing Date :01/03/2016
(87) International Publicatic

‘WO 2016/142213
No

(61) Patent of Addition to

(71)Name of Applicant :
1)CERAMTEC GMBH
Address of Applicant :CeramTeelatz 19, 73207 Plochinge
Germany Germany
(72)Name of Inventor :
1)SIEGFRIED, Jens

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a cutting block (1) consisting of a base body (2) made of plastic with slot like rectasgsid®)g a saw
blade (4) at guide surfaces which are located opposite one another. In order to reduce the plastic abrasion andiaitergy risk
proposed according to the invention that ceramic elements (5) are arranged in the bagddbofiym theguide surfaces for the se

blade (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201747034872 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : IMMOBILIZED PROTEASE WITH IMPROVED RESISTANCE TO CHANGE IN EXTERNAL
ENVIRONMENT

(51) International clasktation :C12N11/00,C12N11/1{(71)Name of Applicant :
(31) Priority Document No 2015046380 1)SHIMADZU CORPORATION
(32) Priority Date :09/03/2015 Address of Applicantl, NishinokyeKuwabaracho,
(33) Name of priority country :Japan Nakagyoku, Kyoto-shi, Kyoto 6048511 Japan
(86) International Application No :PCT/IP2015/085444 |(72)Name of Inventor :
Filing Date :18/12/2015 1)SHIMADA, Takashi
(87) International Pukzation No ‘WO 2016/143223 2)IWAMOTO, Noriko
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention addresses the problem of providing a highly active protease that cdrirbtheggeparation of a sample fo
mass spectrometry of a protein and has excellent stability with respect to changes in the external environment. Theeptesen
provides: an immobilized protease that is characterized in that a crudely purifiedgar or a protease that has not been subject
autolysis resistance treatment is immobilized on a nanoparticle surface; and a method for producing said immobilize & e
this immobilized protease can maintain high activity without beingestéxl to a change in the external environnsaid protease is
effectivefor examplein preparing a sample to be supplied for mass spectrometry of a protein in a clinical specimen.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201747034875 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : BEAM FORMING USING AN ANTENNA ARRANGEMENT

(51) International classification :H04B7/06 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLA GET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :964 83, Stockholm, Swed Sweden
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/EP2015/0547¢| 1)ATHLEY, Fredrik

Filing Date :06/03/2015 2)PETERSSON, Sven
(87) International Publication No ‘WO 2016/141961
(61) Patent bAddition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

There is provided mechanisms for beam forming using an antenna array comprising dual polarized elements. A method co
generating one or two beam pontkerein the one or two beam ports are defined by combining at least two non overlapping s
Each subarray has two subarray ptitstwo subarray ports having identical power patterns and mutually orthogonal polarizat
The at least two non overlging subarrays are combined via expansion weights. The expansion weights map the one or two
ports to subarray ports such that the one or two beam ports have the same power pattern as the subarrays. At least some
expansion weights have identicadn zero magnitude and are related in phase to form a transmission lobe. The method comg
transmitting signals using said one or two beam ports.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034877 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention BEAMFORMING USING AN ANTENNA ARRAY

(51) International classification :H04B7/06 (71)Name of Applicant :
(31) Priority Document No :PCT/EP2015/0547¢| 1)TELEFONAKT IEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :06/03/2015 Address of Applicant :964 83, Stockholm, Sweden Swed
(33) Name of priority country PCT (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0546:| 1)PETERSSON, Sven

Filing Date :04/03/2016 2)ATHLEY, Fredrik
(87) International Publication No ‘WO 2016/142281
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

There is provided mechanisms for transmitting a sigeadg a beamforming antenna array. A method being is by a network no
The method comprises obtaining an indication for transmission of the signal requiring use of a partial antenna arratgmfidhe
arraythe partial antenna array requiring less thhwof the physical elements of the antenna array for transmission. The methoc
comprises forming virtual antenna elements for the partial antennatlaerapy reducing the full antenna aperture of the antenn:
array. The method comprises expanding weigbtdrs applied to the virtual antenna elements by connecting each of the virtus
antenna elements to at least part of all physical antenna elements of the antenna array such that the virtual antenaid edsine
partly utilize the full antenna aper&urThe method comprises initiating transmission of the signal using the array of the virtual
antenna elements.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034878 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : MULTILAYER ARTICLES COMPRISING A REIASE SURFACE AND METHODS THEREOF

(51) International
classification

(71)Name of Applicant :

B32B37/26,832B27/08,B32B15/ 1)3M INNOVATIVE PROPERTIES COMPANY

(31) Priority Document No :62/141,344 Address of Applicant :3M Center, P O Box 33427, Saint F
(32) Priority Date :01/04/2015 MN 551333427, USA U.S.A.
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Appllcatlo:PCT/U82016/025523 1)DADALAS, M|ghael C.
No 101/04/2016 2)DOEBERT, Philipp
Filing Date ' 3)GUGGENBERGE R, Rainer
(87) International Publicatio. AHINTZE R, Klaus
No ‘WO 2016/161264 5)ZIPPLIES, Tilman C.

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Described herein is multilayer article made by the process comprising: delivering particles from at least one fluidg&ltsuafac
to impregnate the metal surface with a fluoropolymer to fofirsafluoropolymer layemwherein the particles comprise an abrasiv
particlea binderand a first fluoropolymer; coating the first fluoropolymer layer with a second fluoropolymer to form a second
fluoropolymer layer and thereby forming a multilayeredcégtiand sintering the multilayered article to form the release surface
coated substrate.

|
I L

i
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/10/2017

(21) Application N0.201747035421 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : ULTRASOUND SYSTEM AND METHOD OF VESSEL IDENTIFICATION

(51) International classification:A61B8/06,A61B8/08,A61B8/1|(71)Name of Applicant :

(31) Priority Document No
(32) Priority Date

:PCT/CN2015/075831
:03/04/2015
(33) Name of priority country :China

1)KONINKLIJK E PHILIPS N.V.
Address of Applicant :High Tech Campus 5, 5656 AE
Eindhoven, The Netherlands. Netherlands

(86) International Application N:PCT/EP2016/056% (72)Name of Inventor :
Filing Date :31/03/2016 1)CHEN Jiangang
(87) International Publication WO 2016/156446 2)RAJU Balasundar lyyavu
(61) Patent of Addition to i 3)LEYVI Evgeniy
C ‘NA
Application Number ‘NA
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention proposes dinasound system and method of identifying a vessel of a subject. The ultrasound system
comprises: an ultrasound probe configured to simultaneously acquire a sequence of ultrasound blood flow data frames (su
sequence of ultrasound Doppler data frayrand a sequence of ultrasound B mode data frames of a region of interest includin
vessel over a predetermined time period; a blood flow region selecting unit configured to select a blood flow regiequetice &
blood flow data frames; and &ssel segmenting unit configured to segment the vessel in at least one frame of the sequence
ultrasound B mode data frames based on the selected blood flow region. Since there is no need to manually place anfpsee
vessel segmentation any mahe user dependency is reduced and a fast measurement is made possible. Fudimeertbe

segmentation of the vessel in a B mode data frame makes use of information from multiple blood flow datadrames

robustreliable segmentation can be achieved.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/10/2017

(21) Application N0.201747035422 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : COOKIN@GPPARATUS WITH FILTER ELEMENT

(51) International classificatic:A47J37/06,A47J37/12,A47J36/
(31) Priority Document No  :15248009.1

(32) Priority Date :03/04/2015

(33) Name of priority country :EPO

(86) International Application

(71)Name ofApplicant :
1)KONINKLIJKE PHILIPS N.V.

Address of Applicant :High Tech Campus 5, 5656 AE

Eindhoven, The Netherlands. Netherlands
(72)Name of Inventor :

No 5543-5550210616/056562 1)SAUER Stefan Hans
Filing Date ' 2)VAUPOT Jan
E\?g) International Publ|cat|on:WO 2016/156205 3)GRUBELNIG Markus Oswald
(61) Patent of Addition to NA
Application Number :NA
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The pesent application relates to a cooking apparatus (1) comprising a cooking chanableagRet (3) disposed within the cookil
chamber (2) to receive food (4) to be cookedaeating element (5) disposed above the food basket (3) for heating air flowfrgo
the food basket (3n air circulation system (8 13) for circulating the heated air upwards within the food basket (3) and a filte
element (7) disposed between the food basket (3) and the heating element (5).The filter element (7) is sphectkefiting eleme
(5).The filter element (7) comprises an air permeable meshed structure for retaining particles contained in the aiufliraimnghe
food basket (3). The food basket (3) comprises an upper openingnd ihe filter element (7) &ends entirely over the upper

opening (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035423 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/201

(54) Title of the invention : NOZZLE FOR POWDER DELIVERY WITH A PERSONAL CARE APPLIANCE AND METHOD

(51) International classification :A61C3/025 (71)Name of Applicant :
(31) Priority Document No :62/143,329 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :06/04/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority contry :U.S.A. Eindhoven, Netherlands
(86) International Application No :PCT/IB2016/05190|(72)Name of Inventor :
Filing Date :04/04/2016 1)GOTTENBOS, Bart
(87) International Publication No ‘WO 2016/162782 2)ADRIAENSSEN, Lieven
(61) Patent of Addition to Application NA 3)ULLERUP Helle
Number :N A
Filing Date ’
(62) Divisional to Appliation Number ‘NA
Filing Date ‘NA
(57) Abstract :

A powder delivery nozzle (12) for a personal care appliance (10) comprises a bogyi@28ice tip (38powder chamber(5@Gnd
flexible membrane(56). The body (28) includes an air liquid channel (30) for delivery of &ir &gdid from a proximal end to a
distal end thereof. The guidance tip (88)ated at the distal end of the body (&)Judes an orifice (40) coupled to the air liquid
channel (30) and is configured to expel a pulse of air and/or liquid. The powaelnehgb0) is configured for storing a powder (5
and having an air intake port (42) and a powder outlet port(44). The flexible membrane (56) is disposed between theapdyed:
(50) and the air liquid channel (30). Responsive to delivery of a pulse arfid/or liquid via the air liquid channel (3®)pulse of
pressure is applied to the flexible membrane (56) for actuating a release of powder expelled from the powder chamtike (50
powder outlet port (44). A method and personal care applian@dsardisclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035424 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invation : PERSONAL CARE APPLIANCE WITH SEL-ADAPTIVE AMPLITUDE REGULATION VIA
ACTUATOR NON-LINEARITY AND ACTIVE DRIVING ADJUSTMENT AND METHOD THEREOF

(51) International classification :A61C17/22,A46B15/0|(71)Name of Applicant :
(31) Priority Document No :62/143,369 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :06/04/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country ‘U.S.A Eindhoven, The Netherlands Netherlands
(86) International Application No :PCT/IB2016/051939 |(72)Name of Inventor :
Filing Date :06/04/2016 1)PENG, Meng
(87) International Publication No ‘WO 2016/162798 2)WILLS, Scott Robert
(61) Patent of Addition to Application NA 3)LEE, Sungsoo
Number :N A
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A personal care appliance 10 comprises an actuatarcidrent sensor 28 for monitoring a driving curt@md a controller 24. The
actuator 1dkperable accordg to a non linear response characteristic 58 of amplitude versus fredoelodgs a movable shaft 18
configured for resonant movement 38 in response to a drive sigfattRér for being coupled with a workpiece 20. The controlle
(i) detects at lest one of a plurality of different characteristic load states (100 102 104 106 108 110) in response to a perturk
the monitored driving current 29 and (ii) actively delivers the drive signal 25 to the actuator 14 selected from at disffestetato
drive signals (66 70) as a function of a detected characteristic load state. In this tihamoatroller 24 implements selflaptive
amplitude regulation of the movable shaft s resonant movement 38 among the plurality of difference charactertatieddbaat s
include additional loads of fore@ringmassand/or damping to a given load state of a resonant spring mass system of actuatc
coupled with workpiece 20.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035532 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : TECHNIQUES FOR COEXISTENCE BETWEEN ENHANCED COMPONENT CARRIER
COMMUNICATIONS AND NON -ENHANCED COMPONENT CARRIER COMMUNICATIONS

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
Address of Applicant :Attn: International IP Administration
(51) International classification :HO04W74/08,H04W16/1|5775 Morehouse Drive, San Diego, California 92121 1714,U:
(31) Priority Document No :62/164,972 U.S.A.
(32) Priority Date :21/05/2015 (72)Name of Inventor :
(33) Name of priority country ‘US.A 1)YOO, Taesang
(86) International Application No :PCT/US2016/030548 | 2)XU, Hao
Filing Date :03/05/2016 3)MALLADI, Durga Prasad
(87) International Publication No ‘WO 2016/186827 4)WEI ,Yongbin
(61) Patent of Addition to Application ‘NA 5)MALLIK, Siddhartha
Number :NA 6)SUN, Jing
Filing Date ‘ 7)VAJAPEYAM, Madhavan ,Srinivasan
(62) Divisional to Application Number:NA 8)WANG, Jun
Filing Date ‘NA 9)LUO, Tao
10)ZHANG, Xiaoxia
11)CHEN, Wanshi
12)DAMNJANOVIC ,Aleksandar

(57) Abstract :

Techniques are described for wireless commuitinaDne method for wireless communication at a base station includes conte
for access to a shared channel of a shared radio frequency spectruam@amaltiplexing first component carrier (CC)
communication windows and second CC communication wisdaowhe shared channel. A duration of orthogonal frequency do
multiplexed (OFDM) symbols of the first CC communication windows may be different from a duration of OFDM symbols o
second CC communication windowasd the multiplexing may occur oretishared channel upon winning contention for access t
shared channel. One method for wireless communication at a user equipment (UE) includes monitoring a shared chaneg! c
radio frequency spectrum band for a first CC Listen Before Talk (lfEif)eand receivingn a second CC preambdm indication of
the first CC LBT frame.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035535 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : 1,3;@XADIAZOLE AND THIADIAZOLE COMPOUNDS AS IMMUNOMODULATORS

(51) International classification :A61K31/433,C07D285/C|(71)Name of Applicant :
(31) Priority Document No :1179/CHE/2015 1)AURIGENE DISCOVERY TECHNOLOGIES LIMITED
(32) Priority Date :10/03/2015 Address of Applicant :390 KIADB Industrial Area,
(33) Name of priority country :India Electronic City Phase Il, Hosur Road, Karnataka, Bangalore
(86) International Application No  :PCT/IB2016/051299 560100 Karnataka India
Filing Date :08/03/2016 (72)Name of Inventor :
(87) International Publication No  :WO 2016/142852 1)SASIKUMAR Pottayil Govindan Nair
(61) Patent of Addition to Application_,\lA 2)RAMACHANDRA Muralidhara
Number :NA 3)NAREMADDEPALLI Seetharamaiah Setty Sudarshan
Filing Date ’
(62) Divisional to Application Numbe:NA
Filing Date ‘NA

(57) Abstract :

The present invention relates to 1 3 4 oxadiazole and thiadiazole compounds of formula (I) and their use to inhibiatheedog
cell death 1 (PD 1) signaling pathway and/or for treathof disorders by inhibiting an immunosuppressive signal induced by P
1PDL1orPDL2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035541 A
(19) INDIA
(22) Date of filing of Applicatio :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SYSTEM AND METHOD FOR REDUCING EMISSIONS IN A CHEMICAL LOOPING
COMBUSTION SYSTEM

(51) International classificatior;:C10J3/72,B01D53/04,C10K1/|(71)Name of Applicant :

(31) Priority DocumeniNo :62/132205 1)GENERAL ELECTRIC TECHNOLOGY GmbH
(32) Priority Date :12/03/2015 Address of Applicant :Brown Boveri Strasse 7, 5400 Bade
(33) Name of priority country :U.S.A. Switzerland
(86) International Application -PCT/US2016/021494 (72)Name of Inventor :
No N 109/03/2016 1)ABDULAL!_Y, Igbal

Filing Date 2)KANG, Shin Gyoo
(87) International Publication NWO 2016/145034
(61) Patent of Additionat ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A system (60) for removing impurities from post combustion gas (19) includes an oxidizer (64) and a reducer (62) operative
connected to the oxidizer (6#)e reduce(62) configured to receive the post combustion gas (19). The system further includes
CLOU material (66) capable of selective circulation between the oxidizer (64) and reducer (62). The CLOU material (66) fu
oxidizes impurities present in the pasimbustion gas (19) to reduce or remove the same.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035542 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 130/2017

(54) Title of the invention : STARTUP OF HVDC NETWORKS

(51) International classification :H02M1/36,H02J3/3|(71)Name of Applicant :
(31) Priority Document No :15159218.5 1)GENERAL ELECTRIC TECHNOLOGY GMBH
(32) Priority Date :16/03/2015 Address of Applicant :Brown, Boveri, Strasse 7, 5400 Bac
(33) Name of priority country :EPO Switzerland
(86) InternationbApplication No :PCT/EP2016/0536:|(72)Name of Inventor :
Filing Date :19/02/2016 1)GUPTA, Robin
(87) International Publication No ‘WO 2016/146341 2)BARKER, Carl
(61) Patent of Addition to Application ‘NA 3)ADAMCZYK, Andrzej
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This application describes methods and apparatus for controlling a voltage source converter (101a) to energise a DCAlink (.
voltage order generating module (300) generates a voltage order (VORD) for controlling the voltage source convertdeta ge
DC voltage on the DC link, the voltage order is based on a time varying voltage reference signal (Rv). An voltage reféodmce
(301), which may include a ramp generator (306) generates the time varying voltage reference signal (Rv) suchdtaftchange
of the voltage reference signal changes over time. The rate of change of the voltage reference signal may decreade over ti
become more gradual as the nominal operating voltage is reached to aveidltages. Figure 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035566 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : 3 SUBSTITUTED 1 2 4 OXADIAZOLE AND THIADIAZOLE COMPOUNDS AS
IMMUNOMODULATORS

(51) International classification :A61K31/00 (71)Name of Applicant :
(31) Priority Document No :1174/CHE/2015 1)AURIGENE DISCOVERY TECHNOLOGIES LIMITED
(32) Priority Date :10/03/2015 Address of Applicant :390, KIADB Industrial Area,
(33) Name of priority country :India Electronic City ase Il, Hosur Road , Karnataka. Bangalore
(86) International Application No :PCT/IB2016/05134|560100,INDIA. Karnataka India

Filing Date :09/03/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/142886 | 1)SASIKUMAR Pottayil Govindan Nair
(61) Patent of Addition to Applicatn NA 2)RAMACHANDRA Muralidhara
Number :NA 3)PRASAD Appukkuttan

Filing Date ' 4)NAREMADDEPALLI Seetharamaiah Setty Sudarshan
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract

The present invention relates to 3 substituted 1 2 4 oxadiazole and thiadiazole compounds of formula (1) or formutadii Juaed
to inhibit the programmed cell death 1 (PD 1) signaling pathway and/or for treatment of disorders by inhibiting rosumppnessiv
signal induced by PD BD L1 or PD L2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035567 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date 13/10/2017

(54) Title of the invention : HINGE ASSEMBLIES

(51) International classification :GO6F1/16 (71)Name of Applicart :
(31) Priority Document No ‘NA 1)HEWLETT PACKARD DEVELOPMENT COMPANY,
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :11445 Compagq Center Drive West,
(86) International Application No :PCT/US2015/0403¢|Houston, Texas 77070 U.S.A.
Filing Date :14/07/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/010995 1)SU Victor
(61) Patent of Addition to Application ‘NA 2)CHIANG George
Number :NA 3)WANG Chin Ho
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Examples disclosedehein relate to a hinge assembly. An example includes a first shaft disposed inside a curved member; a
joint coupled to the first shaft at an angle and disposed inside the curved member; and a spring member to suppovihiteiles
curved nember is rotated about an axis extending through the first shaft and the universal joint.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application03/10/2017

(21) Application N0.201747034882 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : ONLINE SAMPLING DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priaty country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisionalto Application Number
Filing Date

:GO1N1/10,G0O1N1/0
2015900811
:06/03/2015
:Australia
:PCT/AU2016/00006
:04/03/2016

‘WO 2016/141403
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)ALCOA OF AUSTRALIA LIMITED
Address of Applicant :Cnr Davy and Marmion Streets,
Booragoon, Western Australia 6154, Australia. Australia
(72)Name of Inventor :
1)MCCASKIE Simon

(57) Abstract :

An online sampling device comprising: a sampler; an analyser; a delay member; and ancillary equiifgmeinthe delay member
downstream from the analyser and is adapted to inhibit exposure of a sample to the aqcilfanent and the ancillary equipmen
employs a sample removal fluid to remove sample from the device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034883 A
(19) INDIA
(22) Date of filing & Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : KIT FOR PREPARING SAMPLE FOR DETECTING MONOCLONAL ANTIBODY

(51) International
classification

(71)Name of Applicant :

:GO1N30/72,G01N1/10,GO1N27/ 1)SHIMADZU CORPORATION

(31) Priority Document No :2015-047729 Address of Applicant :1, Nishinokyuwabaracho,Nakagye
(32) Priority Date :10/03/2015 ku, Kyoto-shi, Kyoto 60485LL, Japan. Japan
(33) Name of priority countr:.Japan (72)Name of Inventor :
(86) International Appllcatlo':PCT/JP2015/085459 1)SHIMADA Taka}shl
No : 2)IWAMOTO Noriko
o :18/12/2015

Filing Date

(87) International Publicatiol

‘WO 2016/143227
No

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention provides a kit for preparing a sample for the provision of an extremely versatile analysis metimad that
influenced by antibodyidersity difference between typasatrix etc. Provided is a kit for preparing a sample for detecting a
monoclonal antibody by means of high speed liquid chromatography mass spectrometry (f&dk8)including: a porous body 1
immobilizing the monocloal antibody to be measured; nanoparticles in which a protease is immobilized; a reaction vessel fc
bringing the porous body and the nanoparticles into contact and selectively digesting the monoclonal antibody; a lhorfféinastak
introduced into th reaction vessel along with the nanoparticles and the porous body and serves to cause a digestion reactic
protease; and a filtration membrane that serves to remove the porous body and the nanoparticles after the digestiml reacti
extract thedigestion reaction product along with the buffer solution.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034884 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication @te : 13/10/2017

(54) Title of the invention : BICYCLIC PYRIDINE COMPOUND

(51) International
classification
(31) Priority

(71)Name of Applicant :
1)ASTELLAS PHARMA INC.
Address of Applicant :4, NihonbashiHoncho 2chome,

:C07D491/048,A61K31/4355,A61K31/43

Document No 2015046121 Chuoku, Tokyo 1038411, Japan Japan
(32) Priority Date  :09/03/2015 2)KOTOBUKI PHARMACEUTICAL CO., LTD.
(33) Name of priorit)_‘]a an (72)Name of Inventor :
courtry ~ap 1)KAWAGUCHI, Kenichi
(86) International | 2)ISHIHATA, Akihiro
L :PCT/JP2015/083345 .
Application No 27/11/2015 3)KANAI, Akira

Filing Date 4)INAGAKI, Yusuke
(87) International | 5)HIRAMOTO, Masashi
Publication No WO 2016/143200 6)ENJO, Kentaro
(61) Patent of 7)TAKAMATSU, Hajime
Addition to ‘NA
Application Number :NA
Filing Date
(62) Divisional to ‘NA
Applicaton Number :NA
Filing Date '

(57) Abstract :

The present invention addresses the problem of providing a pharmaceutical compasitoutarly a compound suitable for the
treatment of nocturia. Extensive and intensive studies have been made on compounds capable of inhibiting placental
leucineaminopeptidase (P LAR)the anticipation that an antidiuretic activity associated witmthmtenance of or increase in an
endogenous AVP concentration can be exerted by inhibiting Put#fé&h is a metabolic enzyme for AMPR the nighttime and the
urination frequency in the nighttime can be decreased through the antidiuretic activity. A iaisefound that a (2R) 3 amino 2
(bicyclic pyridylmethyl) 2 hydroxypropanoic acid derivative has a good P LAP inhibition adtindyit is also found thén an
antidiuretic test using a drinking water fed tlee¢ compound has a urine production bitidn activity associated with the increase
an endogenous AVP concentration which is resulted from the P LAP inhibition by the compounihelnesent invention provid
a compound which is expected to be used as a therapeutic agent for noctofiavhioth the mechanism of action against nocturi
through the inhibition of P LAP.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034889 A
(19) INDIA
(22) Date of filing of Application :8/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : MAGNETIC RESONANCE VOLUME COIL WITH MULTIPLE INDEPENDENT TRANSMIT
RECEIVE CHANNELS AND METHOD OF OPERATION THEREOF

(51) International
classification

(71)Name of Applicant :

:G01R33/34,G01R33/565R33/3( 1)KONINKLIJKE PHILIPS N.V.

(31) Priority Document N0:62/139030 Address of Applicant :High Tech Campus3®56 AE
(32) Priority Date :27/03/2015 Eindhoven, The Netherlands Netherlands
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)ZHAI, Zhiyong
fsglilgggnna&%nal ‘PCT/IB2016/051743 2)MORICH, Michael Andrew
:28/03/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/57063

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A magnetic resonance (MR) system may include: a volume type radio frequency (RF) coil assembly having a volitine coil
plurality of ports and a ring coil with a plurality of ports (') and which is situated about the volume type coil; articatdea
controller configured to selectively control a first transmit/receive (T/R) radio frequency (RF) channel to genetdfrit including
RF quadrature signals to drive the volume type coil and to selectively control a second T/R RF channel to generatialudiny
RF quadrature signals to drive the ring coil.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035107 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : WINDING MACHINE

(71)Name of Applicant :
1)GEORG SAHM GMBH & CO. KG

(51) International

e :B65H5428,B65H54/54,B65H75/-
classification

(31) Priority Document No :15158293.9 Address of Applicant :Sudeatandstrasse 33, 37269,
(32) Priority Date :09/03/2015 Eschwege Germany
(33) Name of priority count:EPO (72)Name of Inventor :
fg”'g‘;g”na}\'%”a' \PCT/EP2016/053365 1)ZAUN, Jochen
. :17/02/2016
Filing Date
(87) International Publicatic

‘WO 2016/142140
No

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a winding machine (1). According to the inveaticaversing slide (20) is supported on a spindle

(8) whichin particularrotatesand said traversing slide can be moved axially in relation to the spindle (8) in order to perform a
traversing motion (18). The traversing slide (20) is coupled to a bobbin tube (27) in such a way that the traversinb@notitire (
traversing slidg¢20) can be transferred to the bobbin tube (27). In thisfarag sensitive good to be wouadvinding (28) can be
produced without defection in the region of a traversing thread guide by moving the bobbin (12). It is not requiredritied the
spindle(8) is moved to produce the traversing motion. Rattemotion of the reduced mass of the traversing slide (20) is suffic
for producing the traversing motion.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/10/2017

(21) Application N0.201747035108 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : EMULSION FOR REDUCED FAT FOOD PRODUCTS

(51) International classificatic:A23D7/015,A23D7/05423G1/5(
(31) Priority Document No  :15158513.0

(32) Priority Date :10/03/2015

(33) Name of priority country :EPO

(86) International Application

(71)Name of Applicant :
1)CARGILL INCORPORATED
Address of Applicant :15407 McGinty Road Wedhil stop
24, Wayzata, Minnesota 55391, U.S.A.
(72)Name of Inventor :

No 55532?5’)21%16/021758 1)SMITH, Paul Raymond
Filing Date ' 2)WALLECAN Jo«l Ren Pierre
E\?g) International Publication ‘WO 2016/14585
(61) Patent of Addition to NA
Application Number :NA
Filing Date ’
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

An emulsion of an aqueous phase dispersed in a continuous fat phase, wherein the aqueous phase forimshe#roplgiauous fai
phase and one or more of the droplets is individually encased in a crystalline shell comprising crystalline monoacydgigicerol:
crystalline triacylglycerols, wherein the monoacylglycerols and the triacylglycerols each or togetharhigher crystallization

temperature than the continuous fat phase.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035109 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Rublication Date : 13/10/2017

(54) Title of the invention : IMPROVED FRUCTOFURANOSIDASE

(51) International classificatio:C12N15/09,C12N1/15,C12N1/|(71)Name of Applicant :

(31) Priority Document No  :2015048789 1)B FOOD SCIENCE CO. LTD.
(32) Priority Date :11/03/2015 Address of Applicant :24.2, Kitahamamachi,Chitashi, Aichi
(33) Name of priorig country :Japan 4780046, Japan
(86) International Application -PCT/IP2016/057657 2)MICROBIOPHARM JAPAN CO. LTD.
No N 10/03/2016 (72)Name of Inventor..

Filing Date 1)TOCHIO, Takumi
(87) International Publication | 2)ITO, Naomi
No ‘WO 2016/143873 3)NAKAMURA, Saki
(61) Patent of Addition to NA 4)FUKATANI, Yoshimi
Application Number :NA 5)FUJII, Tadashi

Filing Date ’ 6)TAMURA, Keisuke
(62) Divisional to Aplication .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

thth[Problem] To provide an improved fructofuranosidase which is capable of efficiently producing kestose while intbiting
production of nystose. [Solution] This improved fructofuranosidase comprises either: an amino acid sequence (a) obtained
introducinginto the amino acid sequence represented by SEQ ID M@:a2nino acid mutation i) in which the 85 glycine (G) fror
theN terminal is substituted for a protein constituting amino acid other than glycir@n{®r an amino acid mutation ii) in which
the 310 histidine (H) from the N terminal is substituted for lysineafig)nine (R)or tyrosine (Y); or an amino acid sequer{b)
which exhibits fructofuranosidase activapd which comprises an amino acid sequence obtained by daletistitutingnsertingor
adding one or more amino acids in (a) other than the amino acid into which the amino acid mutation has beedintroduc
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/10/2017

(21) Application N0.201747035113 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : STABLAND HOMOGENOUS ANTHRAQUINONE COMPOSITIONS AND PREPARATIONS

THEREOF

(51) International classificaticC07C46/10,C07C50/18,D21C3,
(31) Priority Document No  :62/130950

(32) Priority Date :10/03/2015

(33) Name of priority country:U.S.A.

(86) International Application

No :PCT/US2016/020957
Filing Date :04/03/2016
f\?g) International Publlcatlon:WO 2016/144782

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application,

‘NA

Number ‘NA
Filing Date '

(71)Name of Applicant :

1)CARGILL, INCORPORATED

Address of Applicant :15407 McGinty Road West, MS 24,

Wayzata, Minnesota 55391, U.S.A.
(72)Name of Inventor :

1)ABRAHAM, Timothy Walter

2)HAWKINS, Brent A.

3)SAHOO, Manoj

4)MARTIN, Fred

(57) Abstract :

Substantially homogeneous and stable suspensions of anthraquinone (AQ) compositions and methods of preparation are ¢

The AQ compositions are utilized in pulping processes.

No. of Pages : 1No. of Claims : 5.

The Patent OfficeaurnalNo. 412017 Datedl3/102017

35868



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035114 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : BRAKE FORCE VERIFICATION OF AN EMATOR BRAKE

(51) International classification :B66B5/00 (71)Name of Applicant :
(31) Priority Document No :15162684.3 1)INVENTIO AG
(32) Priority Date :07/04/2015 Address of Applicant :Seestrasse 55,-6662 Hergiswil
(33) Name of priority country :EPO Switzerland
(86) International Application No :PCT/EP2016/0575¢|(72)Name of Inventor :
Filing Date :07/042016 1)ZHOU, Joe
(87) International Publication No ‘WO 2016/162391
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

verA method for verifying the brake force of an electromagnetic elevator brake (14; 16). The method comprises theasdtizgs o
the brake (S3%upplying electrical current (1) to the brake (S5) up to a preset verification level (1) and determining whether th
been any movement (S6).
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201747035115 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : SEALED BEARING

(51) International classification :F16C33/78 (71)Name of Applicant :
(31) Priority Document No 201504580 1)NTN Corporation
(32) Priority Date :09/03/2015 Address of Applicant :37, Kyomachiboridchome, Nishiku,
(33) Name of priority country :Japan Osakashi, Osaka 55103 Japan
(86) International Application No :PCT/IP2016/0571 | (72)Name of Inventor :
Filing Date :08/03/2016 1)INAMASU, Kazunori
(87) International Publication No ‘WO 2016/143786 | 2)YOSHIMURA, Yugo
(61) Patent of Addition to Application ‘NA 3)WAKUDA, Takahiro
Number :NA 4)SASAKI, Katsuaki
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A plurality of projections (14) is formed on a sealing lip (9) of a sealing member (2). An oil channel (15) occurs betwedéingh
lip (9) and a seal sliding face (10) that slides in the circumferential direction with respect to the projections (lah)saadreps anc
communicates between a bearing internal space (6) and the exterior but does not allow foreign bodiegibtd piesto pass.
Lubricating oil in the oil channel (15) is pulled between the sealing lip (9) and the seal sliding face (10) due taf@ation
bearingformation of an oil film is facilitated therebetweand a fluid lubrication state is made betwé#snsealing lip (9) and the s¢
sliding face (10).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035425 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date :3/10/2017

(54) Title of the invention : TOOL FOR RECOMMENDATION OF VENTILATION THERAPY GUIDED BY RISK SCORE FC
ACUTE RESPIRATOR DISTRESS SYNDROME (ARDS)

(51) International classification :G06F19/00 (71)Name of Applicant :
(31) Priority Document No :62/144,559 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :08/04/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country ‘U.S.A Eindhoven, The Netherlands Netherlands
(86) International Application No :PCT/IB2016/05152|(72)Name of Inventor :
Filing Date :18/03/2016 1)VAIRAVAN, Srinivasan
(87) International Publication No ‘WO 2016/162769 | 2)CHBAT, Nicolas Wadih
(61) Patent of Addition to Application NA 3)CHIOFOLO, Caitlyn Marie
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein are approaches for monitoring a patient in real time for ARDS development and providing a biomarker dri
ventilation tlerapy recommendation tool based on the correlation of various therapy patterns and an ARDS biomarker score
ARDS biomarker indicates that a patient has a high ARDShiskecommendation tool suggests possible therapy routes base(
clinical prectice. In response to a high score output by the ARDS detection thedebl outputs a recommendation to initiate a |
protective ventilation strategy (Low Tidal Volurhggh Positive End Expiratory Pressure (PEEP)). A high ARDS score is recog
to be predictive of the appropriateness of such therapy up to several hours before such intervention is typically initiatedemtd
clinical practices.
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(12) PATENT APPLICATION PUBLICATION (21) Application No201747035426 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : NONNVASIVE SKIN TREATMENT DEVICE USING R.F. ELECTRICAL CURRENT WITH A
TREATMENT SETTINGS DETERMINER

(51) International classification:A61N1/32,A61N1/40,A61N1/C|(71)Name of Applicant :
(31) Priority Document No :15162786.6 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :08/04/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven, The Netherlands Netherlands
(86) International Application | (72)Name of Inventor :
No g&ggi;ozg 16/056745 1)PALERO, Jonathan Alambra

Filing Date ' 2)HUIJGEN, Ralph Timotheus
(87) International Publication NWO 2016/162234 3)JURNA, Martin
(61) Patent of Addition to NA 4)VARGHESE, Babu
Application Number :NA 5)BARAGONA, Marco

Filing Date ’ 6)VAN AMERONG EN, Hendrik Halling
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

ooDDoDThe invention provides a non invasive skin treatment device (100) comprising an r.f. treatment electrode (10); are
electrode (40); an r.f. generator (20) configured and arranged suctuthmg treatmenan r.f. treatment signal is applied between
r.f. treatment electrode (10) and the return electrode (40) for heating an inner region (15) of skin; an impedance mezsuiem
(35) configured and arranged to measheéore treatment of the inner feg an initial skin impedance (Z) between the r.f. treatme
electrode (10) and the return electrode (40); and a treatment settings determiner (30) configured and arranged tbeferermin
treatment of the inner region (1&gatment settings associatgith the r.f. treatment signal depending on the initial skin impedar
(2) and on a dimension of the r.f. treatment electrode (10) in the contactipdaineatment settings comprising at least one of a
treatment duration (T) associated with a desiredtinent resutind an r.f. electrical parameter associated with the r.f. treatment
signal. The skin treatment device (100) further comprises a controller (25) configured and arranged to consecutivetlyeactival
impedance measurement circuit (35) andttbatment settings determiner (30) before treatment of the inner regiorofifigure the
r.f. generator (20) to provide the r.f. treatment signal according to the treatment settireygivate the r.f. generator (20) to apply
r.f. treatment signab the inner region (15) for the treatment duration (T). The invention is based on the insight obtained fron
multiple measurements made during the creation of microscopic thermal lesions in an inner region of skin by applying r.f.
measurement and treatmeaignals. By analyzing the histological and heating resutedationship was obtained between the initii
impedance (Z)he dimension of the r.f. treatment electrode @ the treatment settings required to obtain a particular skin
treatment result. Ais relationship has been found to be relatively constant for different sudlifetent treatment locations on the
body and different skin moisture contents. The invention makes it possible to preset or predetrimiadvancéhe treatment
duration (T) and/or the r.f. electrical parameters associated with the r.f. treatment signal accurately enough to avoid uimdesir
damage during the treatment. The device can be simplieis no longer essential to continuously monitor the impedance durin
treatment to determine the onset of undesired skin dasuafjeas ablatiowhich is the safety feature known from conventional
devices.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034890 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : METABOLIC BASED PREDICTION METHOD FOR A SUCCESSFUL DEFIBRILLATION

(51) International classification :A61N1/39 (71)Name of Applicant :
(31) Prioity Document No :62/140874 1)KONINKLIJKE PHILIPS N.V
(32) Priority Date :31/03/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :U.S.A. Eindhoven Ndterlands
(86) International Application No :PCT/IB2016/05175|(72)Name of Inventor :

Filing Date :29/03/2016 1)NAKAGAWA, Michael
(87) International Publication No ‘WO 2016/157071
(61) Patent bAddition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A system employing an ECG monitor (40) and a defibrillation advisory controller (20). In opelegiB@G monitor (40) monitors
cardiac rhythm of a patieand the defibrillattn advisory controller (20) generates a defibrillation advisory based on a cardiac
status and a metabolic cardiac status of the patimhbptionally further based on an electrical cardiac status of the patient. The
controller (20) derives the caat rhythm status as monitored by ECG monitor @) the optional electrical cardiac status inclut
of the cardiac rhythm monitored by the ECG monitor @) derives the metabolic cardiac status exclusive of the cardiac rhyt|
monitored by the ECG nmitor (40). The controller (20) may compute or receive metabolic cardiac data indicative of the mete
cardiac status (e.gncorporating or coupled to a user input device g@0)eath analyzer (60) and a blood analyzer(&0) compare
the metabolicardiac data to a metabolic cardiac threshold (fixed or variable) and/or monitors a trend of the metabolic cardi
derive the metabolic cardiac status of the patient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034891 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : AUTOMATIC DETECTION/CLASSIFICATION OF ECG CABLE INTERCHANGE FOR DIFFERE
ECG LEAD SYSTEMS

(51) International classification :A61B5/0428,A61B5/042|(71)Name of Applicant :
(31) Priority Document No :62/140878 1)KONINKLIJKE PHILI PS N.V.
(32) Priority Date :31/03/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country ‘U.S.A. Eindhoven Netherlands
(86) International Application No  :PCT/EP2016/057143 |(72)Name of Inventor :
Filing Date :31/03/2016 1)HAN, Chengzong
(87) International Publication No  :WO 2016/156534 2)GREGG, Richard
(61) Patent of Addition to Applicatior,NA 3)BABAEIZADEH, Saeed
Number :N A
Filing Date '
(62) Divisional to Application Numbe:NA
Filing Date ‘NA
(57) Abstract :

An ECG controller for an ECG device is connectable to a B&3G lead system (e.g.12 lead system) whereby the ECG controll
implements an ECG waveform morphology based and ECG lead redundancy based detection and classification of any cak
interchange (e.@ limb cable interchange or a precordial cable iht@nge) between the ECG controller and the base ECG lead
system. Alternativelyhe ECG controller is further connectable to a sub base ECG lead systealitalgonly lead system or a
limited precordial lead system) whereby the ECG controller implemarEC& waveform morphology based detection and
classification of any cable interchange (edimb cable interchange or a precordial cable interchange) between the electrode
and the sub base ECG lead system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034892 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : WIRELESSYPE RF COIL AND TRANSMITTER FOR LEGAE MAGNETIC RESONANCE
IMAGING (MRI) SYSTEMS AND METHOD OF OPERATION THEREOF

(51) International classification :GO01R33/36 (71)Name of Applicant :
(31) Priority Document No :62/140866 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :31/03/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country ‘U.S.A Eindhoven. Netherlands
(86) Internatimal Application No :PCT/IB2016/05143|(72)Name of Inventor :
Filing Date :14/03/2016 1)DUENSING, George Randall
(87) International Publication No ‘WO 2016/157009 2)REYKOWSKI, Arne
(61) Patent of Addition to Application NA 3)ORTIZ, Timothy
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abgract :

A transmission apparatus for legacy magnetic resonance (MR) systems including one or more of a radio transmissionipgrti
coupling to an analog RF cable port of the MR system including at least one first coamaleallog to digital conveer (A/D) and a
transmitter. The first controller controls the A/D to digitize analog magnetic resonance (MR) information received frBradthe F
and controls the transmitter to transmit the digitized MR information. A radio reception portion incdindamglog output port and
coupler for coupling the output port to a legacy cable port input of the legacy system including at least one secoadacontroll
receiverand a digital tanalog converter (D/A). The second controller controls the receivecéive the transmitted digitized MR
informationand controls the D/A to perform a digital to analog conversion to form a corresponding analog MR signal which
at the output port.
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.201747034925 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : LAMINATED NONWOVEN FABRIC

(51) International . <[ (71)Name of Applicant :

classification ‘D04H1/4374B32B5/26,D04H1/43¢ 1)TORAY INDUSTRIES, INC.

(31) Priority Document Na:2015049155 Address of Applicant L0 NihonbashiMuromachi 2chome
(32) Priority Date :12/03/2015 Chuoku, Tokyo 1038666, JaPan Japan

(33) Name of priority (72)Name of Inventor :

country ~Japan 1)KAJIYAMA, Hiroshi
(86) International . 2)OMORI, Taira

Lo :PCT/IP2016/057594 L
Appl:é:iﬁtrl‘anNa(t)e 10/03/2016 3)SAKAI Kenichi
(87) International ‘WO 2016/143857

(61) Patent of Addition to .

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

3322The present invention provides a laminated nonwoven fabric having excellent sarbihglharacteristics in a low frequen
range. The laminated nonwoven fabric of the present invention comprises a skin layer and a base matetiatd@ry¢he skin laye
has a nonwoven fabric the nonwoven fabric A has a density of 100 500 kg/thickness of 0.5 2.5 mmand an air permeability of
40 cm/cm/ghe base material layer has a nonwoven fabrn® the nonwoven fabric B has a per area weight of 200 500 g/m al
thickness of 5 40 mm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747035122 A
(19) INDIA
(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017

(54) Title of the invention : 3D PRINTING OF GRAPHENE (OXIDE) COMPOSITES

(51) Internationk
classification

(71)Name of Applicant :

B29C67/00,B33Y70/00,B33Y 10/ 1)PHILIPS LIGHTING HOLDING B.V.

(31) Priority Document No :15157997.6 Address of Applicant :High Tech Campus 5,8656 AE
(32) Priority Date :06/03/2015 Eindhoven, The Netherlands Netherlands

(33) Name of priority count:EPO (72)Name of Inventor :

(86) International Applicatio, 1)GIESBERS, Adrianus, Johannes, Maria

No :59(3/3550210616/053507 2)KLOOTWIJK, Johan, Hendrik

Filing Date 3)BALKENENDE, Abraham, Rudolf
f\?g) International Publlcatlo:WO 2016/142147 4)TALGORN, Elise, Claude, Valetine
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention provides a method for printing a 3D printed object (tt@03D printed object (100) comprising a first type of printe
material (1120) having electrically conductive properties and a second type of printed rf2t@falhaving electrically insulating
propertiesvherein the method comprises: (1) providing printable material (Wb@yein the printable material (110) has electrical
insulating properties and wherein the printable material (110) is convertible bip lematerial (1110 1120) having electrically
conductive properties; (Il) printing with a 3D printer (500) said printable material (110) to generate printed materiah¢LaQ)
subjecting to heat part of the printed material (120) after depositigompvide said 3D printed object (100).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/10/2017

(21) Application N0.201747035123 A

(43) Publication Date : 13/10/2017

(54) Title of the invention : POWERED DEVICE IN POWER/ER-ETHERNET NETWORK SYSTEM, AND METHODS

THEREFORE

(51) International classificaticcH04L12/10,H04L12/40,GO6F1/.
(31) Priority Document No :15158071.9

(32) Priority Date :06/03/2015

(33) Name of priority country:EPO

(86) International Application

@ :PCT/EP2016/053579
Filing Date :19/02/2016
f\?g) International Publication.,,~ 5416/142152

(61) Patent of Addition to

(71)Name of Applicant :
1)PHILIPS LIGHTING HOLDING B.V.

Address of Applicant :High Tech Campus 45,-8656, AE

Eindhoven Netherlands
(72)Name of Inventor :
1)YSEBOODT, Lennart

Application Number Hﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a Powered Device (PD) in a Power over Ethernet (PoE) system. The invention propoBé&s tt
selectively transmit to a Power Sourcing Equipment (PSE) a power request based on the support ofdhauRBEss. An
autoclass supporting PSE will determine the maximum power that needs to be allocated to the PD based on measurings#t
by the autoclass supporting PD during classification. If the PSE does not support aittadlasstead docate a default maximurr
power (based on the classification) to the PD. When the PD is operational it determines whether autoclass is supp&&i by
(230). If autoclass is supported then no power request should be sent (250) as otherwise tHeal&@&t@ipower based on this

request instead of on the more accurate measurement.
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